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INTRODUCTION

I, the Chairman of the Public Accounts Committee, do present on
their behalf this Forty-second Report on the Appropriation Accounts
(Civil), 1963-64 and Audit Report (Civil), 1965 and Audit Repart
(Commercial), 1965 in so far as they relate to the Ministries of
External Affairs, Health, Home Affairs, Information and Broad-
casting and Labour and Employment.

2. The Appropriation Accounts (Civil), 1963-64 and Audit Report
(Civil), 1965 were laid on the Table of the House on the 12th March,
1965 and Audit Report (Commercial) on 29th  April, 1965.
The Committee examined these at their sittings held on the 23rd,
26th, 27th, 28th, and 30th July and 8th and 12th October, 1965. A

brief record of the proceedings of each sitting forms part of the
Report (Part II).*

3. The Committee considered and finalised the Repoft at their
sitting held on the 4th December, 1965.

5. A statement showing the summary .of the main
conclusions/recommendations of the Committee is appended to the
Report (Appendix XV). For facility of reference these have been
printed in thick type in the body of the Report.

5. The Committee place on record their appreci'atvion of the assis-
tance rendered to them in their examination of these accounts by
the Comptroller & Auditor General of India.

They would also like to express their thanks to the officers of the
Ministries ete. concerned, for the co-operation extended by them

in giving information to the Committee during the course of evi-
dence.

R. R. MORARKA,
N5w DEerLHI; Chairman,
December 4, 1965. Public Accounts Committee.

Agrahayana 13, 1887 (Saka).

*Not printed. One cyclostyled copy laid on the Table of the House and five copies
placed in Parliament Library.
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I
MINISTRY OF EXTERNAL AFFAIRS

Extra expenditure on the construction of Embassy Building: Pages
44-45—Para 38 of Audit Report (Civil), 1965:

In October, 1962, 11 tenders were received by the Indian Mis-
sion at Ankara for the construction of the Embassy building esti-
mated to cost Rs. 4'30 lakhs. The amounts of tenders ranged bet-
ween 29.6 and 5 per cent. below the estimated cost. Although the
Mission’s architect deputed a representative to examine the ten-
ders and he stated that the firm which had tendered for 17.22 per
cent less than the estimated cost “would be able to translate the
architectural conceptions of the architect faithfully”, nevertheless,
the contract was awarded to the firm whose offer was 5 per cent.
below the estimated cost on the plea that this firm had a good
reputation. The extra expenditure as a result of this decision has
amounted to about Rs. 86,000 so far, out of a total expenditure of
Rs. 6.91 lakhs incurred upto May, 1964.

1.2. The Secretary, Ministry of External Affairs informed the
Committee in evidence that the question had to be seen in its pers-
pective of the situation in which the Ambassador had accepted the
higher tender.- Tracing the back-ground of the construction of the
building, the witness stated that the Foreign Government .con-
cerned had offered a plot of land and the foundation stone of the
building was laid by the late Prime Minister in May, 1960. There
was a coup shortly thereafter, and the building operation had re-
mained suspended for a period of two years. The plot was also
resumed by the foreign Government. In view of the changed cir-
cumstances, it was not possible for the Government of India to get
any compensation for the construction which had taken place. The
Ambassador was pressing the new Government to give another
plot in lieu of:the previous plot and in this he succeeded in April,
1962. After the second plot was given the Ambassador was advis-
ed by the Foreign Government to proceed with the construction
of the building without any delay. Another important reason was
that the plot was very much more expensive, and attractive than
the previous one and other people were also interested in getting
it. The Government of India were not required to pay higher price
for this plot as it was in lieu of the first plot. Under those circum-
stances the Ambassador had examined the various tenders and

2028 (Aii) LS—I1.
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found that the lowest tenderer, who had offered at 29.6 per cent
below the estimated cost had never built any house before and as.
such rejected his offer. Then the question was whether the tender
which was 17.22 per cent below the estimated cost or the other tender
which was 5 per cent below the estimated cost should be accepted.
The Ambassador examined the offers of both the parties in detail and
in consultation with the Architect he awarded the work to the con-
tractor who had offered at 5 per cent below the estimated cost.
Ambassador recorded reasons for accepting the highest tender. A
part of his noting on this point, was as under “........ we have
therefore to make a choice between a comparatively unknown person
on the one hand and best known contracting firm with a very good
reputation on the other. I therefore chose...... though his charges
are higher than others...... 2

1.3. He added that the work was urgent and the Turkish Contrac-
tors did not appear to have the necessary facilities to start the work
immediately. Further, the architect had agreed with the Ambassa-
dor that the Turkish Contractor who had quoted 17.22 per cent below
the estimated cost was not suitable and the contractor who was given
the work (foreign firm) was more suitable and reliable. The Am-
bassador had also made extensive enquiries about the reliability
of the Contractor. Under those circumstances, he had decided to
accept the offer which was higher. The result was that the Em-
bassy building had been constructed in so satisfactory a manner
that it was the envy of many other Missions.

1.4. In reply to a question the witness stated that under the rules,
when awarding the contract to a higher bidder, the Ambassador had
to record his reason in writing and he had accordingly recorded the
same. In reply to another question, the representative of External
Affairs Ministry stated that at the time of calling the tenders, the
Ambassador was keen to ensure that the foreign contractor would
himself be a tenderer. So much so that the ambassador persuaded
him through the various sources to submit a tender.

1.5. In reply to another question the witness stated that the second
plot was offered in the middle of 1962 and the Mission hurriedly got
the plans made and had sent the same to the Government for approval
in August. In September, the Government had authorised the Am-
bassador to proceed further and accordingly a contract was signed in
October, 1962.

1.6. The Committee are not satisfied with the manner in which this
contract was awarded to the highest tenderer. From the evidence
given before the Committee, it appeared that the Ambassador had
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even to persuade the foreign contracting firm through various sources
to give a tender at the time of calling tenders. It appears that the
Mission had already made up their mind to award the work to the
foreign firm before the tenders were called for. Since there was a
wide gap in the rates quoted by the lowest tenderer and the contrac-
tor to whom the work was awarded, the Committee feel that while
accepting the tender, the Ambassador should have atleast persuaded
the tenderer to reduce the rate of tender to the extent possible, if not
to the extent of the lowest tenderer.

1.7. A request was made by the Mission in September, 1963 for ad-
ditional funds of Rs. 214 lakhs (i.e. about 50 per cent of the original
approved estimate) for carrying out certain essential additional items
of work (such as retaining wall, filling of earth, ceiling for hiding the
beams, ete.) but this was not accepted by the Ministry and the Mis-
sion was informed that every precaution should be taken to keep to
the limits of the financial sanction already given. The Mission, how-
ever, executed the work according to the revised plan and incurred a
total expenditure of Rs. 6:91 lakhs upto May, 1964 against the origi-
nal sanctioned amount of Rs. 4.30 lakhs.

A revised sanction was accorded by the Ministry in July, 1964
after the completion of the work. The procedure adopted in this case
was irregular cf., recommendation made by the Public Accounts Com-
mittee in paragraph 14(4) of their 1st Report (First Lok Sabha) that
in cases where it became apparent in the course of execution of a
work that there was likely to be an excess over the sanctioned esti-
mates of the work, revised estimates should be prepared and the
sanction of the competent authority obtained prior to the additional
work being undertaken.

1.8. The Committee desired to know (i) the estimated cost of the
building and (ii) whether the building was completed within the
estimated cost. The Secretary, Ministry of External Affairs inform-
ed the Committee that the estimated cost was Rs. 4:30 lakhs which
was subsequently increased by Rs. 2:40 lakhs. The witness added
that it appeared that the preliminary estimates were made in haste
and at the time estimates were made and the approval of the Gov-
ernment sought, the Ambassador as well as the architect had warned
that the estimates were made in a hurry and it was difficult to know
all the repercussions and the possibilities because the plot was on a
slope. After the commencement of the construction of the building
it was found that a retaining wall, addition of terraces and certain ex-
cavations were required for the safety of the building. So in Septem-
ber, 1963 when the additional work became evident it was found that
it could be constructed only by an increase in the expenditure. The
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work could not be avoided because the bulk of the building already
constructed was showing stresses and strains. In view of that, revised
estimates were called for and those were submitted. Before the set-
ting in of the winter the retaining wall had to be completed. The new
Ambassador had authorised the construction immediately and that
was how the additional expenditure came to be incurred. The sanc-
tion for the expenditure was issued in July, 1964. The Committee
drew the attention of the witness to a letter dated 2nd November,
1963 from the architect in which he had stated that the funds avail-
able for the purpose would not be enough to include all the items
that were ordinarily included in such a project and that a request
was made to him to exclude as many items as prescribed in the con-
tract which was to be put to tender and letter dated 28th January,
1964, from the Ministry of External Affairs and pointed out that the
facts placed before the Committee and the explanations contained in
those two letters were quite different. The witness stated that the
contention of the architect had been refuted by the Ambassador. In
reply to a question, the witness stated that the.letter of 28th Janu-
ary, 1964 from the Ministry of External Affairs was written to the
present Ambassador without adequate knowledge and before the
explanation of the previous Ambassador who was responsible for
the contract was received. In reply to a question the representative
of the Ministry stated that the retaining wall seemed to be an essen-
tial thing which should have been there when the construction was
proceeding.

1.9. He added that from the statement of the Ambassador, it was
clear that a number of items were excluded because the Ambassador
did not anticipate their necessity. The version of the architect was
that he had excluded those items to keep within the budget and ac-
cording to the Ambassador the architect should have pointed out
that those were essential items and could not be avoided. The wit-
ness added that the Ambassador had proceeded on the basis of the
original sanction given in 1960 and had tried to get the work done
within that sanction.

1.10. In reply to a further question, the representative of the Min-
istry stated that the estimates were referred to the CPWD. But
since local conditions were not known it was not possible for anybody
¢0 comment on the omission.

1.11. In note subsequently furnished to the Committee at their
instance it has been stated that “In December, 1963 the CPWD’s final
assessment was that from the justification given by the Architect
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and the Ambassador for increase in cost, it appeared to them that
originally certain items were omitted from the project to show a
lower cost, but subsequently the items being important were includ-
ed. It was also held by them'that the topography of the land was
another factor, but the architect should have visualised the facts
earlier and made it clear to the Embassy about the technical require-
ments i.e. retaining wall ete. So far as the checking of the estimates
was concerned, it was observed by them that sirice the Embassy had
supplied only the abstract of cost giving the quantities of various
items, the quantities could not be checked in the absence of the
detailed plans and it was not possible to pin-point any item as super-
fluous. They concluded that as a matter of fact it was an increase in
quantity of items concerned which caused the excess and not the
new items. As regards rates they observed that in view of the dif-
ferent code of practice adopted in various countries, it would not be
possible to compare unit prices for various articles and the architect
engaged by the Embassy could alone certify their correctness.

1.12. The Committee desired to know the final cost of the build-
ing. The representative of the Ministry stated that the Administra-
tive approval had been given for Rs. 7.24 lakhs in July, 1964, and the
information about the final cost was still awaited.

1.13. It is unfortunate that important items such as retaining wall,
addition of terraces and certain excavations were omitted in the ori-
ginal estimate: The Committee are unable to accept the plea that the
preliminary estimates were made in haste and it was difficult to know
the repercussions and possibilities when particularly the retaining
wall should have been an essential part of the building project im
view of the location of plot on a slope. Even the architect in his letter
dated 2-11-1963 stated that he was given to understand that the funds
available for the purpose would not be enough to include ali the items
that were ordinarily included in such a project and that a request was
made to him to exclude as many items as possible from the contract
which was to be put up for tender. The assessment of the Central
PWD also confirms the view that these items which were essential,
were omitted from the project to show a lower cost. From the facts
adduced before the Committee, it is clear that the original estimates
were shown deliberately on the lower side to obtain the necessary
sanctions. The Committee deprecate this practice of obtaining sanc-
tion for a smaller amount initially by withholding essential items
and coming up subsequently for the sanction of additional
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amount on the plea that the original estimate did not include some
essential items. The Committee suggest that the Ministry of Exter-
nal Affairs should issue necessary instructions to the Missions abread
to obtain the prior sanction of the Ministry on the basis of the cor-
rect estimate in future. Steps should also be taken by the Ministry
to keep a close watch on the progress of expenditure so that estimates
are not exceeded without due justification, and in cases where esti-
mates are likely to be exceeded, sanction of the competent authority
should be obtained prior to the undertaking of the additional work.

1.14. The building was to be completed by the 15th December,
1963, failing which a penalty of about Rs. 265 per day was recover-
able from the contractor. Although the work of construction was
completed only in July, 1964, no liquidated damages were claimed
from the contractor, on the ground that there had been delay in ap-
proving the revised plan of the building. The delay in completion
of the building entailed an avoidable expenditure of Rs. 20,635 by
way of rent of the residence of the Head of the Mission for a period
of over six months from 15th December, 1963 to 30th June, 1964.

1.15. The Committee desired to know as to why the penalty was
not imposed. The Secretary, Ministry of External Affairs informed
the Committee that the main reasons for not imposing the liquidated
damages were as follows: A

1. New items of work were introduced which were not in the
original estimates or original contract, which had put
the whole programme out of gear.

2. Delay in the approval of the revised estimates;
3. Delay in the arrival of the imported material.

The. witness added that there was also delay which was completely
outside the control of the contractor. The Municipal Authorities had
raised the question of payment of taxes on a reciprocal basis. i.e. they
wanted to have the same concession for their country’s embassy in
Delhi. That question had to be referred to the Municipal Authorities
in Delhi which took time. The supplementary protocol which was
signed for those additional new items of work did not prescribe any
time limit. Further the question of liquidated damages was referred
to the Ministry of Law and that Ministry had expressed the opinion
that there was no justification for claiming liquidated damages and
hence that was not enforced.
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1.16. The Committee regret to note that there was a serious omis-
sion in the supplementary agreement regarding the time limit fior
the completion of the construction of the building and the penalty to
be levied in, the event of default. The Committee hope that ‘in
future, agreements will be drafted in clear terms making provision
for all the eventualities, which would avoid any loss to the public
exchequer.

1.17. The contract further stipulated that certain materials (listed
in the “special specifications” appended to the agreement) would be
imported by the Embassy and supplied to the contractor, free of
charge for use in the construction ta effect economy in the cost of the
building. The materials worth about Rs. 67,800, when received from
the suppliers, were handed over in their entirety to the representa-
tive of the architect. No stock or issue register was maintained by
the Mission to watch proper utilisation of this material. It has been
stated (July, 1964) that the contractor was due to account for the
imported materials used by him shortly and that arrangements would
then be made to take over charge of what might be left over and to
have them entered in the property register of the Embassy.

1.18. In reply to a question, the Secretary, Ministry of External
Affairs informed the Committee, that the Embassy had no adequate
storage arrangements for keeping large quantities of materials. The
imported materials were handed over to the contractor with full and
complete responsibility for custody, utilisation and also accounting
to the Embassy of the material, which had been utilised. Accordingly
all the invoices were pasted in the stock register and the utilisation
certificates were obtained from the Supervising, Engineer and re-
corded. The Embassy had a complete account of the materials issued,
utilised and the balance left for future use. On being pointed out
the Audit observation in that regard, the witness added that it would
be technically correct. The invoices were pasted in the register in
order to save clerical labour in regard to detailed accounting.

1.13. The Committee are unable to understand as to how in the
absence of stock and issue registers the Mission could ensure the pro-
per utilisation of the imported material. They suggest that the Em-
bassy should post all the transactions in stock registers to ensure that
the imperted material has been utilised properly and that unutilised
_material is returned to the Embassy.
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Uneconomical expenditure on hiring of accommodation, pages 45-46—
para 39,

1.20. In paragraph 34 of the Audit Report, 1963, certain instances
of hiring of accommodation by the Indian Missions abroad in
excess of the scale of sanctioned accommodation/prescribed rental
ceilings, etc., were reported. During local audit conducted in June,
1964, the following irregularities in respect of hiring of accommo-
dation by the Indian Embassy at Baghdad came to notice.

(a) Embassy residence

1.21.. In' January, 1960, a- new residence consisting of 25 rooms
and other ancillaries was hired for the ambassador at an annual
rent of Rs. 46,667 and the old residence surrendered (the rent of
which was only Rs. 22,000 per annum).

1.22; The annual rent for the furniture and:furnishings supplied
by the landlord amounted to Rs. 6,667 (included in the total rent
of Rs. 46,667). It was noticed that in addition to the six air-
conditioners and three air-coolers supplied by the landlord, three
more air-conditioners were installed at a cost of Rs. 7,140 in July,
1961. The Ministry informed Audit (November, 1964), that action
to recover the cost from the landlord was being taken by the Mission.

1.23. An expenditure of Rs.. 9,000 per annum is being incurred
in respect of water and electricity charges of the building. Audit
were informed that “continuous air-conditioning of the building
was also necessary to keep the valuable furniture and furnishings
in good condition.”

1.24. A sum of Rs. 7,485 was spent on repairs on behalf of the
landlord between January, 1960 and July, 1961 but the amount has
not beén recovered from the rent so far in accordance with the
terms of the lease. The full annual rent of Rs. 46,667 for the vear
commencing from 17th January, 1963 was paid on 24th January,
1963.

1.25. Explaining the circumstances in which the building at
Baghdad came to be rented, the witness stated that the Mission in
Baghdad started with a First Secretary charge d’affairs, in 1951
when the Ministry hired a house only for 1,000 Iragi Dinars
(Rs. 13,333) on a lease for five years. This lease for five years expired
in 1956 and the then Ambassador said that that building was unsuit-
able for the residence ot an Ambassador and that a new building
should be hired at a rent of 2,800 Dinars. (A Dinar=about £1 Sterl-
ing). The reasons which the Ambassador gave for hiring a new
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building were that an' Ambassador was being posted there for the first
time; the house then occupied was not suitable for the Ambassador’s
residence. It was old and somewhat dilapidated. The piumping
and electricity system frequently failed. There was only one ser-
vant’s room and the area in which it was situated was also un-
healthy being full of mosquitoes and = sand-flies. The Ministdy
thought, however, that with some repairs and additions the same
house should continue to be rented for another five years. There-
fore, lease was entered into at enhanced rent of 1,650 Dinars.
This situation continued till 1958. In 1958 the Iraqgi Revolution
took place; the Monarchy was overthrown and a Revolutionary
Government was set up. In these circumstances the new Ambassa-
dor urged that the Mission should hire a new building and release
the old building about which his predecessor had reported that it
was unsatisfactory. The grounds which the new Ambassador gave
were the building required substantial repairs including sanitary
system, electricity and water system. Moreover, that was the only
diplomatic house which was located in an obscure side street with
open drain and public washings as daily rituals outside the resi-
dence. It was, therefore, not satisfactory for representational func-
tions.

1.26. The new Ambassador had further informed the Ministry
that the Iraqi Government had placed the building under the Local
Government’s control “pending certain charges against the landlord
and investigations.” Under these circumstances the Ministry per-
mitted the new Ambassador to negotiate with the Iraqi Govern-
ment for renting a new building. The new Ambassador proceeded
to do that and reported to the Government of India in January,
1959, that the Iraqi Government had offered a house for 3,000 Iraqi
Dinars and 500 Dinars for furniture. The Government of India
sanctioned that amount ie., 3,500 Dinars per annum. But some
months later it was found that the building which was proposed
to be rented, was close to a power house and heavy security guards
all around did not make it suitable for Embassy residence. So, on
the request of the Ambassador the Iraaqi Government offered
another house at 3,500 Iraqi Dinars. That house was inspected by
the Foreign Service Inspectors and they approved of‘ its being
hired. That house thereafter came to be hired from the 16th Janu-
ary, 1960. :

1.27, Explaining the circumstances under which the second and
the bieger building was hired, the witness stated that in January,
1959 the Government had authorised the Ambassador to incur
3,600 Dinars per annum as expenditure on rent of the building plus
furniture. The Ambassador first negotiated for the first building
which was small. Since, another bigger building at the same rent
was available the Ambassador concluded arrangements for hiring
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the second building which was bigger than the previous one with-
out consulting the Ministry. '

1.28. Coming to the question whether the sanction given by the
Ministry was for a particular building or for any building, the wit-
ness stated that the sanction was for the particular buiiding actu-
ally proposed by the Ambassador. But the Ambassador took the
sanction in a general way that the Government was willing to spend
3,500 Dinars and if the Ambassador had taken any building on that
rent, the Ministry would not object to that. The Committee en-
quired if the matter was required to be referred to the Ministry of
External Affairs in case the Ambassador took another house. The
witness stated “Technically that would be correct”.

1.29. The Committee enquired about the procedure followed in
such cases. The witness stated that the normal procedure was that
prior concurrence of the Government must be obtained. In this
case the authority given was to hire a building for 3,500 Dinars per
annum and so the building was hired within the prescribed limit.
In answer to the question whether the Chancery could be shifted to
the bigger building, the Committee were informed that the land-
lord of the building would not have allowed the Chancery to be shift-
ed to the main building. Residential building could not be used for
office purposes.

1.30. Explaining why-a bigger and costlier building was needed for
The Ambassador vis-a-vis the Chancery building; the witness stated
that the Chancery’s staff requirements were limited. Ambassador’s
residence required reception, dining, drawing and office rooms and
so the Embassy residence was always more expensive than the
Chancery. This was the pattern generally followed in all the coun-
tries. The Committee enquired as to why the Ambassador proposed
to shift the chancery, where people worked, to the Embassy build-
ing which he himself considered unhygienic and unsatisfactory as
the residence of the Ambassador. The witness stated that the
Embassy was unsatisfactory but the Chancery more unsatisfactory.
It was situated in a back alley in the middle of the city. This was
the only building available on rent which the Government was pre-
pared to authorise at that time. He however, added that the Chan-
cery was shifted to the new premises a fortnight before the Ambas-
sador moved into his new residence. So, both the Chancery and
Embassy residences were changed. _

1.31. The Committee then enquired as to how the Ministry of
Finance agreed to sanction the expenditure of 3,500 Iragi Dinars
without details. The representative of Finance stated that the
delegated powers of 1958 gave the Ministry of External Affairs
powers to rent a house at Rs. 5,000 per month. So, the first
concurrence for renting the house at 3,500 Iragi Dinars was given
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with the concurrence of the internal finance. When the Ambassador
reported that another house had been taken, it was a fait accompli
and the concurrence had to be given.

1.32. In this connection the Committee further desired to know
whether similar cases of irregularities had been committed at other
Missions also. They, therefore, desired to be furnished with a com-
prehensive note showing (i) Embassies where this Ambassador was
posted (ii) In how many cases, he recommended change of Embassy
building, furniture, etc. From the note submitted by the Ministry
‘it is observed that the Ambassador concerned was posted at the
following places and incurred the expenditure shown against each
item without prior sanction of the Government:—

S. Amount Items of Expenditure
No. Places spent and year in which incurred.
Rs.
1 Kuwait . : 5 9,142 12 Furniture (1964)
2 Stockholm . . 2,070 00 Do. (1955—58)
3 Beirut . . 5 35,306 52 Furniture ard otler . tems like

bedcovers etc. (September, 1962
to December, 1963)

1.33. The Committee are not satisfied with the way in which the
building in question was hired. They are surprised how the Ambas-
sador interpreted the Government’s sanction in a general way and
hired another building which was bigger than the one for which
sanction was given. It was highly irregular that the second building
was hired without the prior approval of the Ministry. The Ministry
was informed of this when the lease deed was already signed and the
Ministry treated this as a fait accompli and therefore had to give
sanction for this.

1.34. From this case and other cases of irregularities set forth in
the note furnished by the Ministry, the Commi‘tee have come to the
conclusion that the Ministry’s control over the activities of the
Indian Missions abroad leaves much to be desired. The Committee
trust that, in future, the Ministry will tighten up their financial con-
trol and such cases will not recur. The Committee also suggest that
where there are frequent cases of ‘acting without authority’ in finan-
cial matters, disciplinary action should be taken against the person
concerned.

1.35. In regard to the expenditure to the extent of Rs. 9,142 and
Rs. 35307 from Government funds for additional furniture|
furnishings, etc, incurred by the Ambassador at Kuwait
and Beivut respectively without prior sanction of Government, it
has been stated by the Ministry that the matter is under examina-
tion. The Committee would urge for an early settlement and would
like to be informed of the result.
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1.36. The witness justified the inordinate increase which was more
than double the previousrent on the ground that the security in the
existing house was thoroughly unsatisfactory; the existing house had
been rented nine years earlier and the rents had gone up by 100 to
150 per cent. The choice of the house was limited. The Iraqi Gov-
ernment had fixed the rent and there was no chance of negotiating
rent, as could be done with a private party. In view of those cir-
cumstances it was a question of either taking it or leaving it and
since the Government of India wanted to set up a satisfactory and
impressive Embassy in the new regime the new Ambassador pro-
posed that it should be accepted and the Ministry accepted that.

1.37. The Committee enquired whether such a big building with 25
bedrooms was required by the Ambassador there and how the
Foreign Service Inspector approved of it. The witness stated thaf
those rooms might be counted as such but the probable usable rooms
were in the neighbourhood of 13 or 14 and the rest were niches, cor-
ners, cubicles here and there in the basement and so on. Secondly,
in the case of Heads of Missions, there was no ceiling laid down in
regard to accommodation which should be made available. Para-
graph 34 of the Audit Report 1963 covered instances of hiring of
accommodation and laid down ceilings of rentals and scale of accom-
modation, for officers other than Heads of Mission. Technically, there
was no breach of any regulation in having hired that house. The
house did seem to be large and would not be normally rented, but it
had to be rented in the circumstances mentioned above. Asked if
any efforts were made to get a smaller or modest house, the witness
admitted that there was nothing on record nor the details of the
negotiations which the Ambassador had about possibilities of alterna-
tive accommodation,

1.38. As regards the limit or ¢eiling for accommodation for Heads
of Missions, the Committee were informed that no Ambassador could
hire any accommodation without the prior approval of the Govern-
ment. It was the responsibility of the Government, to see that the
accommodation hired was reasonable. It would vary with the impor-
tance of the country and with the nature of conditions prevailing in
each capital and it would be for the Government to judge in each
case as to what kind of building would be reasonable. In each case-
the Ministry of External Affairs would have to obtain the approval
of the Finance Ministry. There was a proforma laid down and infor-
mation had to be supplied to be able to get the financial sanction to
authorise the hiring of the building. When the Committee enquired
whether the Ministry had considered the question. of laying down
some sort of ceiling in terms of accommodation as also in terms of
money to be spent on a particular building for the Heads of Mission,
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.the witness replied that such a proposition would be very difficult to
implement. No single yardstick could be applied to services in res-
pect of varying conditions in different parts of the world.

1.39. The Committee are not convinced with the justification for
renting such a big building which was apparently in excess of the
requirement of the Ambassador. In the absence of any record they
are not sure whether an attempt, if any, was made by the head of the
Mission to get a smaller and less expensive accommodation from the
foreign Government. Under the circumstances, the Ministry would
be well advised to consider the feasibility of fixing an apprdpriate
c;eiling for accommodation for Heads of the Missions abroad. While
it may net be practicable to fix a uniform limit in terms of accommo-
dation and rent for heads of Missions in all the countries, yet some
general limits in regard to size of accommodation, rent ete. can be
laid down taking into consideration the importance of a country, its
economic conditions, and the standard of living,

1.40. The Committee enquired whether any ceiling had been fixed
on the number of air-conditioners supplied to the Embassy residences.
The witness replied in the negative. He added however, that it
depended on the climate and temperature chart of a particular coun-
try where these air-conditioners were to be installed and that Gov-
ernment sanction was required for getting an air conditioner in an
Embassy.

1.41. The Committee pointed out that the electricity bills went up
to as high as Rs. 9,000 a year because the air-conditioners were work-
ed for longer hours in order to protect the valuable furniture. The
witness stated that the Ambassador concerned wrote that the house
was equipped with valuable furniture which would deteriorate if
subjected to the vagaries of the extreme climate in that place and it
naturally required continuous air-cooling or heating of the premises
which accounted for the rather high power and fuel charges.

1.42. The Committee are surprised to know that the Embassy was
furnished with such costly furniture that it required continuous air-
conditioning of the building to keep the Embassy furniture in good
condition. It is very strange that the air-conditioners were used-for
longer hours not for the convenience of the people visiting the
Embassy but for the sake of furniture.

1.43. The Committee suggest that while fixing the limit for accom-
medation, the Riinistry should consider the feasibility of laying down
certain monetary limits for hiring of furniture in these buildings also.
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(b) Accommodation for the Consulate at Basrah

1.44. In pursuance of Government’s decision taken in June, 1961
to convert the honorary Consulate a Basrah into a regular one, a
building for the consulate at an annual rent Rs. 10,667 was hired
and donations and other excesses like floral presents, memorial ser-
with a landlord in August, 1961. Though the rent for one year was
paid in advance, the possession of the house was not taken over and
ultimately the lease was terminated on 31st August, 1962. Mean-
while, the Embassy without obtaining the approval of the Govern-
ment, hired another accommodation on 14th February, 1962 at an
annual rental of Rs. 17,667 for the Consulate-cum-residence on the
ground that the first house was not suitable for office-cum-residence.
The renting of the first building thus resulted in a nugatory expern:
diture of Rs. 10,667.

1.45. The Committee were informed in evidence that in June, 1961
it was decided to remove the honorary Consul and to establish a regu-
lar Consulate at Basrah. The Indian Ambassador in Iraq had inform-
ed the Ministry about the availability of a suitable office accommoda-
tion, on receipt of which the Ministry gave their approval on 22nd
July, 1961. It was added that the Ambassador had sent the First
Secretary to inspect this house at Basrah. Apparently he was satis-
fied that the house should be rented, and a five year contract was
accordingly made and an advance of Rs. 10,667 was paid for one year.
But soon after this the Ambassador had second thoughts about this
house and as a result of this the house taken on hire was given up
and another house located, which involved the infructuous expendi-
ture of Rs. 10,667.

1.46. Justifying the sudden change in the opinion about the house
taken on hire, the witness stated that the Ambassador visited Basrah
for the first time, after the house was rented, in November, 1961. He
found the building unsatisfactory. Certain essential improvements
and alterations in the building were suggested but the landlord dec-
lined to meet the expenses. * After this the Ambassador met the
Mayor and Governor to inform them about this house. Both of them
expressed astonishment at the type of building hired. In their opinion
it would reflect poorly on India’s prestige and position. Both of them,
however, agreed to see that the lease was terminated and the advance
rent given refunded. Hence, the Ambassador again agreed for a
change of house for the Consulate in November, 1961. The Ambassa-
dor left the country in the beginning of January, 1962. (Subsequent
events showed that the landlord refused to agree to refund the ad-
vance).

1.47. The Committee were further informed that the new Ambas-
sador also agreed with his predecessor that the building was unsatis-
factory and he rented a new building without reference to the Gov-
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ernment. The witness added that the new Ambassador had explain-
ed that he had acted on the advice of the Governor and Mayor and
other local persons about the rent, and selection of the building etc.
Moreover the present building was enough to accommodate office as
well as Consulate residence with more central location, easy accessi-
bility and other benefits.

1.48. The Committee regret that in this case the hasty step taken
by the Ambassador resuited in an infructuous expenditure of
Rs. 16,667. When the ambassador deputed the First Secretary to -
select the house, and when the latter made the selection and entered
into a contract and paid an advance of Rs, 10,667 his judgment should
have been relied upon, and the commitment honoured, alternatively,
the ambassador should have inspected the house, before the contract
was finalised. Had either of these courses been adopted, the infructu-
ous expenditure of Rs. 10,667 could have been easily avoided.

1.49. Further, this is another case in which a Head of the Mission
rented the building without prior approval of the Ministry of External
Affairs. The Committee trust that the Ministry will take suitable
measures to obviate the recurrence of such irregularities.

Ovwerdrawal of Representational Grant—Page 180—Appendix I[—
Item No. 2|

1.50. Under the rules, the representational grant is paid to Heads
of Missions/Posts abroad and other diplomatic officers for meeting
expenditure of representational nature in discharge of their diplo-
matic obligations while on duty in the post. An officer of the Indian
Foreign Service, while holding the post of the Head of a Miszion, was
appointed as leader of the Indian Delegation and Chairman of a Com-
mission in another country from 28th April, 1961 to 31st December,
1961. An entertainment grant of Rs. 850 p.m. was admissible to the
officer as Chairman of the Commission. But the officer continued to
draw in addition, the representational grant attached to the post of
the Head of the Mission during the entire period, except for one
month from 27th September, 1961 to 26th October, 1961. In reply to
an audit enquiry, the Ministry confirmed in September, 1962 that the
representational grant was inadmissible to the officer, and also stated
in July, 1963 that they were taking steps to recover the amount from
the Officer. The excess amount of about Rs. 4,400 drawn by the
officer had not so far been refunded to Government (December, 1964).
The Ministry informed Audit in December, 1964 that since the officer
had raised vital issues in his further representation, it might take
some more time to arrive at a final decision.
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1.51. Giving the full details of the case, the witness stated that in
the beginning of 1961 Laos Commission was suddenly reconvened.
The Indian High Commissioner in Australia was recalled from Can-
berra and was sent to Laos. At that time it was anticipated that it
would last for two or three months and so, the High Commissioner
was asked to maintain his family at Canberra. But the High Com-
missioner remained in Laos for about 8 months. “Sanction for the
terms of his appointment were not issued till 3rd October, 1961 and
the final disposal of the terms was not effected till 16th January, 1962
after the period of deputation was in fact over.” In the meantime
while the terms of appointment of the High Commissioner were being
finalised, the Ambassador drew the representational grant. He later
explained that he had assumed that under the rules he was entitled
to draw that grant and that his wife had performed the usual repre-
sentational duties in his absenze. Secondly, when the Laos Commis-
sion was established in 1954 it gave Rs. 1,000 per month as represen-
tational grant but the Ambassador was allowed only Rs. 850 and the
Ministry instead asked him to pay Rs. 100 per month for the mainten-
ance of car in Canberra by his wife. The Ministry of External
Affairs were not quite satisfied with those grounds and asked the
Ambassador to reimburse the amount of Rs. 4,405 but the Ambassador
kept on making one representation after another giving reasons that
it was very unfair and unjust to the Ambassador.

1.52. Explaining further as to how that problem had arisen, the
witness stated that under the Representational Grant Rules an Am-
bassador or head of the Mission may be absent from his head quar-
ters normally for two or three months. In this period of his absence
there will be no entertainment under the rules. The Ambassador or
head of the Mission would be able to utilise the whole amount accru-
ed during that period on his return. In this case the head of the
Mission was absent for a period of 8 months. The rules did not en-
visage that a head of the Mission might be absent for such a long
time.

1.53. The witness urged that although drawal of the representa-
tional allowance by the Ambassador was irregular, the Ambassador
was also justified in this matter to some extent. Since he was ex-
pected to be away for two or three months he had to maintain his
whole establishment in Canberra, supervised by his wife for this
whaole period. This the rules did not provide. But there were certain
expenditure which had to be incurred e.g. club subscription, charities
and d~mations and other ex-<=3es like floral presents, memorial ser-

ices cte.

1.54. In reply to a question the witness stated that when an Ambas-
cador was absent from his post for more than two months than half
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of the representational grant was given to the acting Head of the
Mission and the other half kept in reserve so that when the Ambassa-
dor returned to the post, he might utilise the reserve kept for the pur-
pose. In this case, the view taken by the Ministry was that the
drawal of representational allowance was irregular and the Ambassa-
dor should refund the whole amount. The Ministry was however
prepared to reimburse the inescapable expenditure incurred by the

Ambassador’s wife on an ad hoc basis, as this was not covered by the
Rules.

1.55. The witness further added that the Ministry had asked the
Ambassador finally in August, 1965 to refund the entire amount of
Rs. 4405 drawn by him and to give the details of the 1nescapab1e ex-
penditure incurred during his absence.

1.56. The Committee enquired whether there were any financial
rules which permitted the wife of an Ambassador to incur expenses
and draw allowances in the absence of the Ambassador. The wit-
ness stated that the present rules did not provide for contingencies
like a dual charge. But the witness agreed that there should be rule
providing this because such contingencies do arise.

1.57. The Committee regret to note that this irregular transaction
has been allowed to remain unsettled for more than four years. The
Committee feel that when the Ministry of External Affairs asked the
Ambassador to refund the amount of Rs. 4405 considered as in admis-
sible the correct and more dignified course for the Ambassador would
have been to refund the amount promptly, and then to make what-
ever representations he wanted to make to the Ministry. This would
have set a good example for other junior officers to follow. The Com-

mittee desire that the case in question should be settled without fur-
ther delay.
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MINISTRY OF HEALTH

Government Hospitals in Delhi Para 44, Pages 50—55 Sub-para (i)
Purchase and Utilisation of Stores:

The hospitals in Delhi obtain their supplies of medicines, surgical
instruments and other stores (i) by placing indents on the Medical
Stores Depot, Karnal; (ii) by placing indents on the Directorate
General of Supplies and Disposals, and (iii) by making local pur-
chases. During 1963-64, the purchases made by the hospitals locally
constitited 30 to 73 per cent. of the total supplies in respect of medi-
cines and surgical goods and 13 to 69 per cent. in the case of linen
items, as shown below:

Medicines, surgical goods etc. Linen items
Name of Hospital
Total Local  percent- T'otal Local percen-
purchases purchase age of purchases purchese tege of
local local
purchase purchase
to the to the
total total
purchases purchases

(In lakhs of rupees)

Irwin Hospital d 1176 8-53 73 0:69 0-27 39
Satdarjang Hospital 34:90 10°42 30 2-68 0-36 13
Willingdon Hospital 6:76 4-78 71 1:00 069 69

In a number of cases the rates paid for the local purchases were
higher than those paid for supplies received through the Medical
Stores Depot or the Directorate General of Supplies and Disposals.
The Audit Report cited a few instances of such purchases at higher
rates. Audit had been informed that the heavy local purchases were
mainly due to (i) non-availability of the items at the Medical stores
Depot and (ii) failure on the part of the Medical Stores Depot and
the Directorate General of Supplies and Disposals to arrange supplies
in time. Against an indent for medicines estimated to cost Rs. 10-21
lakhs, placed by the Safdarjung Hospital in July, 1963, the Medical
Stores Depot could make supplies to the extent of Rs. 2:19 lakhs only;
certain important surgical articles of the estimated value of Rs. 2:78
lakhs were stated to be not available at the Medical Stores Depot.

2.2. The Committee enquired about the procedure for making pur-
chases through the D.G.S.&D., how much time it generally took and
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the circumstances under which local purchases were made by the
Hospitals. The Secretary to the Ministry of Health stated that large
quantities of medicines were purchased through the D.G.S. &D., but
the hospitals also had authority to make local purchases upto certain
prescribed limits. Generally, the D.G.S.&D. took three to four
months and sometimes even more to make supplies. Hence local
purchases had to be resorted to, to meet urgent requirements. He
added that the figures of local purchases shown in the Audit Report
included items purchased by hospitals through restricted tenders
within the prescribed ceiling. Since this was an approved method,
these purchases should not have been shown in the Audit Report as
local purchases, which comprised of odd bits purchased from approv-
ed suppliers. On being asked to give the break-up of the supplies
received from restricted tenders and other local purchases, the wit-
ness promised to furnish a note to the Committee. However, he quot-
ed the example of bulk purchases made from the Hindustan Antibio-
tics Ltd. In the case of Hindustan Antibiotics, he stated, the hospi-
tals had been empowered to make direct purchases, but these had
also been included in the figure mentioned in the Audit Report. The
Commifttee enquired the quantum of such purchases made from
Hindustan Antibiotics Ltd. In a note submitted at the instance of
the Committee the Ministry has furnished the following details:—

Purchases made Other purchases Purchascs meace
through restri- made locally  from Hindustan

cted tenders ! ! | Antibiotics
within the Ltd.
powers delega-
ted to them
Rs. Rs. Rs.

Irwin Hospital . . . : 3,04,634% 2,66,000 2,87,cco
Safdarjang Hospital . : 5 7,02,000 1,29,000 2,11,CCC**
Willingdon Hospital . 3 : 1,05,322 3,711,600 778

2.3. The Committee enquired as to why this point was not raised
and the figures disputed when the Audit Para was referred to the
Ministry for factual verification. The Secretary stated that all those
reasons must have been brought to the notice of Audit. In the case
of Irwin Hospital, for example, he added that the Medical Superin-
tendent of the Hospital had stated that the percentage of local pur-
chases to total purchases was 24'52 per cent. instead of 73 per cent. as
shown in the Audit Para in the case of medicines and 34:2 per cent.

*#*According to Audit the figure is 3,00,000.
*#Includes purchase from Government agencies like Hindustan Antibiotics, Haffkine
Institute and Atomic Energy Commission and UNICEF.



20

instead of 39 per cent. in case of linen items. The Comptroller and
Auditor-General clarified that on receipt of a reference from the hos-
pital another Audit Party was sent to verify the figures. It had then
reported that no further change in respect of these items was neces-
sary as the figures of expenditure intimated by the Hospital did not
conform to these actually booked in the contingent register. The
Secretary, Ministry of Health admitted that certain purchases for
which exchange vouchers were available had not been entered in the
contingent register. Had these been taken into account the total
purchases in respect of Irwin Hospital during the year would come
to Rs. 1868 lakhs instead of Rs. 11'76 lakhs as shown in the Audit
Report. Besides the figure of local purchase also included a sum of
Rs. 2-85 lakhs on account of purchases made from the Hindustan Anti-
biotics Ltd. If these were deducted, the percentage of local purchase
to the total purchase made by the Hospital would come to 24'5 per
cent. As regards the other hospital the witness accepted the figure
of local purchases as given by Audit.

2.4. The Committee are surprised at the manner in which the Min-
istry of Health tried to dispute facts and figures quoted in the Audit
Report at this late stage. In this connection they would further draw
the attention of the Ministry to their recommendation (c¢.f. paras 9
and 15 of their 26th Report, 1963-64) that the Ministries/Departments
should bring the correct position to the notice of the Committee as
soon as possible, at any rate before they consider the Audit Report, so
as to enable them to arrive at proper conclusions without any waste
of time. While the Committee appreciate that it would be necessary
to make local purchase to meet urgent requirements, they are of the
view that greater efforts should be made to effect purchases through
the standard government agencies such as D.G.S.&D. and the Medical
Stores Depots, so as to get the advantage of cheaper rates due to bulk
purchases.

2.5. The Committee enquired from the D.G.S.&D. as to what time
was normally taken by him in making supplies to the hospitals. He
stated that it took three to five months to cover a demand. If the
samples were to be tested, it took longer time.

2.6. It was pointed out that in the course of his evidence before the
Public Accounts Committee (1963-64), (Para 39 of 20th Report P.A.C.
Third Lok Sabha refers), the D.G.S.&D. had stated that a procedure
had been evolved between the D.G.S.&D. and the Director General of
Health Services that indents should be placed before the end of July
every year, and that medicines should be classified according to cer-
tain broad categories. The Committee were also then informed that
the system was working satisfactorily. The representative of the
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Supply Department stated that, that system was not followed during
the year 1963-64. While there were no indents from Willingdon
Hospital, in the case of Safdarjung Hospital the indents were receiv-
ed at the end of July or later and in every case the Purchase Organi-
sation was called upon to make supplies within three months, which

in his opinion was apparently impossible if the normal procedure of
procurement was to be followed. :

2.7. On being further asked as to from which period the procedure,
which was intimated to the Public Accounts Committee (1963-64),
was discontinued the witness stated that he had no knowledge of that
but the fact was that indents were placed after July and even in
October, 1963. The D.G.S.&D. further informed the Committee that
rate contracts were being finalised by the Department with certain
firms with a view to enabling the Hospitals and the D.G.H.S. to make
direct purchases as and when required. He stated that a large num-
ber of items would be covered under this system and it was expected
that the system would be introduced in a few month’s time.

2.8. The Secretary, Ministry of Health also confirmed that the
said procedure was not being followed. He expressed the view that
it would not be workable to depend for supplies on an indent submit-
ted in July with supplies to come in the next year. While one prin-
cipal indent for the whole year could certainly be placed on the
D.G.S.&D., he urged, supplementary indents would have to be placed
from time to time. He added that the Ministry would settle with the
D.G.S.&D. as to the normal time required by that Organisation to
make supplies and the main indent would be submitted accordingly.
In reply to a question, the Secretary stated that a Committee of
officers on which D.G.S.&D. was also represented had been appointed
to look into the question of supplies to the hospitals and to suggest
measures to reduce delays in procurement etc. The Committee sub-
mitted their report in March, 1965, which was being examined by the
Ministry. In reply to a question, the witness stated that they should
be able to limit local purchases to 20 per cent. or so.

2.9. From the facts placed before them, the Committee are con-
strained to observe that ne serious attempt had been made by the
authorities (Ministry of Health and the D.G.S.&D.) to evolve a suit-
able procedure for speedy procurement of supplies to Hospitals.

2.10. Another disquieting feature of the case is that either evidence
given before the Public Accounts Committee (1963-64) was not wholly
correct or the representatives of the Ministries, who appeared to
tender evidence before the present Committee were not fully aware
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of the facts. The Committee would like to be informed of the correct
position in this regard. They also desire to be apprised of the pro-
gress made in establishing proper co-ordination between the Health
authorities and the D.G.S.&D. to ensure speedy procurement of sup-
plies to hospitals. They would also like to know the progress of fina-
lisation of rate contracts with the suppliers as was deposed by the
witnesses in evidence.

2.11. The dates of expiry of the life of the medicines had generally
not been indicated in the stock registers maintained by the Safdar-
jang and Willingdon Hospitals and, as such, it could not be ensured
whether the medicines purchased had the requisite minimum life at
the time of purchase and whether they were issued for use before
the expiry date. Such information was available in Irwin Hospital,
where it was noticed that a large number of injections had remained
in stock upto the marked date of expiry and had been issued there-
after. It was also noticed that certain injections, which had been
declared as sub-standard after chemical analysis by the Drug Con-
troller, were used after the date of receipt of the communication

from him.

2.12. As regards entering of particulars of date of expiry of life
of medicines in the stock registers, the Committee were informed that
in the Willingdon Hospital this procedure was being followed and
instructions had also been issued to the authorities in Safdarjung
Hospital to do likewise. On being pointed out that the use of medi-
cines after their life had expired, was a serious matter and that in
the absence of proper record the Hospital could not check this, the
representative of the Ministry agreed that the dates of manufacture
and expiry of life were very important factors and stated that these
details were prominently displayed by the manufacturers. It was
important for the medical men as such to check up those dates as to
see the type of medicine they were using. The Secretary, however,
admitted that it was desirable to enter these details in the stock regis-
ter also as it would provide a double check. As regards the use of
sub-standard drugs by the Irwin Hospital, the Secretary stated that
out of a consignment of a particular injection, which was being used
by the Hospital, samples taken by the Drug Controller were declared
to be of sub-standard quality. After the receipt of this information
in the Hospital in June, 1963 further use of these injections was stop-
ped. He added that the matter was taken up with the suppliers
who replaced most of the supplies.

2.13. The Committee regret to note that there should have been
even isolated instances of injections whose life had expired or which
were found to be sub-standard having heen used in a routine manner.
They are, however, glad to note that the lacuna of not recording the
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life of medicines in the stock Register, which existed for a long time,
has been plugged. They trust that strict care would be exercised in
the use of such drugs and that medicines which are either sub-stan-
dard or whose life has expired will not be issued in a routine manner.

Sub-para (ii)—Purchase of stores in excess of financial powers:

2.14. In regard to local purchase of stores of recurring nature, the
heads of the three hospitals had been exercising powers upto the
higher monetary limits prescribed for similar purchases of non-recur-
ring items. In some cases, purchases made on the same day or within
a short interval were spread over several separate purchase orders
(details given in Appendix I) to keep them within the prescribed
monetary limits instead of obtaining the sanction of the higher autho-
rities.

2.15. The Secretary, Ministry of Health explained in evidence that
the Hospital authorities had exceeded their powers in these cases be-
cause of extreme emergency for buying drugs which were needed for
life saving purposes. He added that the question whether the powers
given to the Medical Superintendents should be enhanced was under
consideration of the Ministry but in the meanwhile it had been im-
pressed upon them that they should not exceed these powers and that
they should try to plan their requirements well in advance. It was
pointed out that while in the Safdarjung and Willingdon Hospitals,
the powers of purchase of Medical Superintendents were Rs. 200 non-
recurring and Rs. 15 recurring, in the Irwin Hospital corresponding
powers were Rs. 1,000 non-recurring and Rs. 500 recurring. The
Secretary explained that the Irwin Hospital was hitherto functioning
under the Delhi Administration and that was the reason for the dis-
parity. The question of bringing uniformity in this matter in the
three hospitals was under examination of the Ministry. In a note
subsequently furnished to the Committee it has been stated that the
financial powers of the Medical Superintendents of the Willingdon
and Safdarjung Hospitals have since been enhanced (May, 1965) as
under:— ;

Nona-recurring i Not exceeding Rs. 1000/-in
each case.
Recurring . . s Pt : . Not exceeding Rs. 500/-p.a.

in each case. |

2.16. Referring to the purchase of plastic adhesives by the Safdar-
jung Hospital on the 25th January, 1962 (mentioned in Appendix XI
of Audit Report) the Committee enquired whether placing of lp
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orders for six dozen each of that item could be considered on the
grounds of emergency. The Secretary stated that the urgency and
importance of the items purchased could be judged by going into the
facts of each case. He added that he had gone by the assurance of
the heads of hospitals as well as the D.G.H.S. that in all these cases
there was an urgency and importance to meet the requirement. He
further assured the Committee that he would look into all the pur-

chases mentioned in the Audit Report and take suitable action to
avoid the recurrence of such cases.

2.17. The Committee desired to be furnished with a detailed note
explaining in brief the reasons as to why purchase orders were split up
in all the cases mentioned in Appendix XI to the Audit Report. A
note has since been received which states that in the absence of
supplies materialising from the D.G.S.&D.|M.S. Depot, local pur-
chases were made by the Medical Superintendents to meet the day
w0 day needs of the Hospitals. When these had to be of a size larger
than what was their financial competence, to ensure that shortage
would not arise suddenly and also to get favourable rate on larger
quanity purchased at one time, they were compelled to split the
order to make these within the financial limits which they were
authorised to -operate. It has been further stated that such proce-
dure has been adopted in the interest of patients.

2.18. The Committee regret to mnote that inadequacy of the
financial power delegated to the Medical Superintendents for
making local purchases of medicines was not rectified by the Minis-
try earlier with the result that an irregular procedure of splitting
up the orders was adopted. They have now been informed that
the powers of the Medical Superintendents have been suitably
enhanced for incurring recurring and non-recurring items of
expenditure, They hope that with the enhancement of the powers
of the Medical Superintendents, such irregular procedure of splitting
up the sanction will be strictly aveided.

Sub-para (iit) Avoidable expenditure—Sterilizers:

2.19. In 1962, the Safdarjung Hospital purchased certain types
of sterilizers from a Delhi firm whose rates were considerably
higher than those quoted by others, as indicated below, on the
ground that the firm had given guarantee for removal of manu-
facturing defects for 12 months and that, being a local firm, it
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could provide servicing facilities easily:—

\ No. of Rate of  Rate quoted:
Name of the equipment articles accepted
purchased tenderer by the lowest
endeler
per unit per unit
Rs. Rs.
Sterilizer instruments electric . 7 2,860 1,700
Sterilizers for bowls 7 3,860 1,740
Small rectangular sterilizers electric . 2 19,200 12,600

The extra cost paid on account of higher rates amounted to
about Rs. 36,000. According to Audit Report the justification for
the purchase at higher rates was not clear particularly as certain
other types of sterilizers were simultaneously purchased from
firms, outside Delhi. Moreover, the guarantee of repairs given by
the firm could not be availed of as the instruments, which were

received on 6th August, 1963, were not installed till 20th August,
1964.

' 2.20. The Secretary, Ministry of Health informed the Committee
in evidence that out of the 14 tenderers who had offered to supply
the equipment, only 2 firms were on the approved Ilist of the
Director General of Technical Development. Tenders were invited
in this case by D.G.S.&D. The Superintendent of the Hospital and
the technical committee assisting him, to whom the tenders were
referred for advice, came to the conclusion that it would be desir-
able to obtain the equipment from a firm which was in a position
to provide local service and they preferred to restrict their choice
to the firms which were on the approved list of the D.G.T.D. The
witness added that the Directorate of Technical Development, with
whom the Superintendent of the Hospital was also associated, had
made a good study of the manufacturing firms in the country and
their approved list contained only the best among them. The
Superintendent of Safdarjung Hospital added that he had been
associated with the Committee on Medical Instruments in the

Development Wing of the D.G.T.D. and they had done a lot of
study about medical equipments.

2.21. The Committee pointed out that in an earlier explanation
to Audit the main reasons for selecting the firm were stated to be
that (a) the firm had a local agency and service arrangements and
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{b) they undertook to remove any manufacturing defects if
discovered within 12 months. The Committee enquired if the two
conditions were mentioned in the notice calling for tenders and
whether any enquiry was made subsequently from other firms if
they could provide these facilities. The witness stated that these
conditions were not mentioned in the notice nor was any enquiry
made by the Hospital authorities in this regard. The Secretary,
Ministry of Health, added that the Hospital authorities had only
given technical advice and that the final choice rested with the
D.G.S.&D. The D.G.S.&D., however, stated that in the case of
drugs, pharmaceuticals as well as hospital equipments the manufac-
turing experience in India was very limited and to be on the safe
side the Supply Department strictly abided by the decision of the
consumer. The Department could not take risk of forcing an equip-
ment which might fail during service. He added:—

“We have taken a sort of conventional unwritten decision that
we shall not interfere in these cases which deal with
the security of the human beings”.

2.22. The Committee are hardly convinced by the justification
advanced for the purchase of sterilizers at much higher rates. If
the Health authorities intended to purchase the equipment only
from a firm which had a local agency and could provide service
facilities, they should have indicated this condition to the D.G.S.&D.
at the outset, so that this could be included in the tender notice.
If on the other hand, orders were to be placed on a firm included
in the approved list of the D.G.T.D., there was no need to call for
tenders. It is also unfortunate that neither the Health authorities
ner the B.G.S.&D. enquired from the other firms if they could
provide service facilities, Fad it been done, there was a possibility
of avoiding extra expenditure incurred on this purchase.

2.23. Further, as pointed out in the Audit Report, equipment
which was purchased in 1963 was not installed for full one year.
Thus the first condition namely ‘the removal of manufacturing
defects by the firm within 12 months became infructuous. The
Secretary, Ministry of Health explained that apart from attending
to defects and break-downs, there was also the need for normal
servicing and that normal servicing was being done by the firm.
The Superintendent of the Hospital stated that the installation of
the equipment depended upon the provision of electric connection
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and there was some difficulty in obtaining high tension cables
which were not available in the country at that time. He promised
to furnish a synopsis of the correspondence exchanged between the
Safdarjung Hospital and the C.P.W.D. in connection with the instal-
lation of the equipment. In a note submitted to the Committee the
Ministry have stated that after the sterilizers were received
in August, 1963 the Electrical and Executive engineers were
approached on 23rd September, 1963 to undertake the instal-
lation of electric connections and plumbing work. In the
case of 2 Small Rectangular Bulk Sterilizers, the Electri-
cal Engineer decided that the installation work might be
given to the supplying firm as it was urgent. The equipment was
accordingly installed by the firm in December, 1963. For the
remaining 14 sterilizers, the request for undertaking installation
work was originally made on 23rd September, 1963. The Electrical
Engineer was reminded on 25th October, 1963 and further by- d.o.
letters on 12th May, 1964 and 1st July, 1964. To obviate delay, the
firm was approached and their estimates received on 27th April,
1964 were forwarded to the D.G.H.S. on 20th May, 1964. The
Ministry accorded their sanction on 22nd October, 1964 and the
work was completed on 20th November, 1964. It has been further
stated in the note that the Electrical Engineer was requested on
21st January, 1965 to provide necessary electric load to feed the
sterilizers. He was reminded on 22nd April, 1965. On 27th May,
1965 the Engineer informed that the N.D.M.C. had not given service
connection and necessary provision had to be made in the estimates.
The requisite estimate for a sum of Rs. 4,490.00 was received on 21st
July, 1965 and the same was forwarded to the D.G.H.S. on 30th
July, 1965 for according administrative approval.

2.24. From the above note the Committee regret to observe that
the Electrical and Executive engineers were responsible for the
delay in the installation of the equipment. They desire that the
reasons for the delay on the part of the Engineers should be investi-
gated by the Ministry of Works & Housing and suitable action
taken to fix responsibility. ;

Sub-para (iv) Equipment lying idle:

2.25. The following instances of costly items of equipment lying
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unutilised for long periods in the Hospitals are given below:—

Name of Hospital Category of equip- Value Remarks
ment/Month of pur-
chase
Safdarjang Hos- 2 Rectangular steam1 $8115 Lying idle for the last six.
pital jacketted sterilizers (Cost) years. Audit was informed
and 1 portable X- Rs. 25,000 (December, 1964) that with
Ray machine (Sup- (C.Duty) the help of the TCM Autho-
plied by TCM) rities the sterilizers had been
(Sept., 1956 and installed but some damaged
Nov. 1958) parts were (yet to be re-
. placed.
Equipment forortho- Rs. 82,393 Out of equipment worth Rs.
paedic Institute 1,41,280 articles of the value
(Feb./March 1962). of Rs. 58,877 were brought

into use while the remaining
items were lying unutilised.

Klinographic X-Ray Rs. 1,85,873 Accessories for installeticn of

Unit & Image In- the equipment were obtained
tensifier Unit '{(Ma- from the suppliers after about
rch, 1963) one year (March, 1964)

The eduipment had, how-
ever, not been brought into
use till December, 1964.

Irwin Hospital . Pill making machine Rs. 22,000 It remained idle with the
with motor (Octo- Irwin Hospital till February,
ber, 1957) 1963 when it was. transfer-
red to the Maulana Azad
College.

2.26. Explaining the first item the Secretray Ministry of Health
stated in evidence that the sterilizers were obtained as a gift from
the T.C.M., in order to organise the Central Service Sterilisation
Department in the Safdarjung Hospital. They had also loaned.the
services of an expert to help the Hospital in the installation of the
machinery. For some time, however, no firm could be found in
India to undertake the job. Later on, the help of T.C.M. authorities
was sought and a firm toop up the work but when the crates were

opened a part of the equipment was found damaged and certain
parts were also missing.

2.27. He added that at one stage the firm undertook to get the
equipment’ repaired as a part of the deal but it failed to do so.
The T.C.M. also expressed their inability- to help in this regard.
Ultimately, therefore, an application had been made to the Minis-
try of Finance for sanctioning foreign exchange worth about Rs. 500
to obtain the requisite parts from the source of supply. On being
pointed out that equipment costing Rs. 25,000 was kept idle for



29

want of foreign exchange worth Rs. 500 only, the witness stated
that they were hesitant because of the tight foreign exchange
position. In reply to another question it was stated that the crates
were not opened upto 1963 (for seven years) but it was assumed
that the damage might have been caused during fransit. It was
stated that a list of all the missing and damaged parts was made
out after opening the crates. The Committee pointed out that had
the equipment (sterilisers) been installed in time it would perhaps
not have been necessary to purchase the 16 sterilisers referred to in
the preceding para (sub-para—(iii) of the Audit Report). The
witness stated that originally it was intended to meet the require-
‘ments of the Hospital only. Now the scheme was to supply sterilised
equipment to all the C.G.H.S. dispensaries and that nothing would
be surplus. ;

2.28. The Commiitee can hardly appreciate the contention of the
Ministry that due to the tight foreign exchange situation they
were hesitant to demand foreign exchange worth about Rs. 500
only and postponed the installation of the equipment worth
Rs. 25,000. They are also surprised to learn that the equipment was
not even checked but allowed to remain in the crates for more than
seven years. Had it been checked immediately on receipt the
broken and missing parts could have been detected and the matter
could have been taken up with the suppliers and the shipping
‘Company for replacement.

2.29. In the case of the second item wiz., equipment for ortho-
paedic Institute it was stated in evidence that the Institute was
expected to be opened in July, 1964 but there was delay in the
completion of the building and it started only in November, 1964.

2.30. The Klinographic X-ray unit and image intensifier could
not be used as the cardiac surgeon who had the specialised know-
ledge had gone on a study leave abroad. It was being used since
his return from leave.

2.31. As regards the Pill making machine, the Superintendent
of Irwin Hospital informed the Committee that the price of the
machine was about Rs. 11,000 and not Rs. 22,000 as shown in the
Audit Report. He added that the equipment was obtained at the
recommendation of the then medical Superintendent in 1954. The
machine was received in 1955 but parts were found to be missing and
damaged. These were obtained in October, 1957. By the time it
could be installed and put to use, it was found that the machine
did not fulfil the requirements of the Drug Control Act and that a
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further expenditure would have to be incurred to make it usable..
It was, therefore, not considered economical to use the machine in
Irwin Hospital. It was stated that the machine was being used for
training the students. On being asked as to how an outmoded
machine, which did not meet the requirements of the Drug Control
Act, was being used by the College, it was stated that in the College
it was being used for demonstrating how pills were made. The pills
were not used for human consumption.

2.32. From this and the earlier paragraphs the Committee are
constrained to obhserve that the Hospital authorities had not been
prompt in the installation of cestly equipment. It is also unfortu-
nate that machines were not checked in time. They trust that the
Ministry of Health will issue suitable instructions to aveid such
cases in future.

Sub-para (v) Variations in dietary scales:

2.33. Government had not prescribed any common standard diet
formula for the patients. The daily diet of a patient at Irwin
Hospital included 30 gms. of vegetable ghee whereas the other two
hospitals had prescribed 55 gms. of desi-ghee. There were variations
also in the scale of atta, rice, vegetables, milk and sugar supplied
to each patient at the Irwin Hospital as compared to that at the
other two hospitals. The diet scale of a child patient at Irwin
Hospital was the same as of an adult.

2.34. The average cost of diet served to the patients in 1963-64
was as under:—

Hospital R\ Average cost of diet per diem
Rs.
JIrwin I°03
Safdarjung . 0°99
Willingdon (including Nursing
Home) 1'83

2.35. The Committee enquired if a decision had been taken in the:
matter of prescribing a uniform scale for the three Hospitals in Delhi.
The Secretary stated that an _administrative decision had been
taken and the matter was under examination of the Ministry of
Finance. He added that the disparity in the scales of diet was due
to the fact that the Irwin Hospital was hitherto functioning under
the administrative control of the Delhi Administration whereas
the other two functioned directly under the Ministry of Health. In
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reply to another question he stated that the question of bringing
about uniformity was taken up when the matter was brought to their
notice through the Audit Para.

2.36. According to the Audit Para the diet scale of a child
patient was the same as that of an adult in the Irwin Hospital. The
witness explained that although the prescribed scale was the same,
the actual issues were regulated according to the mneeds of the
patients. While the quantity of milk was almost equal, other items
were reduced. As regards disparity in the average cost of diet per
diem, the Committee were informed that there was a special ward
and Nursing Home in Willingdon Hospital where the cost of diet
was higher. '

2.37. The Committee are surprised to note that there has been
wide variation in dietary scales in the 3 hospitals viz. Irwin
Hospital on the one side and Safdarjung and Willingden
Hospitals on the other. The daily diet of a patient in Irwin Hospital
includes 30 gms. of vegetable ghee whereas the other two Hospitals
have prescribed 55 gms. of desi-ghee. The diet of a child patient
at Irwin Hospital was the same as that of an adult. There .were
also variatiens in the scales of atta, rice, vegetable, milk and sugar
supplied te each patient at the Irwin Hospital as compared to that
with eother two hospitals. The Committee regret to note that such
an important matier as the disparity in diet scales in Government
Hospitals remained unnoticed by the Health Authorities and action
was initiated only after this was brought to their notice by
Audit. They hope that the uniformity will now be brought about
in the dietary scales in all the 3 hospitals. :

Sub-pare (vi)—Laundry arrangements

2.38. The Willingdon Hospital had got paid dhobies on its
regular establishment. On the basis of expenditure on the salaries
of the dhobies and on soap and other material, during April, 1963
to June, 1963, the average cost of washing and ironing in the hospital
worked out to Rs. 64 per 1,000 clothes. In the Irwin and Safdar-
jung Hospitals, however, the laundry work was awarded on
contract to dhobies on the basis of open tenders invited at the
commencement of each year. The laundry expenditure worked
out to Rs. 29 and Rs. 35 per 1,000 clothes in these hospitals respec-
tively. Audit was informed that a mechanical laundry was being
sanctioned for the Irwin Hospital and that the existing arrange-
ment was sub-standard and a source of danger to the patients.
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2.39. In the Safdarjung Hospital, boilers and other machinery for
an electric laundry plant costing about Rs. 2 lakhs were purchased
during April, 1960 to January, 1964. The plant had however, not been
commissioned (till August, 1964) for want or certain accessories, the
purchase order in respect of which was placed very late and also be-
cause of the non-availability of the required quantity of water.
Meanwhile, some store keepers, laundry operators and a supervisor
were appointed by the hospital during December, 1962 to April, 1964.
The cost of establishment upto December, 1964 amounted to about
Rs. 17,000. It had been explained to Audit in December, 1964 that the
supervisor and the laundry operators were appointed to get acquaint-
ed with the special type of work.

2.40. The Committee enquired as to when were the unsatisfactory
arrangements noticed and what action was taken to improve them.
It was stated in evidence that in the case of Willingdon Hospital
dhobis were employed on a monthly basis and the quality of work
was satisfactory. The Medical Superintendent stated that they had
not felt the need for a machanical laundry as yet though a demand
had been placed and the machine was expected before the end of the
year. In the case of Safdarjung Hospital it was stated that the work
was got done through a labour contract. The work was allotted to
the lowest tenderer but the quality was found to be very poor. The
Medical Superintendent, Safdarjung informed the Committee that the
Hospital was trying to improve the position as early as 1956. Since
it was felt that the rate at which contract had been given was too low,
the washermen were pursuaded to form themselves into cooperative
societies and ask for better rates but they did not abide by this ad-
vice of the hospital authorities. Subsequently in 1959 a proposal to
set up a mechanical laundry was submitted to the Ministry of Health.

2.41. In the Irwin Hospital the arrangement was tolerably satis-
factory till 1962 but when the dhobis started defaulting they realised
the inconvenience and the unsatistactory nature of the arrangements,
The Administration was, therefore, approached to sanction a mecha-
nical laundry.

2.42. The Secretary Ministry of Health admitted that the matter
should have been pursued earlier and more vigorously in the Min-
istry to ensure satisfactory arrangements. At first there was diffi-
culty of obtaining financial concurrence to the proposal and getting
sanction for the necessary foreign exchange. Later on when the
machinery was available in the country, sanction was accorded to the
setting up of mechanical laundries in the three Hospitals. It was
pointed out by the Committee that the system of employing dhobies
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on monthly wages was workmg satlsfactorlly in Wllhngdon Hospltal
and enqu1red as to why it was not tried in the other Hospitals. The
representatlve of the D.G.H.S. stated that the size of the Hosp1ta1
and the type of work it did, had to be taken into consideration. He
added that the Willingdon Hospital was much smaller (250 beds as
against more than a thousand in Safdarjung Hospital) than the other
two and the three Hospitals could not be treated alike.

2.43. As for the delay in installation of the machinery of the laun-
dry plant, the Committee were informed in evidence that the indent
for the laundry was placed in February, 1962 and the date of delivery
was 30th April, 1963 later extended to July, 1963. The staff was re-
cruited after the equipment was received but the work of installation
was delayed by the firm because of their payments being withheld
by the D.G.S.&D. Later on the work was started in July, 1964 and
completed by January, 1965. The witness added that the staff which
was appointed after the equipment was received, had to be sent to the
‘Snowhite’ company to learn the work. While admitting the fact
that the personnel were not fully occupied for about 8 months the
witness urged that the delay in installation of the plant was not due
to any foreseeable factors.

2.44. The Committee cannot accept that satisfactory arrangements
are possible anywhere these days for laundry at the rates given to
these dhobies either on monthly basis or on contract basis. The Com-
mittee feel that even if the Safdarjung and Irwin Hospitals were big-
ger than the Willingdon Hospital, there appear ed to be no reason why
the method of employmg dhobies on monthly baSIS, which had proved
successful in one Hospital could not be tried in the other two Hospi-
tals.

In the opm*on of the Committee no serious attempt was made to
improve the laundry arrangements in the Safdar]ung and Irwm Hos-
pitals with the result that the sxtuatmn deteriorated to such an extent
that the arrangements became a source of danger to the patlents In-
spite of such unsatlsfactory Iaundry arrangements then exxstmg,
the Commniittee regret to note that the machmery for the Ia.undr!y
plant recelved up to July, 1963 at the Safdar]ung Hospltal was in-
stalled and stalted functlomng only in January, 1965 resultmg fin
an avmdable expen(hture on the staff. They hope that the laundry
arrangements in these Hospitals would be satisfactory with the
setting up of mechanical laundries. ;
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Miscellaneous, Sub-para (vii) (b)

2.45. Appendix XII to the Audit Report indicated that medicines
were purchased by the different Hospitals from the same firm at diffe-
rent rates in a given period resulting in extra expenditure.

2.46. The Secretary, Ministry of Health explained in evidence that
the two Hospitals mentioned in the Report namely Irwin Hospital
and Safdarjung Hospital were functioning under different manage-
ment—one under the Delhi Administration and the other under the
Ministry of Health. He, however, admitted that results as indicated
in the Audit Report had been unsatisfactory and that he proposed to
appoint an officer specially to go into these purchases carefully, with:
a view to finding out if there was anything serious behind them. On
being pointed out that the purchases were made during 1963, but noc
action had been initiated in this regard, the Secretary assured the
Committee that if an officer was found guilty, suitable action would
be taken against him even though he had been transferred out of the
Organisation. Discussing further the items mentioned in the Appen-
dix, the Committee enquired whether any action had been taken
against the firm of manufacturers which had supplied the same medi-
cine (Serial No. 5 of Appendix II) at different rates to the two Hos-
pitals within the same period. The Director-General of Health Ser-
vices informed the Committee that there had been other complaints
against this firm and purchases had since been stopped from it for the
last two years. The Committee desired to know the date from which
the firm had been removed from the list of suppliers since according
to the Audit Report purchases were being made as late as in De-
cember, 1963. The witness promised to furnish the information to
the Committee.

2.47. In a note submitted by the Ministry, it has been stated that
procurement of supplies from the firm was suspended after August,
1962 when a registered list of standard and reputed manufacturers
was drawn up. , It has been further stated that the firm was not in-
cluded in the list on account of many complaints regarding the infe-
rior quality and efficacy of their products from the clinicians work-
mg in the C.G.H. Scheme.

2.48. The Committee are surprised to note from the Audit Report
(See Appendix II) that even after procurement of supplies was sus-
pended from this firm in August, 1962, purchases were still made dur-
ing April 1963 to March 1964. They desire that circumstances under
which purchases were made from the firm in question may be enquir-
ed into and responsibility fixed. The Committee may also be inform-
ed of the result of enquiry nronosed to be conducted by the Secretary
into the cases of purchases mentioned in Appendix XII to the Audit
Report.
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CENTRAL (FOVERNMENT HEALTH SCHEME
Para 45, pages 55—57

2.49. The Contributory Health Service Scheme was introduced in
1954 to provide medical facilities to the Central Government Em-
ployees residing in Delhi and New Delhi. Employees are required
to make contribution according to the scale prescribed by Govern-
ment. The scheme has been styled with effect from 9th September,
1963 as ‘Central Government Health Scheme’ and has been extended
to the employees of 63 semi-Government organisations/ autonomous
bodies and from 1st July, 1964 it also covers the general public in
certain selected areas of Delhi/New Delhi.

During 1962-63 and 1963-64, the expenditure on the scheme was
Rs. 104'93 lakhs and Rs. 133:54 lakhs as against the contribution of
Rs. 42:80 lakhs and Rs. 5425 lakhs respectively from the beneficiaries.
This did not include an expenditure of about Rs. 5-50 lakhs per annum
incurred on Headquarters establishment, rent of buildings, printing
and stationery, etc.

2.50. According to Audit, the Department had not yet commenced
the preparation of annual proforma accounts although the forms
thereof were approved by Government in May, 1962. It had been
stated in November, 1964 that the work could be started only after
the necessary staff was sanctioned.

The Committee enquired about the latest decision to extend the
scheme to the general public in some selected areas of Delhi and New
Delhi. The Deputy Director General Health Services informed the
Committee that in the course of next 5 or 10 years it was planned
to extend the facilities, which were now open to Central Government
Servants, to every citizen of Delhi.

2.51. As regards maintenance of proforma accounts, the Committee
were further informed in evidence that a proforma had been laid
down by the A.G.C.R. and approved by the Ministry of Finance
There were certain items in the proforma for which additional staff
was required but in view of the need for economy because of the
emergency, the Ministry did not press for additional staff. Mean-
while, a work study was being conducted at the suggestion of the
Ministry of Finance and after it was completed, the over-all require-
ments of staff would be known. The Secretary added that certain
re-organisation was also being effected between the Ministry and the
D.G.H.S. and it was expected that the changes would streamline the
procedure and reduce requirements of staff. The Committee feel that
the preparation of proforma accounts, which was recommended in
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para 38 of their 20th Report (Third Lok Sabha) may be started with-
out further delay. They may also be informed of the results of the

proposed re-organisation of the Ministry and the D.G.H.S. and other
action taken in this regard.

LiocAn. PURCHASE OF MEDICINES
Sub-para (i)

2.52. In para 48(A) of the Central (Civil) Audit Report, 1963, men=
tion was made of heavy expenditure incurred on local purchase of
medicines to the extent of about 50 per cent of the total purchases
during the year 1959-60 to 1961-62. The Audit Report, 1965 disclosed
that the Department was continuing to incur heavy expenditure on
the local purchase of medicines as indicated below:—

(In lakhs of rupees)

Expenditure on local purchase

Year Total Percentage
purchases From By inviting Total of local
during the authorised limited ten- purchase
year chemists ders for re- to total
plenishment purchases
of stocks
1961-62 s . 47°21 8:06 16°69 2475 52
1962-63 ; g 59:02 861 22-88 31°49 S30
1963-64 : 2 7342 9-38 2952 38-90 52

The Ministry had informed Audit in November, 1964 that it had

not been found feasible to reduce the size of local purchases mainly
due to:—

(i) Items with a turn-over of less than Rs. 10,000 being out-
side the purview of the Director General, Supplies and
Disposals.

(ii) Inescapability of the need of daily purchase of medicinés
from authorised chemists of non-stocked items or items
temporarily out of stock, and

(iii) Continual introduction and use of new therapeutic
agents, which cannot be anticipated and the purchase
action of which could not be arranged in advance.

2.53. The Deputy D.G.H.S. informed the Committee in evidence
that bulk of the purchases were through the D.G.S. & D. and an
arrangement was being worked out according to which indents for
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the year’s supply would be placed on the D.G.S. & D. 6 to 7 months
in advance. Indents would be placed in October and the supplies
could commence from April next year. In justification of local
purchases the witness stated that apart from the fact that the sup-
plies did not mature on the expected dates, the C.G.H.S. authorities
eould not anticipate accurately their. requirements. Sometimes
an item which was expected to last six months exhausted in 3 or 4
months. This gap had to be filled by local purchases.

2.54. The witness further informed the Committee that for the
last two years, they were entering into running rate contracts under
which rates were settled and orders were placed as and when things
were required. He added that the Scheme had about 300 doctors
with a daily turn-over of about 25,000 patients and normally about
1,500 items were being prescribed daily. It was thus not possible
to ensure that all the items were available at the Depot and it
eften happened that items required by a Dispensary had to be pur-
ehased from the Chemist locally. During the year 1964-65, the
position of local purchases was as follows:

(i) Purchases from authorised chemists—Rs. 3.92 lakhs.
(ii) Purchases by inviting limited tender—Rs. 14 lakhs.

(iii) Percentage of local purchases to total purchase—25 per
eant.

Buring 1965-66 in view of the delay in finalisation of rate contracts
and certain items having been returned for local purchase the
Scheme had already purchased items worth Rs. 12 lakhs.

2.55. The Witness further observed that if supplies were to mate-
rialise within the period of six months from the main supplier local
purchases would almost disappear. He added that the question of
local purchases by the Medical Stores Depots, Government Hospitals
and the C.G.H.S. was under consideration for some time past and
that two Departmental Committees had gone into this problem. Cer-
tain decisions had been taken which were being implemented. The
witness stated that the major point was that the D.G.S. & D. should
finalise rate contracts with suppliers and the Stores Depots might
be given authority for making direct purchases.

2.56. In this connection, the Commititee would reiterate their re-
eommendation made in para 39 of their 20th Report (Third Lok
Sabha) suggesting that in appropriate cases D.G.S. & D. should
enter into rate and running contracts with the manufacturers for
supplies through their local agents. They would watch the results
of the steps taken in this regard.
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REcOVERIES FROM SEMI-GOVERNMENT ORGANISATIONS AND A UTONOMOUS
Bobpies

Para 45 (iii),, page 57

2.57. The recoveries from the semi-Government organisations/
autonomous bodies admitted to the scheme are made on the basis
of per capita expenditure calculated with reference to the annual
expenditure. The recoveries on this account in respect of the years
1959-60 and 1960-61 amounted to Rs. 1.45 lakhs and Rs. 2.00 lakhs
respectively. It had been noticed that some indirect charges like
rent of buildings, printing and stationery, ete. had not been includ-
ed in this calculation and the cost of hospitalisation in Central Gov-
ernment hospitals had been taken as Rs. 7 instead of the aciual
pro rata cost of Rs. 15 to Rs. 18 per family till 1960-61. This re-
sulted in a short recovery of Rs. 44,000 during 1959-60 and 1960-61.

2.58. The Committee were informed in evidence that at the
beginning of the year each Institution was required to make deposits
in accordance with the prevailing rates. Later on, at the close of the.
year adjustments were made on the basis of actual expenditure in-
curred by the Scheme in respect of the staff of these bodies. So it

was a continuous process. The latest position of outstanding

amounts was approximately as under:

Year Amount due Already recovered Still to be recovered
Rs. Rs. " Rs.

1961-62 46,000 24,000 22,000

1962-63 1,88,000 95,000 93,000 '

1063-64 2,59,000 80,000 1,79,000

In reply to a question the witness stated that while some of the
organisations had asked for details of how the dues had been cal-
culated ete., others had not made any provision in their budgets
during the year. The Secretary, Ministry of Health added that
there were only procedural difficulties and the amounts would be re-
covered very quickly. On a suggestion that an ad hoc lump-sum
amount might be fixed for recovery every year, the witness added
that it would differ from the actual expenditure incurred by the

Scheme.

2.59. From the above statement the Committee note that more
than 50 per cent of the dues to be recovered from semi-Government
Organisations and Autonomous Bodies were still outstanding. If
as stated by the Secretary, Ministry of Health, there were only pro-
cedural difficulties the Committee desire that early steps should be
taken to streamline the procedure and effect recoveries which are

long over due,
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Para 97, page 133, Loss due to failure to include a warranty clause
in the agreement

2.60. During 1960-61, 433 metric tonnes of 50 per cent D.D.T.
were purchased, after inspection by Government from Messrs.
Hindustan Insecticides Ltd., and supplied to Kerala State under the
National Malaria Eradication Programme. In March, 1961, it was
reported by the State Government that some quantity of insecticide
had deteriorated within 2-3 months of storage. The total quantity
of such deteriorated insecticide had been assessed as 300 metric
tonnes. The suppliers with whom the matter was taken up held that
there was no manufacturing defect and they were, therefore, not
responsible for the loss. Government had to incur an additional
expenditure of about Rs. 1.75 lakhs on the reprocessing of 269 metrie
tonnes upto September, 1963 and the balance quantity of 31 tonnes
still required to be reprocessed (November, 1964). There was, how-
ever, no warrantly clause in the contract. '

2.61. Government had informed Audit that it had not been
possible to establish the actual causes which led to the deteriora-
‘tion of the D.D.T. and in order to safeguard Government interest
and to fix responsibility in the event of similar deterioration in
future, the clause had since been incorporated in the specifications
laid down by the I.S.I. that the supplies of insecticides should not
deteriorate in suspensibility during storage within a period of six
‘months from the date of manufacture.

2.62. The Secretary, Ministry of Health stated in evidence that
this was the only solitary case of deterioration of D.D.T. supplied
by the factory. At the time of acceptance of the consignment it
‘had been duly analysed at the factory itself and it fully conformed
to I.S.I. specification. He added that the Medical authorities had
reinforced steps for strict scrutiny and analysis of the stocks being
purchased from the factories. Besides that, supplies had been res-
‘tricted to six months requirements, as the warranty clause gave
‘protection for six months only. In reply to a question the witness
informed the Committee that out of 300 tonnes of deteriorated
material 296.53 tonnes were reprocessed at a cost of Rs. 1,68,786.60
‘paise. The witness added that the figure of Rs. 1.75 lakhs intimated
‘to Audit earlier might have been the estimated amount.

2.63. The Committee enquired if the material was supplied by
‘the factory in good condition and if so, whether it was not stored
properly. The witness stated that samples taken from the consign-
mments had been examined and it was unlikely if the defects could
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have escaped their notice. As regards storage conditions it was
stated that other consignments stored under the same conditions
had not deteriorated. The cause for deterioration could, however,
not be established in spite of efforts made both by the Health autho-
rities and the suppliér.

2.64. The Managing Director Hindustan Insecticides Ltd. exp-
lained the nature of the deterioration and the way it was reprocess-
ed. He added that each and every batch was tested in the Factory
and if any defects were noticed it was reprocessed before delivery.
In reply to a question whether any stock had deteriorated in the
Factory itself the witness stated that they did not keep the material
in the factory for a long time. He also informed the Commltbee
that supphes were not made to prlvate firms or 0uts1de bodles '

2.65. The Committee feel that the non-inclusion of a warranty
clause in the contract was a lapse They trust that with the mea-
sures now adopted by the Healfh authorities such cases of loss will
not recur. The Committee are also surprlsed that the cause of
detenoratlon could not be found out

I:clle_ vehicles, Para 98, pages 133-134:

2.66. Under the National Malaria Eradication Programme, 266t
vehicles (1947 trucks, 672 jeeps and 37 station wagons) were sup-
plied (with spare parts worth 10 per cent of the cost of vehicles) to
the different States between 1953—62. The data collected by the
Department in November, 1964 showed that about 829 vehicles
were lying off the road for want of repairs.

2.617. Accordlng to the Audit Report the Department was not
aware of the exact dates from which the vehlcles were off the
road and whether the exnend1ture on the drivers and cleaners con-
tinued to be incurred and to what extent it had been infructuous.
50 per cent of the extra expendlture on the operatmnal cost incurred
over and above the expenditure incurred in 1957-58 was borne by
the Central Government The Ministry had stated in November,
1964 that the State Governments had been requested to take suit-
able action to prevent any infructuous expendlture on account of
idleness of drivers and cleaners caused by the vehicles remaining
off the road.

9.68. The Secretary, Ministry of Health explained in the course
of evidence that there was no system of getting periodical reports
from the States regarding the condition of these vehicles. The
general posmon was, however, wellknown to the Department and
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it was being brought to the notice of the State Governments in the
confepences held once or twice in a year. The Director also toured
a great deal to see the progress of the Scheme and during his visits.
he was personally impressing on the State Governments that the
standard of repairs and maintenance of vehicles should improve.
It was, therefore, not correct to say that the Department was not
aware of the position although the specific details were not known.
He added that regular system of obtaining quarterly reports from
the States had since been introduced.

2.69. Asked to give a year-wise break up of the vehicles going
off the road the witness stated that the information was not avail-
able with the Ministry. He added that the position had worsened
as the vehicles were ageing. In certain cases there was difficulty of
spare parts and action had since been initiated by the Ministry te
oebtain them. In reply to a question he stated that out of 829 vehi-
eles 360 were due for minor repairs such as replacing a tube or a
tyre. In respect of 469 vehicles major repairs were needed. A
consohdated statement of the spare parts was prepared in June,
1964 and an indent was placed on the D.G.S. & D. on 31st March,
1965 He added that in certain cases even the spare parts original-
ly supplied were not ut111sed and were lying packed in crates.

2.70. In reply to another question the witness added that the
vehicles had been received mostly as grants-in-aid from the
USAID and were allotted to the States. The running and
maintenance was entirely the responsibility of the States. He add-
ed that there was inadequacy of arrangements in States for proper
maintenance and repairs of their vehicles. The vehicles were dis-
tributed to many places in India and some of them were located in
smaller places where facilities were not available.

2.71. The Committee enquired if the efficiency of the Department:
was in any way affected because the vehicles were off the road
from time to time and what action was taken by the Devartment
in this regard. The Director, Malaria eradication programme stat-
ed that the matter was being systematically brought to the notice
of the authorities at the highest level in every State. He added
that on automobile engineer of the Organisation was constantly on
the move, advising the States and bringing to their notice the con-
dition of these vehicles.

2.72. The Committee are not satisfied with the efforts stated to
have been made by the Department to ensure proper up-keep and
maintenance of vehicles by the State Governments. They also:
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regret to observe that while a consolidated statement of spare parts
required for the vehicles was prepared in June, 1964 an indent was
placed on the D.G.S. & D. only in March, 1965. Even though the
proper up-keep of vehicles was the responsibility of the State Gov-
-ernments, the Committee feel that the break down of a large num-
ber of vehicles must have affected the efficacy of the Programme.
Further 50 per cent of the extra expenditure on operational cost in-
curred over and above the expenditure incurred in 1957-58 is to he
‘borne by the Central Government and as such the Deptt. should
have ensured proper up-keep of vehicles. The Committee trust
‘that the Deptt. will take suitable steps to improve the position.

Locking up of funds: Item I Appendix I, page 181

2.73. A disinfector sanctioned by Government in Decemper, 1959
‘was procured for the Kandla Port Health Organisation at a cost of
Rs. 24,000 through the India Store Department, London. Replace-
ment for certain parts of the machinery found missing on its receipt
in Kandla in March, 1961 was received in May, 1962. The disinfec-
tor had not, however, been put to use for want of suitable accom-
‘modation to instal it. The Ministry informed Audit in January,
1965 that the sanction for construction work had been issued by the
Ministry of Works and Housing and action was being taken toi ex-
‘pedite construction.

2.74. It was stated in evidence that according to a decision
taken in February, 1962, the building for housing the disinfector
“was to be constructed by the Development Commissioner Kandla
Port. In the first instance there was some delay in obtaining the
clearance from the C.P.W.D. to the plans and estimates prepared
by the Development Commissioner. The difficulty was particular-
ly in regard to foundation specifications and observing the rules and
regulations in the C.P.W.D. Code. Thereafter, the authorities could
not get any contractor for the work. There was no response to the
tender notice and the Superintending Engineer had since been ask-
ad to negotiate with a suitable partly. The outcome was still

awaited.

2.75. It was pointed out by the Committee that the sanction of
‘the CP.W.D. was accorded in February, 1964 but tenders were in-
vited only in May, 1965 after 16 months. The witness stated that
‘under the economy drive a ban had been imposed on new construe-
tion work and the C.P.W.D. had asked the Executive Engineer to
postpone the work. Ultimately, they agreed to the starting of the
“work and tenders were called in May, 1965.
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The Committee enquired as to why the work was not under-
‘taken departmentally when contractors were not available. The
Secretary, Ministry of Health stated that he did not have the exact
information. He promised that he would get the suggestion exa-
‘mined and ensure that the work was taken up as soon as possible.

2.76. The Committee are not happy at the manner in which the
work of consiruction to accommodate the disinfector was handled
both by the Development Commissioner, Kandla Port and the
C.P.W.D. The delay at different stages had resulted in the costly
equipment not being utilised for the last six years. The Committee
are not convinced that this delay was not avoidable. The Committee
trust that the Ministry of Health were examining the feasibility of
undertaking the work departmentally without further loss of time or
get it done at an early date through C.P.W.D.

Defective Planning, Item 2, Appendix I, pages 181-182

; 2.77. In 1954, Government sanctioned a scheme for construction
-of a 50-bed Mental Hospital and the Out Patients Department Block
‘of the General Hospital at Sahadara at an estimated cost of Rs. 13.25
‘lakhs and Rs. 15.83 lakhs respectively. The construction work of
54 staff quarters of the Mental Hospital and the O.P.D. Block, which
was taken up first was completed in 1957, at a total cost of Rs. 2.11
lakhs and Rs. 1.05 lakhs respectively. The construction work of the
rest of the Project had to be suspended in May, 1958 due to non-
availability of water and electricity.

The staff quarters and the O.P.D. Block remained vacant from
1957 to 1959. Subsequently, the O.P.D. Block and 31 quarters were
handed over in February, 1960 to the Directorate of Social Welfare
for the use of the non-infected children of the leprosy patients, as
the Directorate agreed to their use without the amenitiesof water
and electricity. 20 more quarters were given to them in August,
1963. The remaining three quarters were lying vacant till Decem-
ber, 1964.

Of the 51 quarters taken over by the Directorate, 23 were allot-
ted by them to their staff on a rent-free basis under the verbal
orders of the Director.

2.78. The Ministry had explained to Audit in December, 1964
“that allotment to leprosy patients had been made by the Directorate
under the Scheme for Children’s Home and that there had been
-no loss ‘o the Government on this account in-as-much as the Gov-
. ernment would have incurred expenditure on the payment of rent
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of hiring private building for running the Children’s Home, Shah~
dara for the non-infected children of leprosy; patients in case these
quarters had not been allotted to them.

2.79. The Secretary Ministry of Health informed the Committee
in evidence that the Executive Engineer, Delhi Administration had
now stated that due to unprecedented rains in 1957-58 the area was
flooded and the development schemes received a set back. As a
result, the work of providing water and severage connections was
taken up only in 1958. Later on there was a change in the civie
body and the D.M.C. was set up. These factors were stated to be:
responsible for the delay in the provision of anciliary services. The
authorities were now in a position to supply water. The Commit-
tee enquired the estimates of construction of the O.P.D. Block,
General Hospital and the staff quarters separately. As precise
details were not available the Committee desired to be furnished
with a note giving full details of the scheme, stating inter-alia the
estimated and actual costs of construction of the O.P.D. Block and
the General Hospital, separately. The Ministry have since submit--
ted a note which is at Appendix III. It has been stated that esti-
mate prepared for the staff quarters of the Mental Hospital and the
O.P.D. Block of the General Hospital; was Rs. 409,000 and Rs. 1,32,600
respectively. The construction of the staff quarters and the O.P.D.
Block was completed in early 1957 at a cost of Rs. 2.11 lakhs and
Rs. 1.05 lakhs respectively. It has been further stated that al--
though construction work of these Blocks was completed in 1957,
connections of water and electricity could not be made available.
Water Supply to Shahdara was the responsibility of the Shahdara
Municipal Committee and the Joint Water and Sewerage Board.
Since they were still not ready with their schemes for augmenting
water supply to Shahdara for which they had been working since-
long, water connection could not be made available by that Body.
Electricity to Shahdara was being supplied by Upper Jamuna Valley
Electricity Supply Co., Limited, Meerut. They, also expressed their
inability to make available electricity, to these buildings. As such
these buildings were not transferred to the Department and remain--
ed under the charge of the C.P.W.D.

2.80. In the opinion of the Committee the commencement of
construction work without ensuring the provision of water and
electricity disclosed lack of the fore thought and planning. The fact
that the buildings remained un-occupied for two years after com--
pletion indicates lack of co-ordination between the Health Authori-
ties and the Civic bodies. Further the expla.natmn given o Audit
that there had been no loss to Government as the buildings had.



\

45

been utilised for running the Children’s Home can hardly justify
the initial lapses on the part of the administration. The Commit-
tee trust that suitable steps will be taken to avoid such cases of
defective planning and that construction work invelving large
amounts will be undertaken only after proper investigation and en-
suring the provision of ancillary services in time.

2.81. It has been further stated in the note submitted by the
Ministry that no rent was being recovered from the staff occupying
23 out of 54 quarters. It was decided by the Delhi Administration
on 6th May, 1965 to recover the rent from the staff of the Children’s
Home who were not entitled to rent-free accommodation, with re-
trospective effect and that recovery has actually been started with
effect from 1st June, 1965. The Commitiee desire that the circum-
stances under Wl}u:h the quarters were allotted to the staff free of
rent may be investigated and a report sent to them.

Para 30(c) /pages 33-34

TRANSACTION KEPT OUTSIDE THE CONSOLIDATED FUND oF Inpia DEMO-
GRAPHIC TRAINING AND RESEARCH CENTRE BOMBAY

2.82. The Demographic Training and Research Centre, which was
started by Government, in 1956 in collaboration with the United
Nations and Tata Memorial Trust functioned under the administra-
tive control of the Ministry. The Centire had been getting grants
from Government though it had not been endowed with a corporate
status so far. The total grants received by the Centre during 1962-
63 and 1963-64 amounted to Rs. 4.34 lakhs and Rs. 2.84 lakhs, res-
pectively. The Ministry was requested by Audit in April, 1959 to
examine the admissibility of payment of grants-in-aid to the centre
as it had no legal status.

2.83. It was stated in December, 1964 that the future status of
the institution was under consideration of the Ministry and that in
view of the Centre being a regional institution started in collabora-
tion with the United Nation’s assistance, it was considered that it
s§hould remain semi-autonomous and not change its character till a
final decision was reached.

2.84. The Committee were informed in evidence that approxi-
mately a sum Rs. 25.9 lakhs had been paid to the Centre by way of
grants upto 31st March, 1965. It had since been decided to form it
into a registered Society. The witness added that in December,
1959 the Ministry of Law was consulted and they were of the
opinion that since there was no intention to recover money, the
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grants could be given in this form. It was then decided to give-
the institution a semi-autonomous status and it was all along felt
that it was not irregular to give grants-in-aid to the Centze in the-
existing form.

2.85. In reply to another question the witness stated that the-
Centre functioned more or less like a Department of Government
although it was also receiving help from International bodies and
its accounts were not included| in the Appropriation Accounts of the
Ministry of Health. He admitted that the Centre had no legal
status.

2.86. The Committee asked the reason for the delay in taking
a decision on the suggestion made by Audit in 1959. The witness
admitted that there had been some delay. He, however, mentioned
that the Ministry of Health had earlier communicated the Law
Ministry’s views to Audit and as there was no reply it was felt that
they had been satisfied. He assured thel Committee that the regis-
tration of the Society would be completed in aboui three months’
time.

2.87. The Committee feel that there was no valid reason ifor
taking more than five years to decide the future legal sfatus ef the
Demographic Training and Research Cenire. The Committee feel
that this position should be regularised forthwith,

DeLir DEVELOPMENT AUTHORITY
Unauthorised occupation of Public land—Para 119, pages 153-160

2.88. A survey conducted by Delhi Development Authority in
1959 had indicated that there were 18,245 squatters. Upto March,
1964, a demand of Rs. 79.35 lakhs was assessed; in 15,665 cases as
damages for the unauthorised occupation of which Rs. 22.60 lakhs
was recovered upto 31st March, 1964, leaving an outstanding balance
of Rs. 56.75 lakhs.

The damages were first assessed at rates prescribed by the former
Delhi Improvement Trust and were applicable from 1st January,
1952. In January, 1954, the rates were reduced by 50 per cent in
respect of pre-August 1950 squatters and were increased by 50 per
cent in respect of post-August 1950 squatters. In June, 1964, the
Authority decided that damages in respect of residential squatters
assessed at the post-August, 1950 rates would be reduced to pre-
August, 1950 rates. According to the Ministry this would reduce
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the total outstanding amount by about Rs. 15 lakhs. The Autho-
rity is considering whether any refund should be allowed to squat--
ters who had paid damages earlier at Post-August 1950 rates.

2.89. The Ministry had stated in December, 1964 that the actual
recoverable amount would be further reduced as result of (a) write
off of the demands in respect of squatters who had since left the
sites and (b) possible cancellation of the assessment on appeals by
the squatters to the appellate authorities. The Audit Report gave:
the following few instances in which damages had not been assess-
ed and/or recovered by the Authority.

(i) There were 60 squatters on ‘Bagh Amba’ property cover-
ing an area of 6,059 sq. yards according to the survey
conducted in 1959. Action to issue notices for the re-
covery was not initiated upto January, 1960 when the
area was transferred to the Delhi Municipal Corporation,
who ‘evicted the encroachers. 30 of them shifted- to un-
known places and demands amounting to Rs. 34,583 in
respect of them had to be cancelled. In 23 cases, a sum
of Rs. 195 only had been recovered (September, 1964)
against the total demand of Rs. 42,910. The demands in
respect of the remaining 7 cases had not been finalised
so far. In one of these cases, the demand assessed pro-
visionally amounted to Rs. 52,697.

(ii) In April, 1953 certain damages were assessed against a
firm which had unauthorisedly put the land to commer-
cial use, but the matter was not pursued. In November,
1962, i.e., after about 9% years, a notice was served on the

. firm for recovery of damages amounting to Rs. 17,222.
The amount had, however, not yet been recovered and
the land continued to be under unauthorised occupation.
The damages had also not yet been assesesd for the
period beyond 30th September, 1962 (October, 1964).

(iii) A plot measuring 1200 sq. yards was leased on a tempo-
rary basis to a firm (M/s. Bawa Glass Co.) in July, 1954
on a monthly rent of Rs. 120 for use as a godown. The
lease was terminated by the Authority on 28th January,
1958 as the land was required for implementation of a
scheme, but the land continued to remain under unautho-
rised possession of the firm. Action to get the Iland
vacated was initiated by the Authority after about four
years and its possession was taken on 1st July, 1963.
Subsequently, on a representation by the firm the land
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was handed back to them for a further period of one
year. Although this period expired in July, 1964, a notice
of eviction was served on the firm only on the 4th Janu-
ary, 1965.

The damages from 29th January, 1958 to 30th September, 1963
assessed at about Rs. 12,700 at the commercial rate of Rs. 15 per
100 sq. yards were recovered in monthly instalments of Rs. 1,000
-each. The damages for the period beyond 30th September, 1963
had, however, not been assessed and recovered till December, 1964.

In the course of evidence the Committee enquired the reasons for
reducing the rate of damages in respect of post-1950 squatters with
retrospective effect. The witness stated that most of the people were
only using the places for residential purposes and on compassionate
and humanitarian grounds the authorities decided that the pre-
August, 1950 rates should apply in their cases also. It was pointed
out that in the course of evidence before the Public Accounts Com-
mittee (1964-65) it had been stated that the post-August, 1950 en-
croachers always tried to make out a case to prove that they had been
on the land before 1950 in order to get the benefit of the lower rates,
involving litigation with the result that the work connected with
the assessment of damages and consequent recovery thereof had in-
creased. The Committee enquired as to how the poor people could
have entered into litigation with the authorities. The Vice-Chair-
man, Delhi Development Authority explained that under the Public
Premises (Eviction) Act, the squatters were given notices to show
cause why damages should not be recovered from them. It was at
this stage that the post-1950 squatters tried to prove that they were
occupying the land prior to 1950. He further added that another
reason for reducing the rate of damages was that by the time the
machinery to recover the damages was set up in 1961-62, amounts
due from squatters had accumulated for 10 years. It was, therefore,
felt that it would be difficult for the poor people to pay heavy amounts
-even in instalments.

2.91. On being asked as to why it took 10 years for the Authority
to set up the requisite machinery, the witness ewplaihed that a sur-
vey was conducted in 1951 by the Delhi Improvement Trust and
some notices were issued at that time. Later on another survey was
made in 1956 and on that basis notices were issued. In the mean-
“time, the Public Premises (Eviction) Act was declared Ultra Vires
-and another Act was passed in 1958. Thereafter, a detailed survey
~was carried out in 1959 and it took sometime to prepare the lists ete.
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The witness admitted that there was delay of one or two years in

setting up this machinery and in appointing suitable officers to de
the work.

2.92, The Committee can not but conclude that the work of assess-
ment, and recovery of damages was not properly pursued and the
surveys made from time to time were defective and incomplete, It
is unfortunate that large amounts were lost to the Authority on
account of delay in setting up the machinery for assessment of
damages and later in appointment of suitable officers to do the work,
The Committee hope that the Department will scrupulously avoeid

delay in such cases as this makes recoveries difficult with the passage
of time.

2.93. The Committee desired to know the extent to which the
work of assessment and recovery of damages was expedited conse=
quent on the decision to reduce the rate of damages in respect of
post-1950 squatters. The Secretary, Ministry of Health stated that
had the distinction not been removed, there would have been great-
er delay in finalising the cases because it was extremely difficult to
‘come to a finding in a large number of cases as to whether a person
was pre-1950 or post-1950 squatter. The surveys which were done
in the early stages were not very thorough. He further added that
it was not possible to establish by figures the extent to which the
work of assessment of damages was expedited by removing the dis-
tinction between the rates in respect of pre-1950 and post-1950 squat-
ters. Had both the processes been tried over a period of time it
would have been possible to make such a comparison. It was point-
ed out that the process of assessment was started from 1951-62 and
the decision to reduce the rate was taken in 1964 only. The Sc=cre-
tary replied that the rate of disposal of cases in the later period was
obviously much faster and the rate of recoveries had improved. In
reply to a question, he stated that the total reduction effected as a
result of applying pre-August, 1950 rates to post-August, 1950 squat-
ters was Rs. 18:10 lakhs and it concerned 7,725 cases.

2.94, In the absence of facts and figures to support this contention
the Committee can hardly accept the plea that the rate of recovery
had improved consequent on the decision to reduce the rate of
damages in respect of post-1950 squatters. They would further reite-
rate their observation made in para 56 of 35th Report (1954-65) that
granting of a concession to so many people merely on the plea
‘that work had increased in setiling their cases, can hardly be justi-
fied. The Committee would also like to know whether specifie
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approval of Government was taken in reducing rate of damages in
respect of post-1950 Squatters especially as some of Nazul lands are
being managed by DDA on behalf of Government.

2.95. Giving the latest position with regard to the assessment of
damages, the Vice-Chairman, D.D.A. informed the Committee that
upto 31st March, 1965, 14,933 cases of first assessment had been final-
ised. In addition there were second and third assessments totalling
5,587. Explaining further the witness informed the Committee that
under the law a notice had to be served to the unauthorised occu-
pants and the damages were assessed every year. At present 3 offi-
cers were processing these cases and there was a back-log of about
10,000 cases. With the appointment of 2 more officers and with the
finalisation of first assessments, it was expected that the work would
be simplified.

2.96. In reply to another question he stated that out of the total
demand of Rs. 86-97 lakhs, Rs. 31:95 lakhs had been recovered,
Rs. 18-10 lakhs had been reduced consequent on the decision to re-
vise the rates and a balance of Rs. 36-81 lakhs was to be recovered.
Out of this the instalments that had fallen due for payment were
about Rs. 25 lakhs.

2.97. The Committee are not satisfied with the overall progress of
assessment and recovery of damages from unauthorised occupants.
They desire that suitable steps should be taken to streamline the pro-
cedure, and the assessment machinery should be geared to expedite
the whole work. At the same time, the Committee recommend that
effective steps should be taken to prevent any fresh encroachments.
by creating necessary machinery such as vigilance squads ete,

2.98. The Committee then discussed the instances mentioned
above which showed that damages had not been assessed and re-
covered by the D.D.A. In the first case the Committee enquired as to
why timely action was not taken to issue notices for recovery of
damages. The Vice-Chairman, D.D.A. explained that provisional
notices had to be cancelled in 32 cases and demand was confirmed in
26 cases. 2 cases were pending settlement as title to the land was
being disputed. Explaining the delay in taking action he stated that
after the survey was completed by the end of 1959 it took some time
to collect the informationn. He admitted that the assessments had
been made and notices served after the land had been transferred
to the Municipal Corporation and the persons had left the premises.
Out of 26 cases in which the demand had been confirmed final assess-
ment orders had been served in 8 cases and 4 of them had paid
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Rs. 1,811. The remaining 18 people, it was stated, were not traceable
and the amount might have to be written off. It was pointed out
that in the case of one party a sum of Rs. 52,000 was to be recovered
and the case was sub judice. The Committee enquired as to what
steps had been taken to ensure that the party did not disappear as
it happened in other cases. The Secretary stated that the party was
contesting the quantum of damages in the court of law and it was
expected that he would pay the amount after a settlement was reach-
ed.

2.99. The Committee asked if the Ministry was satisfied with pro-
visions of law which has led to the present state of affairs viz, ille-
gal occupation of Government properties by people, non-payment of
damages for years and subsequent disappearance from the site. The
Secretary admitted that he was not satisfied with the present provi-
sions of the land laws. He added that the due process of law had to
be followed in these cases. Notices had to be served and further
some times, the parties contest the demand. Even when a decision
is taken, they go in appeal against that. All this takes time. Land
rights and management was an extremely difficult and complicated
affair, he added, and these difficulties were inherent in the system.

2.100. While the Committee appreciate the complicated and diffi-
cult process involved in the land rights and management, they feel
that in this case there was a clear failure on the part of the adminis-
tration to take timely action before the unauthorised occupants were
evicted from the site by the Delhi Municipal Corporation to whom
the land was transferred. The Committee would like to be informed
of the progress made in the recovery of the outstanding dues.

2.101. Tn the second case the Vice-Chairman, D.D.A. admitted that
it was a bad case of delay. The matter had been entrusted to the
Vigilance Officer who was making enquiries into this case. In the
meantime, a sum of Rs. 20,000 had been assessed but the recoveries
had been stayed by the Distt. Judge. On being asked if any respon-
sibility had been fixed in the matter, the witness stated that the
vigilance officer was enquiring into the whole matter.

2.102. The Committee asked further details about the damages
assessed against the party for the different periods. The witness
stated that all the papers regarding this case, had been filed in the
law court. He, however, promised to furnish a note giving full de-
tails of the case to the Committee. A note since furnished by the
Ministry indicates that a file on which damages were assessed
against the party in 1954 was not traceable and it could not be veri-
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fiad if the damage notice was actually issued to the party. The ques-
tion of fixing responsibility for the loss of the file was being pursued.
Further in January, 1959 the Branch administering the leases made
a reference to the Damages Section enquiring whether any action for
the recovery of Damages was being taken. The file remained un-
attended to till January, 1962 when it was found under a steel rack.
A call notice dated 21st January, 1962 was served on the firm on 2nd
February, 1962. It has been further stated in the note that inquiry
for fixing the responsibility for failure to take action for nearly 8
years has since been entrusted to the Vigilance Officer of the D.D.A.
and necessary action would be taken on receipt of his Report.

2.103. The Commiitee regret to note such instances of neg-
lect of duty on the part of the Damage Section of the D.D.A. They
desire that the discinlinary aspect of the case should be pursued
and suitable action taken agzainst the delinquent officials for loss
of file and alse for warious delays. They also desire that the
entire system should be reviewed with a view to eliminate such
serious flaws which contribute to delays,

2.104. In the case of unauthorised occupation of land by the Bawa
Glass Co., the Committes enquired the reasons for giving the land to
the firm soon after it had been resumed in 1963. The Vice-Chair-
man, D.D.A. explained that after the possession of land was taken
over on the 1st July, 1963, the party wanted to continue there. The
Authority allowed it because it was not ready to make use of the
land after vacation. The Chairman, D.D.A. further stated that this
kind of thing happened quite often that on compassionate grounds
persons were permitted to stay on for a little more time. The land
had since been taken over from the company and the full amount of
damages (Rs. 16,578) recovered. In reply to a further question seek-
ing detailed information of the case, the Vice-Chairman, D.D.A. pro-
mised to furnish a note to the Committee. The note since furnished
by the Ministry of Health is at Appendix IV. )

2.105. The Committee regret to observe that the Administration
had given concessional treatment to the firm as is evident from the
following instances:

1. A sum of Rs. 500 only was taken as security from the firm
against the decision of the Authority for a deposit of
Rs. 2,000.

2. Although on 18th November, 1957 the firm was asked to sur-
render the land as the same was required for the clear-
ance of Jumna Bazar, no formal action was taken under



53

the Public Premises (Eviction of unauthorised occu-
pants) Act till 17th July, 1961.

3. The physical possession of the premises was taken on 1st
July, 1963 by locking and sealing of the godown. The
party was asked to remove the goods within 14 days.
On a request and written acceptance of the Authority's
proposal, the possession of goods was restored to the
party on 5th July, 1963. Subsequently, however, on a
representation from the firm dated 6th July, 1963 the
period of 14 days was extended on 26th July, 1963 to
six months by the Vice-Chairman of D.D.A. on the
direction of the Chief Commissioner. This was further
extended to one year by the Authority.

4. Prompt action was not taken to resume the land after 16th
July, 1964. It has been stated that the file remained

pending with the dealing Assistant till 2nd January,
1965.

From the chronology of events described in the note and as sum-
meris~d above, the Committee cannot but conclude that the Autho-
rity had been ununderstandably lenient in dealing with the unautho-
rised occupant of their land. There was reluctance and inordinate
delay in applying whatever remedies, legal or Administrative, were
available with the Authority. In spite of the leniency shown, the
firm did not vacate the land and forced Government to go to a Court
of law. The Committee desire that the circumstances of this case
should be thoroughly inquired into with a view to fixing responsibi-
lity and a further report submitted to them.

Pv'ogv-ess of development—Para 120, pages 160—162.

2.106. Out of the land acquired under the scheme of ‘Large Scale
Acquisition, Development and Disposal of Land’ in Delhi, 3864 acres
were entrusted by the Chief Commissioner to the Authority for
development. The Authority, in turn, entrusted the development
work to the Central Public Works Department 2,000 acres of land
were required to be developed upto March, 1964 at an estimated cost
of Rs. 8:05 crores. By this date, the expenditure incurred amounted
to Rs. 2:50 crores; and only 836 acres were fully developed; develop-

ment was in progress in about 2,900 acres for which engineering
schemes had been sanctioned.

2.107. Out of the developed area, 1,459 plots measuring 71.09 acres
were disposed of upto 31st March, 1964 by auction or by draw of
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lots and 133 plots measuring 49- 11 acres by allotment, etc. The terms
of allotment envisaged payment of 25 per cent of Premium initially
as earnest money in the case of plots sold by auction, while in the
case of draw of lots the percentage of initial deposit was 10 per
cent. While a sum of Rs. 91 lakhs was received upto 31st March,
1964 as advance premium in respect of these plots, the balance
amounting to Rs. 9819 lakhs had not yet been recovered. Audit
was informed in December, 1964 that the internal services had heen
provided by the Authority in the area disposed of and even electrie
lines had been laid, but their energising had to be d(\)ne by the Delhi
Electricity Supply Undertaking and sewage and water connections
had to be provided by the Municipal Corporation of Delhi and that
as the development works were got executed through C.P.W.D.
under the orders of the Government, the Authority was not directly
responsible for the delay in development as per targets laid down
by the Government.

2.108. The Committee enquired as to why the work of development
of land by the D.D.A. had lagged much behind the targets. The
Vice-Chairman, D.D.A, explained that the targets had been fixed on
the assumption that the full development was possible in about 16 to
18 months’ time. But experience had shown that it took 2 to 3 years
to complete the entire development of a piece of land. Enumera-
ting the difficulties experienced by the Authority the witness stated
that first of all the possession of land was not given in some cases.
In certain cases on applications from private parties, courts had
issued stay orders. The second reason was the non-availability of
good contractors because they did not come forward for this type
of work. The Additional Chief Engineer added that the difficulty of
getting contractors was felt right from  1962. Construction of
sewerage and the type of road work presented difficulties in the
matter of getting contractors. Bharat Sevak Samaj were also
brought in as one of the agencies to do the work but they could
not solve the problem as they also did not like to do that type of
work. As regards the present progress of development work, the
witness informed the Committee that upto March, 1965 an area of
1,335 acres (572 acres residential and 763 acres industrial plots) had
been developed and it was expected that a total area of about 2,400
acres would be developed by March, 1966.

2.109. Commenting on the procedure followed by the D.D.A. in
getting the land developed through the CP.W.D., the Public Accounts
Committee (1963-64) had observed in Para 16 of their 18th Report
that the best course for Government would have been to set up an
engineering organisation competent to undertake the expanded func-
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tions in the D.D.A. They had accordingly suggested that in the
interest of economy and expedition it would be advantageous if the
D.D.A. themselves undertook the work with their own engineering
staff. In reply to this recommendation of the Committee the Gov-
ernment had stated:

“The Development Authority are of the view that there seems
to be no necessity of any change in the present arrange-
ment of developing lands. ...It was also felt that in view
of the acute shortage of staff, equipment and stores, it
will not be expedient and economical for the Delhi
Development Authority to create an engineering orga-

I nisation of its own for the development of lands, as the
purchase of equipment and stores will require a huge
capital at the initial stage.”

2.110. The Commitiee are now surprised at the stand taken by the
Authority that as the development works were got executed through
the C.P.W.D. the Authority was not directly responsible for the delay
in development as per targets laid down by Government. Since deve-
lopment of land has been entrusted by Government to the D.D.A. the
Commitiee reiterate their earlier recommendation that the D.D.A.
should have its own engineering organisation for this work. If, how-
ever, there are any practical difficulties in implementing this sugges-
tion, the Committee would suggest that the administrative control of
the personnel of C.P.W.D. doing this work at present should be trans-
ferred to the D.D.A.

. 2.111. As regards the recovery of outstanding amount in respect
of certain plots which had been sold upto 31st March, 1965 the
Vice-Chairman, D.D.A. stated that on 31st March, 1965 the balance
to be recovered was Rs. 52:75 lakhs. Explaining the procedure fur-
ther he informed the Committee that the plots were sold on payment
of the first instalment of 25 per cent of the cost, then 50 per cent of
the amount was taken within 2 months and the rest at the time of
handing over the possession of land. He added that there was some
misunderstanding about the definition of developed plots so far as the
connection of the services was concerned. The Chairman, D.D.A,
however, confirmed that the development ought to include the pro-
vision of services such as water and electricity etc. and that was the |
normal expectation raised in the minds of the purchasers. Explain-
ing further the reasons for the delay in development of lands, the Ad-
ditional Chief Engineer stated that when the work of development
was started in August, 1961 the Municipal Corporation had given cer=-
tain programme for laying sewerage and water mains but they were
not able to fulfil their promise. So much so that water was not made
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available to certain plots in the Safdarjang area and the Authority
was seeking tube-wells to provide water in that area.

2.112. In reply to a question regarding the progress made in the,
disposal of plots, the Committee were informed that out of the total
number of 3,784 plots for residential purposes, 2,141 were sold. Of"
the balance (1,643 plots) 583 had been earmarked for group housing,
318 for people whose land had been acquired and 191 plots were re-
served for re-development of villages. The remaining 551 plots were
being disposed of. As regard the industrial plots, 32 plots had been
sold so far and 933 were being disposed of.

2.113. The Committee trust that the D.D.A. will take suitable mea-
sures to establish better coordination with local bodies for providing
essential services and ensure expeditious development and disposal
of land entrusted to them,

Non-utilisation of resumed land—Para 121, pages 161-162.

2.114. In the Bela Road Estate, 17 plots, which had been leased
out in 1948, were resumed by the Authority in 1957, for the purpose
of keeping them as pen spaces and grassy lawns. An amount of,
Rs. 1°69 lakhs was paid to the lessees with the approval of Govern-
ment of India. Immediate action was, however, not taken to utilise
the land with the result that land was occupied by certain encroach-
-ers. No steps had yet been taken to get the land vacated. It had,
however, been stated in February, 1965 that damages were being
charged from the encroachers.

2.115. The Vice-Chairman, D.D.A, informed the Committee that
the Delhi Improvement Trust had sold a number of plots in the area.
Later on it was decided not to have residential or commercial cons-
tructions in that area but to utilise the land for a park along the
Nigam Bodh Ghat. So the premium which the purchasers had paid
was refunded to them and the plots of land were resumed by the
D.D.A. for the purpose. He added that the land was to be developed
into parks by the Municipal Corporation, but they had not been able
to take up the work so far. It was for this reason that squatters had
taken possession of the land. He further stated that but for the
prompt action taken by the Authority it would have been difficult
to resume the land as some of the lessees might have constructed
houses on the plots and the compensation which they would have
been required to pay would have been manifold. As regards the
squatters, it was stated that certain ‘Jhuggies and Jhompries’ had
been built by 157 families. The people had been evicted twice but
they had re-settled on the land. .

2.116. In this case the Committee regret to observe that the purpoca
of resuming the land on payment of compensation was not achieved,
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instead it was allowed to be under unauthorised occupation. The-
Committee hope that the land would be utilised for the purpose for:
which it was resumed without further loss of time.

Recovery of ground rent—Para 122, pages 161-62

2.117. As successors to the Delhi Improvement Trust, the Autho--
rity continued to adopt the Punjab Land Revenue Act and the
Rules made thereunder which were primarily meant for agricultural
land. According to Audit these Rules did not seem to suit the re-
quirements of the Authority inasmuch as (i) almost all the land
under the Authority’s management was either residential or com-
mercial and not agricultural; (ii) ownership of the land changed
more frequently than envisaged in the rules; (iii) the ground rent was
chargeabe according to the crops period i.e. twice a year and not on
a monthly basis, and (iv) recoveries of rents were required to be’
made through lambardars, who were not employees of the Authority.

2.118. The Ministry had stated in December, 1964 that the lands
which had ceased to be agricultural did not ipso facto cease to be
liable for payment of land revenue. The Authority is recovering
land revenue for these lands as was done by the Delhi Administra-
tion prior to their transfer to the Authority for management. It had
been added in the Audit para that the rules as adopted were not
being followed strictly as the ‘Jamabandi’ was not being prepared
after every four years as required under the rules, and the prompt
submission of the defaulters’ lists by the lambardars was not being
insisted upon by the Authority and consequently no action for re-
covery of dues from them direct as arrears of land revenue was.
possible; |

2.119. The Chairman, D.D.A. explained that about 45 per cent of
the land managed by the Authority was still agricultural land on
which agricultural operations were going on. As the land became
urbanised, records of the properties etc. were maintained by the
D.D.A, and the Municipal Corporation in addition to the records kept
by the Revenue officials. He added that there was no inconvenience
or complication in the administration of records etc. Asked about
the system of collection of rent through lambardars, the witness
stated that the system had the force of custom behind it and there
was no difficulty. In reply to a further question he stated that fresh
Jamabandies had been prepared and the submission of defaulters’
lists by lambardars was being insisted upon. He added that the
whole procedure was, however, being further examined by a Revenue
Officer. !

2120. The Committee trust that while reviewing the whole proce-
diire of collecting of rents etc. the Authority will consider the obser-
vaticns/suggestions of Audit mentioned above with a view to intro-
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ducing suitable changes in the revised Rules. As regards the system
of collection of rent through lambardars the Committee feel that in
view of the position stated in the subsequent para the views held by
the Chairman, D.D.A. that there was no difficulty in the system of col-
lection are hardly acceptable,

Arrears of rents—Para 123, pages 162-163

2.121. In paragraph 29 of their Eighteenth Report (Third Lok
‘Sabha) the Public Accounts Committee commented upon the con-
fused condition of the lambardari accounts after 1947-48 and desired
‘to know the progress in the recoveries of various ground rents. As
‘a result of reconstruction of the accounts by the Authority, arrears
-amounting to Rs. 6:45 lakhs for the period ending 31st December,
1961 were found to be due in August, 1964 from the lambardars. Out
of this, a sum of Rs. 321 lakhs had been recovered; the balance of
Rs. 3'24 lakhs was still due from the lambardars (Dectmber 1964);
out of this Rs. 2-62 lakhs was due from the four lambardars who
had filed suits against the Authority in Courts of Law and their cases
were sub-judice. The cases of the remaining lambardars were being
examined by a reconciliation board constituted by the Authority.

In addition to the arrears of Rs. 324 lakhs recoverable from the
lambardars, an amount of Rs. 6:06 lakhs for the period ending Decem-
ber, 1963 was overdue from the lessees as on 8th December, 1964.

2.122. The Committee enquired the present position regarding the
recovery of dues. The Vice-Chairman, D.D.A. stated that out of a
total amount of Rs. 9-08 lakhs, Rs. 6-48 lakhs was still outstanding.
Of this Rs. 4'25 lakhs was due from the Custodian of Evacuee Pro-
perty. There was some dispute about the ownerszhip of the land
and efforts were now being made to arrive at a settlement. As re-
gards amounts due from 5 lambardars, the Committee were informed
that the amount had been collected by lambardars but not deposited
with the Authority. Of these, 4 lambardars had gone to the Courts
disputing the competence of the Authority to recover the amount as
arrears of land revenue. Efforts were being made in the case of the
5th person to recover the dues. On being asked as to why criminal
proceedings were not initiated against the lambardars for mis-appro-
priation of Government money, the Chairman, D.D.A. stated that
when steps were being taken to recover the dues as arrears of land
revenue, the lambardars approached the Law Courts. He added. that
earlier the accounts of the Authority were not in a proper condition
and they could not establish a case for criminal mis-appropriation.
On being asked the details of the claims made by the lambardars,
the witness was not able to furnish the information. The Secretary,
Ministry of Health, however, added that the more important point
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at this stage was the D.D.A’s right to recover the dues as arrears
of land revenue. On being pointed out that the court had since up-
held the case of the lambardars that the amount had been deposited
by them and nothing was due, the witness stated that an appeal had
been filed against this decision of the court. Once the contention of
the Authority that the amount could be recovered as arrears of
land revenue was upheld, further details as to the quantum of dues
ete. would be decided by the Revenue courts and the civil courts
would have no jurisdiction in the matter. On being further asked
as to the proof the Authority had in support of their claim, the
witness stated that the lambardars were required to submit de-
faulters’ lists to the Authority. Since the 5 persons had not sub-
mitted such lists it was assumed that they had collected the rents
but not deposited the amounts with the Authority. The Committee
enquired as to when the lambardars were asked to submit the de-
faulters’ list for the first time. The witness promised to furnish a
note to the Committee. In reply to another question the Vice-
Chairman, D.D.A. informed the Committee that the whole question of
collection of rent through the agency of lambardars was under the
examination of the Authority. In a certain area, the Authority had
taken up the work of collection of rent directly and it was working
satisfactorily. In a note the Ministry have given the background of
the procedure of collecting rent through lambardars. It has been
stated that in 1952 the Chairman of the erstwhile Delhi Improve-
ment Trust ordered that the lambardars should pay only the amount
collected by them and for the balance, they should furnish the de-
faulters’ lists. Some of the lamdarbars, however, did not comply
with this and the office also did not insist on getting the defaulters’
lists. It only withheld the payment of their commission which was
a nominal amount as compared to the amount of arrears. This con-
fused state of affairs existed up to 1959 and after the D.D.A. was
formed steps were taken to reconstruct the accounts. It has been
further stated that it was very difficult to explain at this late stage,
the circumstances in which effective steps could not be taken by the
Delhi Improvement Trust. As regards the 4 lambardars who had gone
to the Civil Courts it has been stated that they were required to fur-
nish the details of collections made by them on dates between
Tth September, 1960 to 20th March 1962. After the reconstruction of
their accounts copies were sent to each of the four lambardars who
then challenged the jurisdiction of the Authority to recover the dues
as arrears of land revenue.

2.123. The Committee regret to note that the lambardari
accounts were allowed to be in such a confused state after 1947-48
and remedial action to reconstruct the accountis was takep after
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a period of 15 years, They are of the opinion that it is high time:
that the Authorily reviewed the whole system of recovering rent
through lambardars. They desire that the propesed review may be
expedited and in the meanwhile suitable measures should be taken
to plug the loopholes in the extant procedure.

Medical Stores Depots—Section XXXIII of Audit Report (Com-
mercial), 1965.

2.124. The Medical Stores Organisation consists of 5 Depots at
Bombay, Calcutta, Hyderabad, Karnal and Madras, supplying medi-
cal stores and complete hospital equipment to Government and non-
Government institutions enrolled with it; the Bombay and Madras
Depots have factories attached, to them.

Financial Results

2.125. The Medical Stores Depots are expected to run on a “no
profit no loss” basis, but the Profit and Loss Accounts which had
been prepared upto 1962-63 indicated that substantial profits had been
made. The financial results for the year 1960-61 to 1962-63 are sum-
marised below; proforma accounts for 1963-64 had not yet been
prepared, e

1660-61 1961-62  1962-63

(Rupees in lakhs)
1. Government Capital (assumed for the purpose of
calculation of interest) A s 5 11467 134'72 158-03
2. Sales :

(@) Government institutions including supplies
to other Medical Stores Depot and sale of

surplus stock . 5 21421 287-97 223°32

(b) Non-Government institutions . 5 . 2320 32:49 36:65

3. Net profit . : . 7 : . 31-46 2828 41°55
4. Percentage of net proﬁt to salcs . 5 5 3 13°25 8-82 11°54
5. Percentage of net profit t Ccapital . 3 o 5 27°44 2098 2629

The profits were stated to be mainly due to the recoveries in res-
pect of freight and departmental charges being more than the actual
expenditure incurred under these heads. The recoveries were effec-
ted by adding a prescribed percentage to the actual cost of the sup-
plies made. In regard to freight, the percentage prescribed was 5
per cent for indigenous stores and 123 per cent for imported stores.
In respect of the three depots at Hyderabad, Calcutta and Bombay,
the amounts thus recovered worked out to nearly 4 to 6 times of the
actual expenditure during the years 1961-62 to 1963-64. The Minis-
try had stated in December, 1964 that the stores accounting ins-
tructions were being revived.
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2.126. In regard to departmental charges, the prescribed percen-
tage was 16-2/3 upto 31st March, 1963, (in respe:t of both imported
and indigenous stores) and this was reduced to 10 per cent with effect
from 1st April, 1963. The Ministry proposed to re-examine the posi-
tion in the light of the results brought out in the Profit and Loss
Accounts for 1963-64,

2.127. The Committee enquired the reasons for the delay in the
preparation of proforma accounts for the year 1963-64. The Secre-
tary, Ministry of Health stated that the staff was not accustomeq to
commercial account keeping and Audit had to be consulted to seek
clarification on various items. He added that the accounts had
since been finalised. On being asked the financial results for the
year 1963-64, the Dy. D.G.H.S. stated that one of the Depots had
not furnished the Balance Sheet and the Profit and Loss Accounts
had been held up on that account. He, however, informed the Com-~
mittee that the margin of profit had been reduced and the Depots
had made an over-all profit of Rs. 13;63 lakhs as against profit of
Rs. 41 lakhs made during the year 1962-63. He added that the levy
of transport charges on indigenous stores had since been stopped.
The departmental charges had also been reduced from 16-2/3 to 10
per cent. The question of further reducing the charges was under
examination.

2.128. In reply to a question the witness stated that the Stores
Accounting instructions had been revised to amend these rates of
charges as well as to cover other procedural matters. These were
now under examination of the Director of Commercial Audit.

2.129. The Committee referred to the figures of actual expendi-
ture and the recoveries effected as a result of reduction of depart-
mental charges from 16-2/3 per cent to 10 per cent during the year
1963-64 by the Medical Stores Depots as mentioned in the Audit
Report, and reported to them subsequently by Audit*, and pointed
out that if the charges were further reduced the Depots might have
to incur losses. The Secretary explamed that the results would be
watched. He added:| .

; “We should not cut the departmental charges too fine and
start incurring a loss; our objective should be that on
the consolidated basis, on the Balance Sheet and Prcfit
and Loss Account, we should not make a profit or a loss,

*The figures of actual expenditure and recoveries of departmental charges were as
under :

Actual Amount
expenditure recovered
(Rs. in lakhs)
Hyderabad . 3 A 2:16 4-75 as given in the
Bombay . : : 10-57 7:75 Audit Report
Calcutta : 3 . 10° 19 574 as subsequently

Madras 5 . 3 10-18 8:27 ascertained by Audit
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though it is possible that one depot may show a little
profit and another a little loss.

2.130. Agreeing in principle with the view expressed by the Secre-
tary the Committee suggest that the charges being levied from the
indentors of stores should be fixed on a realistic basis, so that the
Organisation may function on a “no profit no loss basis.”

Purchases

2.131. The stores for the Medical Stores Organisation were
procured through (a) the Directorate General of Supplies and Dis-
posals, (b) imports, (c) manufacturing factories at Bombay and
Madras and (d) local purchases. Local purchases were to be con-
fined to urgent requirements and to items which the Directorate
General of Supplies and Disposals did not normally purchase. Accor-
ding to Audit Report the value of local purchases far exceeded the
value of stores procured through the Directorate General of Supplies
and Disposals in the cases of three Depots as indicated below:—

Purchases  Local Total
through purchases value of
D.G.S.&D. purchases

(Rupees in lakhs)

Hyderabad . ‘ . . 1961-62 046 1°73 3-zoA
1962-63 4°53 1844 31°44
1663-64 15:26 26-32 45-25
Karnal . . 0 o 2 : 1961-62 2077 2871 55+76
1062-63 23-66 35-82 6710
1963-64 4371 54°35  112°60
Calcutta 5 2 . . I961-62 14-38 2547 43°15
1962-63 19-83 3086 56:32

1963-64 31°44 2332 63:22:
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The substantial volume of local purchases had been stated to be
mainly due to (a) urgent requirements of indentors and (b) non-
materialisation of indents placed on the Directorate General of Sup-
plies and Disposals. It had been further stated that in respect of
the Hyderabad Depot (which was established in 1961) the require-
ments of the institutions were being taken over by the Depot on
a phased programme and that procurement through the Central
Purchase Organisation had not been found possible during the tran-
sitional stage. 1

2.132. In evidence the Committee desired to know if the inden-
tors could not be advised to plan their requirements and place in-
dents well in advance. The Dy. D.G.H.S. stated that a brochure
containing the “Dos.” and “Don’ts.” for the indentors had bheen
brought out and it was expected that the position would improve.
Explaining the quantum of local purchases mentioned in the Audit
Report, the witness stated that out of total local purchases of Rs. 287
lakhs made by the Karnal Depot during 1961-62, purchases worth
Rs. 13 lakhs comprised the items which were outside the purview
of the D.G.S. & D. Similarly in 1962-63 and 1963-64, purchases
worth Rs. 16 lakhs and Rs. 24 lakhs pertained to such items: The
Deputy D.G.M.S. further stated that if supplies could be expe-
dited or if the power of local purchase of the organisation was en-
hanced or if a purchase agency under Medical Stores Depot Organi-
sation was set up, then this type of purchases, which were open to-
criticism could certainly be reduced.

2.133. The Committee enquired whether any study had been-
made to compare the rates of D.G.S. & D. with those at which stores
were purchased directly by the Depots. The witness stated that a
sample study in respect of 70 to 75 items had been made. For 36
items the prices were the same, for 12 items the prices quoted were
lower and for 14 cases they were higher than the rates obtained by
the D.G.S. & D.

2.134. In reply to another question the Secretary agreed that the
present limit of Rs. 10,000 imposed on purchases by the Depot could
be enhanced. Besides that, the D.G.S. & D. was being approached
to enter into rate contracts for as many items as possible. He ex-
pressed the hope that this would improve the position.

2.135. In the case of Hyderabad Depot the Committee were in-
formed that the taking over had been completed but the quantum of
local purchases would remain at a higher level for some time as rhe
indentors were being supplied with proprietary items.
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2.136. Earlier in this Report the Committee have discussed the mat-
ter of local purchases made by the Hospitals in Delhi, and the C.G.H.S,
and haye impressed on the need for evolving a suitable procedure re-
garding purchases to ensure closer liaj-on between the indentors and
the Supply Organisation as well as to reduce to the minimum the
-avoidable extra expenditure on local purchases. They trust that the
matter would be expedited and the procedure thus evolved would be
made applicable to the Medical Stores Organisation as well,

Manufactures of Drugs

2.137. According to the Stores Accounting instructions, the manu-
facture of an article should be discontinued in the event of the cost
of its manufacture being not likely to be reasonable as compared
with the market rate. According to Audit Report no es‘imates of cost
of manufacture were, however, prepared in advance before deciding
whether a particular item should be manufactured departmentally.

The Ministry informed Audit in December, 1964, that the Stores

Accounting instructions were being revised to rectify the defects
in the procedure.

2.138. The Secretary, Ministry of Health explained in evidence
that according to the revised instructions before purchasing raw
material for manufacture of drugs the factory should work out the
cost and compare it with the catalogue price of some reputed manu-
facturers. *He, however, urged that it would not be possible to ob-

serve the principle in the case of each and every item as the market
rate also varied from time to time.

2.139. The Committee trust that the manufacture of drugs in the
‘Stores Organisation would continue to be reviewed periodically and
wasteful expenditure on the manufacture of items which can be
obtained from the market at a lesser cost, would be avoided.

2.140. Explaining the increases in the profits made by the fac-
tories during 1962-63 the Secretary informed the Committee that the
out-turn had increased from Rs. 39 lakhs to Rs. 50 lakhs due to run-
ning of extra shifts. The Committee pointed out that while the
factories were running a double shift, the expenditure on staff had
not increased substantially. They, therefore, enquired whether the
staff was not excessive in the previous years. The Secretary ex-
plained that by better organisation, more machines and working

*The manufacture shou'd be undertaken only if it is anlicipated that
it would be economical.
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double shifts, it was possible to raise the output. The Deputy Direc-
tor General, Health Services added that it was done under pressure
of emergency. He added that the arrangement was carried out under
stress and could not be continued indefinitely. In reply to another
question the witness informed the Committee that sale price of goods
‘was fixed on the basis of cost of production.

2.141. The Committee are of the opinion that under the present sys-
tem of pricing on the basis of cost of production there could be no loss
at any time. The system was defective in that it could not be known
whether the units were working efficiently or not. They, therefore,
desire that periodic reviews should be undertaken to "compare the
costs of production of various items with the products of other firms
both in the public and private sector to keep a watch on the efficient
working of the factories attached to the Medical Stores Depots.

Accumulation of heavy stock of quinine and quinine products -

2.142. Medica]l Stores Depots held a large quantity of quinine and
its substitutes as on 31st March, 1963 (Madras Rs. 54-31 lakhs, Bom-
bay Rs. 14'69 lakhs, Calcutta Rs. 1:30 lakhs and Karnal Rs. 0-18
lakh) as reserve stock under the State Trading Scheme of the Govern-
ment of India. Separate Profit and Loss Accounts prepared for the
purchase and sale of quinine and its products showed the follow-
ing losses: — | -

1960-61 1961-62 1962-63

(Rupees in lakhs)

Bombay 324 2°04 11°12
Madras 4°45 Si6zT ot 38Eg
Calcutta ' 0'8 064 388
"Karnal o 0°'02 o '64

The main reason for the continued losses was the absence of de-
mangd for quinine and quinine products which had to be disposed
of at a price much below the cost.

2.143. The Committee were informed in evidence that a big quan-
tity was stocked during World War II partlcularlv for the Armed
Forces. In the course of time, the demand had gone down because
there was very little of malaria and other synthetic drugs were
bemg used. It was stated that the stock consisted mostly of indigen-
ous products and a small quant1ty of confiscated stores Efforts
were being made to dispose of the stock. One contract had been
ﬁnahsed with a foreign firm for stocks worth Rs. 24 lakhs. :

9.144. The Committee desired to know. why quinine worth Rs. 14
lakhs was produced during the year 1963-64 when the Depots were
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holding large stock and incurring heavy losses. The representative
of the Ministry stated that certain commitment had been entered
into with the Madras Government as the cultivation of cinchona was
being encouraged in that State. The production had since been
more or less stopped. ‘The Committee desired to be furnished with
a statement showing inter-alia (i) year by year purchases (ii) rates
of purchase, (iii) source of supply, (iv) normal consumption trend,
(v) sale price and (vi).the present stock and steps being taken for
its disposal. The Ministry have furnished the requisite information.

2.145. According to the year-wise figures of purchase since 1947-48
to date (Appendix V) the Committee regret to observe that no effort
was made to link the purchases either with the stock in hand or the
quantities sold. This resulted in accumulation of the unwanted
stores. The Committee hope that earnest efforts would be made to
dispose of the surplus stock as early as possible.

e

Outstanding Debts.

2.146. On 1st October, 1963 the amounts recoverable on account of
supplies made by the Depots aggregated to Rs. 10°83 lakhs out of
which a sum of Rs. 4:29 lakhs (Rs. 4'13 lakhs from private institu-
tions and Rs. 0:16 lakhs from Government institutions) pertained to
the period 1951-52 to 1961-62.

2.147. The Committee were informed that on 30th June 1965 a sum
of Rs. 49,405-41 was due from Government institutions and about
Rs. 5,60,888:71 was outstanding from non-Government Institutions.
The non-Government institutions were mainly Municipalities, and
other local bodies, Panchayat Samities etc. The witness added that
the money was due from a large number of Panchayat Samities and
the recoveries were difficult because of their weak financial position.
On being pointed out that the amounts were outstanding since as
far back as 1951-52 the witness stated that the institutions were re-
ceiving credit from various sources and often it happened that the
dues from State Governments were discharged prior to the amounts
which were payable to Central Government. The Deputy Director
General, Health Services informed the Committee that the outstand-
ings pertaining to the years 1950-561 to 1960-61 were small amounts.
A special officer had since been deputed to go round to these insti-
tutions and collect the dues. As a result their outstandings had been
brought down from Rs. 10 lakhs to about Rs. 5 lakhs. In reply to
another question the witness stated that the system of ‘pre-payment’
had been introduced in the case of non-Government institutions but
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this was not being insisted upon in the case of local-self Governing
institutions.

2.148. The Committee regret to observe that the Depots had not
been prompt in recovering their dues. The fact that the financial
position of the local bodies to whom goods were supplied was weak
should not stand in the way of the Depots in recovering their legiti-
mate dues. The Committee would watch the results of the special
measures stated to have been adopted by the authorities in this regard.
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MINISTRY OF HOME AFFAIRS

Large scale acquisition, development and disposal of land in Delht
Pages 58- 59 Para 46 of Audit Report (szl) 1965

With a view to control and stabilise land prices in urban areas
of Delhi, Government sanctioned in May, 1961 a scheme of “Large
Scale Acquisition, Development and Disposal of Land in Delhi”.
The scheme envisaged that the Housing Commissioner, Delhi would
acquire land under the L.and Acquisition Act, 1894 and, after deve-
lopment, let it out on lease-hold basis to local bodies and private
parties, including co-operative societies, industrialists, individuals,
institutions, ete. The land would be developed through the agency
of the C.P.W.D., the Delhi Development Authority, the Delhi Muni-
cipal Corporation and Co-operative House Building Societies.

3.2. At the instance of the Committee, the Ministry have furnish-
ed additional information, containing, inter alia, the details of the
scheme of large scale acquisition development and disposal of land
in Delhi. This is included in Appendix VI.

3.3. The Committee desired to know as to how far the Scheme
of Large scale acquisition, development and disposal of land in Delhi
had succeeded in controlling and stabilising land prices in the urban
areas of Delhi. The Secretary (Union Territories), Ministry of
Home Affairs stated in evidence that the scheme as it finally emerg-
ed and approved was not exclusively intended to deal with land
values in Delhi. Tracing the back ground, the witness stated that
initially a Committee (Pandit Committee) was appointed under the
Chairmanship of the then Chief Commissioner, Delhi to suggest
measures for controlling land values in Delhi. That Committee
recommended that all the areas which could be urbanised in Delhi
should be acquired not merely as a measure for controlling land
values but also as an essential measure for orderly implementation
of the Master Plan. The Committee laid emphasis on that aspect.
Meanwhile, the Cabinet appointed a Sub-Committee to draw up a
comprehensive scheme. That Sub-Committee went into various
aspects in great detail. The Cabinet finally approved the scheme
which was issued to thel Chief Commissioner.

' 68
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3.4.-As regards the effect of the implementation of the scheme on
the land Values in Delhi- witness stated that the control on land
values depended upon factors like supply and demand of land and
the rapid growth of population in Delhi. The population of Delhi
was 9 lakhs in 1947 and about 30 lakhs in 1965. Further the Gold
Control order also had an impact on the situation because the invest-

ment in land was considered to be a safer alternative sources of
investment. ' '

3.5. The witness admitted that the pace of development and
disposal ‘of plots had been slower than anticipated. Certain factors
namely, the legal Proceedings in regard to the acquisition of land
and a little slow pace of development of municipal facilities consi-
derably delayed the development. The witness added that after
a large number of plots were put into the market, it would have a
stabilising effect on prices. .It was an essential . feature of the
scheme, .that a number of plots should be thrown into the market,
so that, it could have an impact on prices levels. The other aspect
which was intended to operate as a check on land values was that
the scheme provided for land being allotted in a large number of
cases only to persons who did not have any other plots. Further,
the conditions embodied in the agreement relating to leasehold pro-
vided for non-transference without approval of the Government
and also for mopping up of 50 per cent. of the increase in land values.
In regard to the free hold land, it had been decided on taxing vacant
plots to the extent of 50 per cent. A time limit had also been
imposed for construction of houses on vacant lands as it is the
vacant land which is.the subject matter of speculation, The witness
added that with those measures, the prices had gone down, but
because of cement shortage, it had ' not been possible to enforce
rigidly the time limit on the construction of the houses and .exemp-
tions had been granted. The witness added that when houses were
built up, speculation in land would considerably decrease. Further
as vast areas would be covered by lease-hold land which would be
subject to several conditions, that would also operate as a stabilising
measure on:land values.

3.6. In reply to a further question, the witness stated that the
disposal of plots was very important for checking prices. He added
that 4,759 plots had been carved out of 1,335 acres. Out of 4,759
plots 2,183 plots.had been disposed of and the remaining plots were
expected to be disposed of within a period of 6 months or so and
that was not, the entire utilisation of land. which was acquired.
Those figures were in respect of development and disposal of land
by the Development Authority.  There. were other. agencies also
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which had disposed of land. 560 acres had been utilised by the
Dzlhi Municipal Corporation for the Jhuggi-Jhopri scheme, 71.94
acres had been developed by the Cooperative Societies and 310 acres
had been developed by the Government Departments.

3.7. On its being pointed out that all that had been done to stabi-
lise or reduce the price of land was to sell 2,183 plots and a part of
it by auction, the witness stated that if 40 per cent. was sold by
auction, 60 per cent. was generally allocated on reserve basis. In
reply to a further question, the witness added that auction had also
indicated that there was stabilisation of prices. The wit-
ness added that the allotment of land by D.D.A. at reserved price
for certain low income groups and people whose houses had been
acquired was a measure for stabilisation of prices which had a wider
impact.

3.8. In reply to a further question, the witness stated that the
scheme for bringing down prices was not merely allotting the land
at fixed prices. The measures intended were:

1. acquisition of land by Government to stop speculation.

2. allotment of plots on pre-determined prices e.g. to low in-
come group people or those whose houses have been
acquired. S

3. to ensure that no family shall own more than one residential
plot, and

4. allotment of land to cooperative societies.

3.9. From the facts placed before the Committee, they are cons-
trained to observe that the schemes has far from achieved objectives
envisagesd. One of the main recommendations of the Pandit Com-
° mittee was to market every year a minimum of 5,000 plots, but
what has been done during the period 1961-62 to 1964-65 is to carve
out only 4,759 plots and out of these dispose of only 2,183 plots. The
target for the development of land was 7,200 acres during the period
1961-62 to 1964-65. As against this, only 2,276-94 acres have been
developed by the Delhi Development Authority, Delhi Municipal
Corporation, Co-operative Societies and Government Deptts. during
this period. The Committee regret to note that the progress of
development of land is very slow and is much below the targets.
They, therefore, suggest that the Government should immediately
undertake review of the whole scheme so that the targets fixed for
the development of the land are achieved and the develeped plots
are made available to the public early.
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. 3.10 While noting the claim of the Ministry that large scale acqui-
sition. of land and other measures taken by the Government have to
some extent curbed speculation in land, the Committee do not feel
that Delhi Development Authority has achieved the objective of
bringing down the land values. When the plots are sold by public
auction to the highest bidder, it is:not understood how the land prices
could be checked. Further even the Co-operative Societies sell the
land to its members at uncontrolled prices. The fact that the profit
goes back to the members is not conducive to the scheme and the
broad objectives to reduce the land prices. Besides, the membership
of the society is also not constant and it is changing. In this connec-
tion, the Committee feel that if 5,000 developed plots were offered
annually, as envisaged by Pandit Committee then and then only it
would have made impact on land values in Delhi. As the adequate
number of plots were net made available for sale to the public,
the broad objective of bringing down land values has not been achiev-
ed so far. The Committee therefore feel that a thorough review of
the scheme is necessary so that apart from curbing speculation, the

scheme also succeeds in bringing down land values in Delhi to reason-
able extent.

3.11. On being asked whether there was any restriction on the
price at which the Cooperative Societies could sell the land, the wit-
ness replied that no checks had been applied. If any extra amount
was charged by the Societies, it went to the Society and the mem-
bers shared it. In reply to a further question, the witness stated
that the allocation of land to Cooperative Societies was determined

by the membership on the day when the allotment was made and
the restrictions were very rigorous.

3.12. On being asked as to why a condition should not be im-
posed that no Cooperative Society should sell to its members any
land at a price higher than the price fixed by Govt. the witness stat-
ed that Cooperative Societies charged development cost and ad-
ministrative charges. No conditions had been imposed on the
Society regarding sale price because it was felt that the members
in 'the organisation would look after their interest. He added that
there was no danger of the Societies charging any exorbitant price
from their own members and there was no speculative bidding.

Whatever incidental charges they got for Commumty services went
to common pool.

3.13. In reply to a question the witness stated that the Coopera-
tive Societies which had been registered before a particular date and
which' had resources to develop could be allotted undeveloped land.
He added that 1287 acres of undeveloped land had been allotted to
925' Cooperative Societies.
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3.14. In regard to the grant of concession to certain categories.of
Cooperative Societies, the witness informed the Committee that the
Cabinet had taken a decision in 1950 to éncourage people to form
Cooperative Housing Societies, The Land Acquisition Act also had
provided for. the land being acquired for Societies. A number of
Societies were formed and those Societies were given land on a no"
profit no loss basis and the land was developed by them. :

3.15. It was pointed out that Government had acquired the entire
vacant land round about Delhi but did not develop it with the result
that prices of other land had increased. The witness stated that
the land acquired by Government was being given on lease hold
basis whereas other plots were free holds. As people preferred
freehold plots, the price of such land no doubt had increased. He
added that as their scheme progressed the area in the hands of pri-
vate colonisers would be reduced to the minimum.

3.16. In reply to another question the witness stated that the
order requiring construction of buildings on vacant plots within two
years applied to developed areas only. In case where undeveloped
land was given to Cooperative Societies etc. for development, no
such condition had been imposed. |

3.17 From a note furnished to the Committee at their instance,
they note that the Co-operative Societies have been allotted an area
of 1,287-96 acres upto 31st March, 1965. The Societies have, however,
developed an area of 71-94 acres only. The Committee feel that the
progress of development of land by Co-operative Societies is very
slow. They suggest that the condition regarding development of
land by Co-operative Societies within a specified period should be
strietly enforced. A periodical review should also be made and any
defects noticed therein should be remedied. The Government should
also, wherever possible, try to help the Co-operative Societies in
implementing the development of the plots quickly. Suitable action
should also be taken against a Society which defaults in development
of the land allotted without proper justification.

3.18. The Committee desired to know whether the proposal to
build {Jp a pool to help the people of the low income group out of the
additional cost charged over and above the cost of acquisition and
development which was merged in the price of land was also consis-
tent with bringing down the price of land. The Secretary (Union
Territories), Ministry of Home Affairs stated that the purpose of
the scheme was to make a contribution to the low income group
hbusihg schemes and it was also intended to cover administrative
charges on similar other Projects. The witness further explained
that one per cent acquisition price and one per cent .on Housing
commissioner’s establishment was not charged in so far as the
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undeveloped land was concerned. The other aspect of ‘the scheme
was that the reserve price determined took into consideration
certain factors such as school, roads etc.,, and that was why the
net area cost was much more than that of the gross area. This
did not cover land earmarked for district parks, colleges and
hospitals. The idea was that the extra element might be utilised
for community serrvices which was only a fraction of the whole
expenditure on those services. The witness added that .the charge
was justifiable having regard to the growing social requirements of
the area even though at might detract from the idea of lowering
prices. On being asked about the total amount in the Fund, the
witness stated that it was anticipated that against 8,000 acres
which they initially contemplated for development, there would
be about Rs. 5 crores in this Fund. The Fund had not developed
because the disposal of plots had not been very much and the
charge was not levied in the case of Government Departments.

3.19. On being asked whether any amount had’ been credited to
fund out of the auction money realised, the witness stated that no
separate account had been maintained and added that now a sepa-
rate account would be opened and the amount realised would be
credited into that account and utilised for the purpose intended.

3.20. The Committee are unhappy to note that due to slow pace
of development and disposal of land, the Fund intended to help
people of low income group has not developed and no separate
account has been maintained. Since the amount is charged for a
specific purpose, the Committee suggest that immediate steps should
be taken to maintain separate accounts, and the amount utilised for
the purpose intended. The amount which has already been charged
should also be credited to this account.

¢

3.21. The Committee desired to know whether there were other
agencies also doing the work of acquisition and development. The
Secretary, (Union Territories) Ministry of Home Affairs informed
the Committee that the Chief Commissioner was the sole agency so
far as the acquisition was concerned and the power in' that regard
had been delegated to him. So far as the development was concern-
ed, the main agency for the implementation of the Scheme was the
Delhi Development Authority which would develop plots for in-
dustrial and residential units in accordance with the scheme bear-
ing in mind the requirements of the Master Plan. The Second
agency was the Government. Land required for Government pur-
poses would be allotted to Government Departments by the C.P.W.D.
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'r the Railway Ministry etc. The third agency was the Delhi Muni-
cipal Corporation, which was developing land for the implementa-
tion of scheme for slum clearance and the Jhuggi and Jhopri scheme.
The fourth agency was the Cooperative Societies to which undevelop-
ed land was allotted and the Chief Commissioner had to satisfy that
the Societies had adequate resources to develop.

3.22 The Committee suggest that an assessment should be made of
the capacity of the various agencies to carry out the development
of land before the land is entrusted to them. Steps should also be
taken to watch the progress of development and disposal of land to
ensure that the scheme is implemented expeditiously.

3.23. The Committee desired to know the extent and the quan-
tum of the total investment that the DDA had made and also whe-
ther the returns were commensurate with the investment. The
Secretary (Union Territories), Ministry of Home Affairs informed
the Committee that the scheme was operated through a revolving

'md of Rs. 5 crores which had been placed at the disposal of the
Chief Commissioner. On 3lst March, 1965 the receipts and pay-
ments were Rs. 25,61,00,000 each. As and when the lands were de-
veloped, the acquisition price, the development price and other
charges were recovered from the people. In reply to a question,
the witness stated that the cost of acquisition and development
varied from area to area. In regard to the Cooperative Societies,
the cost of development was a little more. On being asked about
the profit made in the land acquired, the witness stated that no loss
was incurred on any category of land. From the statement (Appen-
dix VII) furnished at the instance of the Committee it is noted that a
gross profit of Rs. 1,76,51,120 upto 31st March, 1964 has been made
under the scheme of large scale acquisition, Development and dis-
2osal of land in Delhi.

.24 In view of large profits made, the Committee feel that some
more relief can be given in the case of those persons whose lands
have been acquired and who have been allotted residential plots, as
it is primarily through the acquisition of land of these people that
these profits have been made. The Committee suggest that these
people may be given plots at concessional rates and this should be
kept in view while fixing the “predetermined price”. Further,
wherever possible, they should be given a choice in selection of
plots for their residential use.

3.25. On being asked about the time lag between the acquisition
of land its allotment for development and its actual development,
the witness stated that it was proposed to allot shortly the remain-
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ing area out of 20,000 acres already acquired by the Delhi Develop-
ment Authority, Delhi Municipal Corporation and the Government
Departments. The time schedule was 1600 acres per annum, so far

as the programme of development by the D.D.A. was concerned and
400 acres by other agencies. '

3.26. In reply to a question, the witness informed the Committee
that the Master Plan had envisaged the development of the areas
within 20 years’ time. On being asked about the reasons for ac-
quisition of land even before the Department was ready for its de-
velopment, the witness added that efforts were being made to ac-
celerate the work of development. All the urbanisable land had to
be acquired for the implementation of the Master Plan. About 40,000
acres (including 20,000 acres already acquired) had to be acquired.
The land could not be kept for an indefinite period under notifica-
tion. If the acquisition process was put off indefinitely, there would
be speculation in that area and after some time the courts might
denotify the area which had been notified. Assurances had been
given to the courts that the effort was to avoid all speculation so far
as the land was concerned and the intention was to acquire the
land within a reasonable period. Another problem was that if any
area which was shown in the Master Plan as green or open area
was not acquired in 10 years, it would be open to owners to build
on those lands. Therefore, acquisition became necessary.

3.27. On being asked about the interest recovered from the ulti-
mate purchasers, the witness stated that interest was charged at 4%
per cent per annum and that was charged for two years, the period
which was normally taken for development. The witness admitted
that the whole period of the gap between acquisition and develop-
ment was not covered and the interest was charged for 2 years.

3.28 The Committee suggest that steps should be taken to reduce
the time lag between the period of acquisition and development.
Normally this period of development should not exceed two years
from the time the land is taken in hand for that purpose. Since
development should include provision of all services viz., water
supply sewerage, and electricity and roads etc. Cases where the
period of development exceeds two years, should be reported by the
D.D.A. to the Ministry with necessary explanation.

A

Para 46 (c) Page 59—Accounts.

3.29. Miscellaneus receipts amounting to Rs. 3.08 lakhs were ir-
regularly credited to the accounts of the scheme when the same ac-
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cording to Government rules, were required to be credited directlyv
to the Consolidated Fund of India.

It has been stated (December, 1964) that the practice of crediting
miscellaneous receipts in the accounts of the scheme has since been
discontinued, but the necessary adjustment of Rs. 3.08 lakhs has not

been carried out in the accounts of the scheme so far (January,
1965).

3.30. The Secretary (Union Territories) Ministry of Home Affairs
stated that as there was a difference of Rs. 1.08 lakhs, 5 reference
had been made to A.G.C.R. in regard to the actual amount because
the figures had shown that the amount was only Rs. 2 lakhs and not
Rs. 3:08 lakhs. As regards Rs. 2 lakhs it had been decided to credit
the amount into the consolidated fund of India.

3.31 The Committee hope that proper supervision will be exercised
to avoid such irregularities in future in regard to accounts.

Apbointment of Legal Adviser and Standing. Counsel, Pages 59-60,—
Para 47.

N

3.32. The Delhi Administration appointed on 5th August, 1961 a
legal adviser and standing eounsel on a fixed salary of Rs. 1,300 p.m.
plus usual allowances to attend to land acquisition cases arising be-
fore the Delhi courts. Subsequently, in October, 1961; an agreement
was entered into with the officer for a period of five years com-
mencing from the date of his appointment despite the advice given
by the Ministry of Law that there was no need for the post as there
was already a panel of lawyers for work relating to both the Central
‘Government and the Delhi Administration.

Two deputy legal advisers were appointed subsequently in March,
1962 and October, 1962 in the scale of Rs. 900-1,250 to cope with
‘ncrease in the award cases.

In May, 1963 (about three years before the date of expiry of the
contract with the legal adviser and standing counsel) the terms of
appointment of the officer were revised in his favour by allowing
him; A

(i) Rs. 700 as salary and Rs. 300 as retainer per month plus
usual allowances,

(ii) payment of fees per case at a stipulated rate subject
to a maximum of Rs. 3,000 p.m., and also

Tl
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_ . fiii) the right to undertake private practice.

- The terms of appointment of the officer were stated to have been
revised under the powers delgated to the Chief Commissioner in
March, 1961; but it was noticed that the orders of delegation did
not empower the Chief Commissioner to sanction fees to the officer
over and above his salary or to allow him private practice.. The fees
.paid to the officer for conducting Government cases during the 18
months May, 1963 to October, 1964 amounted to Rs. 54,000. The
total monthly remuneration inclusive of salary came to Rs. 4,000.

2.33. Tho M nistry of Home Affairs informed Audit that the legal
adviser and standing counsel served a notice in February, 1963 for
the termination of his contract in view of the increased volume of
work and his prospects in private practice, and that it was consider-
ed fair that he should be paid fee according to the standards. pres-
cribed by the Ministry of Law. It is noticed, however, that the
'scale of fees prescribed by the Ministry of Law. was applicable to
lawyers engaged from the bar; before applying that scale to . the
legal adviser, who was in receipt of monthly salary, the Ministry
- " Law was not consulted.

3.34. The Committee desired to know the reasons for modifying the
terms of the contract of the Standing Counsel after two years when
the contract originally was for five years. The Chief Commissioner
informed the Committee that during the course of the large scale ac-
quisition of land in Delhi, certain difficulties were noticed in the
conduct of land acquisition proceedings on behalf of the Govt. be-
fore the various Courts and the Chief Commissioner had decided
that there should be a whole time legal practitioner to be incharge of
those cases and appointed a Standing Counsel on a contract basis at
Rs. 1300/~ per month as a whole time Government servant to pre-
sent the cases in the Courts.

3.35. On being asked about the circumstances which led to the
revision of the contract, the Chief Commissioner stated that at a stage
when the land acquisition proceedings became enormous, the legal
counsel thought that he could earn more, if he took up private prac-
tice and accordingly gave notice for his relief. The Chief Commis-
-sioner felt that in the public interest. it was not only-a good arrange-
ment but also a cheaper arrangement for the Government to retain
the Counsel on the job. So in 1962 it was decided to modify - the
terms of the engagement and he was allowed a salary of Rs. 700/-
p.m. and a retainer of Rs. 300/- p.m. The Counsel was also nomi-
nally allowed private practice. i
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3.36. In reply to a question, the witness added that the Ministries
of Home Affairs and Law had agreed with the idea of having a sepa-
rate standing counsel for the purpose of land acquisition.

3.37. The Committee desired to know whether there was anything
on record to indicate the experience of the Counsel on the basis of
which the decision was taken. The Chief Commissioner stated that
the back ground of the experience in the office of the Custodian of
Evaquee Property and the experience of work in connection with the
D.D.A. and also the experience of 1961 and 1962 confirmed the good
opinion of the Chief Commissioner of the work of the Counsel.

3.38. In reply to a further question, the witness stated that the
problem in Delhi in 1961-62 was extraordinary and unprecedented.
Thousands of acres of land were in the process of acquisition from
villagers and land values were threatening to shoot up enormously.
It became necessary for the Administration to see that land values
were not inflated by unfair means and the public exchequer was not
defrauded by involving the Government in the payment of enormous
amounts by way of compensation. The witness added that work
really required a man of vast experience and also whom the Chief
Commissioner could implicitly trust and whose integrity was beyond
doubt.

3.39. On being asked whether the U.P.S.C. was consulted at any
stage, the witness stated that the first appointment was made by the
U.P.S.C. The U.P.S.C. was not consulted when the second contract
.was entered into because the Administration thought that it was not
a case which had to be referred to U.P.S.C.

3.40. The Committee desired to know the exact position about the
interpretation of the powers delegated to Chief Commissioner regard-
ing sanctioning of fees to the officer over and above his salary or to
allow him private practice in this case. The Chief Commissioner
informed the Committee that the competency for the appointment
arose from the fact in regard to large scale acquisition of land and
for the proper development of Delhi, the Chief Commissioner was
given full financial and administrative powers to make such appoint-
ments and to incur necessary expenditure. The Chief Commissioner
had exercised that power for making proper legal defence of the land
acquisition proceedings and a counsel had to be engaged for the pro-
per legal proceedings connected with land acquisition cases. The
expenditure incurred in connection with the engagement of the
counsel fell under the head ‘contingency’ and Audit also had taken
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the same view. The Audit had not raised any objection in regard to

the exercise of that authority by the Chief Commissioner. In reply
to a question, the witness stated that the post was not advertised.

3.41. The Committee have not found adequate justification for
modification of the terms of engagement of the Counsel within a
short period of the appointment. The Government were very well
aware of the possible repurcussions of.the large scale acquisition
of the land and therefore the argument that the condition in 1961-62
‘was extraordinary and unprecendented is hardly convincing. The
Committee are not convinced that increase in the quantum of work
was an adequate ground for the lawyer to give notice. The Govern-
ment should not have entertained it in any case. Further the Com-
mittee can not appreciate the plea that by modifying the terms of
contract the Administration had actually benefitted. It had been
urged that when the Counsel gave notice for for being relieved, the
other alternative was to dispense with the service of the Counsel and
engage a new one from the panel but this would - have cost the
Administration much more. The Committee feel that this argument
is Untenable as it is based on hypothesis.

3.42. The Committee are of the opinion that when the terms of
engagement were modified, the Administration should have con-
sidered it as a fresh appointment and made the appointment in
consultation with the U.P.S.C. The Committee hope that normal
procedure laid down in regard to appointment will be followed in
future.

Central Jail, Delhi—Pages 182-183—Appendix I—Item I.

3.43. The Central Jail which moved to its new building in April,
1958 is under the administrative control of the Inspector General of
Prisons, = Punjab whereas its financial control rests with the Delhi
Administration.

Agricultural Farm

3.44. (i) Out of 100 acres of land acquired in 1959, 55 acres were
brought under cultivation upto 31st March, 1964. About 28 acres of
land which has been set apart for construction of beggars’ home has
not been used for any purpose since 1959. Besides this, a cultivable
area of about 13-14 acres of land is lying unused within the four
walls of camp Jail. '

(ii) The sowing was done in an area much less than the total
available for cultivation, as shown below, resulting in loss to the
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Government :
Total area available for As Area actually cultivated.
cultivation (in acres)
1961 48 32
62 PE, 48 31
1963 55 415

(iii) During 1963, though the area under cultivation of. vegetables
was 33.05 acres against 26.05 acres in 1962, the yield was 1594 quintals
(estimated cost Rs. 31,000) against 1618 quintals (estimated cost
Rs. 41,600) respectively in the year. No reasons were on record for
the shortfall of the produce.

(iv) Consequent on the purchase of a tractor in September, 1963,
seven bullocks were found surplus to the requirements of the jail.
Three of them were transferred to other jails during July, 1964 to
November, 1964, two died and the remaining two were disposed of in
April and July, 1964. In the meantime, an expenditure of about
Rs. 10,000 was incurred on fodder charges of surplus bullocks during
the period 1st October, 1963 to 31st August, 1964.

(B) No proper store accounts of tools and plants are being
maintained.

~.The production of the indigenous paper was started in September,
1962 but the store accounts thereof have not yet been prepared
(August, 1964).

3.45. The Committee desired to know (i) the reasons for nol util-
ising the land and  (ii) if it was not required for use in the near
future whether it could not be made use of temporarily for some
cultivation. The Chief Commissioner informed the Commlttee that
the land in Jail premises could be considered in three parts:

1. 55 acres with the Jail Department for the Jail itself,

2. 28 acres outside the jail walls which had been earmarked for
the construction of a Beggers’ Home. The work on the
Beggars Home had been held up because of certain
changes in the planning of the area. It would start
after the clearance was given by the Development Autho-
rity. He added that it was an uneven ground unfit for -
any kind of cultivation.

3. 17 acres of land was the camp jail: As there was no-Beggers’
Home,- 550 and-odd beggers were put-in the enclosure
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of 17 acres. In view of that no vegetable cultivation was
possible. After the beggers’ Home was ready they would
be removed to the Home and the 17 acres would be kept
in reserve for any emergency as a camp Jail.

3.46. On being asked about the reasons on account of which the
tractor was not put into commission before 1st February, 1964, the
witness stated that several defects were found in the tractor, when it
was brought to the Jail premises. A number of checks had to be
made by the suppliers and the D.G.S.&D. After some time, it was put
into proper commission and actually used. In the meanwhile old
system of working with bullocks had continued.

3.47. In reply to a question, the Chief Commissioner admitted that
there was no proper keeping of accounts. An attempt had been made
after the audit objection to put the things in a proper shape.

3.48. The Committee regret to note that no proper store accounts
of tools and plant were maintained in Central Jail Delhi and attempts
were made only after the audit objection. No action seems to have
been taken against any officer for this lapse. The Committee hope
that suitable measures will be taken by the Administration to put
the accounts in a proper order.

Erroneous payments of compensation. Page 183, Appendix I—Item 2.

3.49. During the period 1962-63 to 1963-64 compensation amounting
to Rs. 2.15 lakhs was found to have been paid to persons impersonat-
ing as the genuine claimants by the Land Acquisition Collectorate of
the Delhi Administration. These wrong payments were facilitated
due to (i) wrong identification and (ii) lack of adequate scrutiny of
the applications for compensation. In August, 1963, instructions were
issued by the Delhi Administration in regard to the method of identi-
fication of the claimants of compensation but these were not follow-
ed in two cases involving a sum of Rs. 28,721. The Administration
has been able to stop payments after issue of cheques or to effect re-
coveries from the claimants for a total amount of Rs. 1.08 lakhs upto
October, 1964.

The responsibility for the erroneous payments has yet to be fixed
(December, 1964).

3.50. In reply to a question the Chief Commissioner stated that the
real loss caused by the impersonations and payment to wrong persons
had amounted to Rs. 76,861 from the Collector’s office and Rs. 28,721
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from the District Judge’s office. The amount of Rs. 76,861 out of a
total payment of Rs. 22 crores, worked out to about 1/3rd of one
percent. The witness further stated that the Administration had
looked into the causes of wrong payments. One of the conditions for
payment was that a practising lawyer had to give a written identifi-
cation of the persons who tcok the payment. It was found that one
lawyer had given identification in ten cases all of which had proved
false. The cases were being pursued. The question whether those
people could be prosecuted and whether suits could be filed and
money recovered from those persons was under consideration. Even
if the payment had been made to a wrong person, payment had also
to be made to the right person, because payment to a wrong person
would not absolve the Administraticn of the liability.

3.51. In reply to a further question the witness stated that the
money had been recovered from one person and in some cases the
error was detected in time and the payment was stopped. The Sec- '
retary, Ministry of Home Affairs added that only Rs. 113 which was
wrongly disbursed due to impersonation had been recovered. In reply
to a question the Chief Commissioner stated that under the law, the
identifier had no liability to pay the money.

3.52. The Committee regret to note that a number of cases of
erroneois payments were made on the basis of false identification.
They suggest that the feasibility of making the identifier liable to
make good the loss in the event of idenfification being found in-
correct, may be examined in consultation with the Ministry of
Law.

The Committee also suggest that early steps should be taken
against the persons who had given false identification.

Unsatisfactory maintenance of Malkhana Accounts. Pages 183-184,
Appendix I—Item 3.

3.53. In paragraph 31 of the Audit Report, (Civil), 1962 mention
was made of improper/non-maintenance of the accounts of - the
Malkhana of the Deputy Commissioner’s Office, Delhi. It was noticed
during local audit in July, 1964 that the position of the accounts had
not improved and the irregularities noticed earlier in 1959-60 were
still continuing.

(i) Though under the rules, the contents of the Nazir’s store room
are required to be completely verified every six months, only a
partial verification was conducted during June, 1963 to Feh., 1964.

Audit was informed in December, 1964, that a cent per cent physi-
cal verification of the property of the Malkhana was heing conducted
now as required under the rules.
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(ii) In February, 1962 instructions were issued to store wvaluable
articles like precious stones, gold and silver jewellery, watches, ete.,
in separate boxes under double lock, according to certain prescribed
classifications. Articles cof the value exceeding Rs. 2,000 were requir-
ed to be deposited into the treasury for safe custody. But in disregard
of these instructions, such articles were still being kept mixed up in
a single box. Articles costing more than Rs. 2,000 had also not been
sent to the treasury.

Audit was informed in December, 1964 that the action has since
been taken to classify the articles for storage. In many cases, the
articles had not been sealed to prevent unauthorised substitution.

(iii) All gold and silver lying in the Malkhana was required to be
disposed of immediately, according to the Gold Control Order. No
action in this behalf had been taken so far. In fact even statements
indicating the particulars of the jewellery lying with the Malkhana
had not yet been prepared (November, 1964).

(iv) No consolidated records were being maintained to show
currency wise stock position of the confiscated foreign currency notes,
their disposal and deposits into the Reserve Bank of India, and the
amounts received and credited into treasury in exchange of these
notes. It could not. therefore, be verified how much foreign currency
notes, mutilated notes, forged notes etc. were lying in the Malkhana.

The Delhi Administration have intimated Audit in December,
1964 that separate registers for foreign currency and for mutilated
notes have been opened now.

3.54. The Committee desired to know whether the physical verifl-
cation had been completed and if so, whether any shortage had come
to the notice of the Department. The Chief Commissioner informed
the Committee that “after partition of the country in 1947, things
got into such a state of confusion that there seemed to be no way of
rescuing this Malkhana from the state of complete chaos into which
it had fallen”. The witness added that a number of officers had been
put on the job. The Deputy Commissioner had drafted magistrates
to attend to that job and he had done physical verification of the
articles. All gold had been sent to Reserve Bank and the silver had
been kept under double lock.

3.55. The Committee pointed out the observations of Audit that in
many cases, the articles had not been sealed to present unauthorised
substitution and wanted to know the exact position. The witness
stated that the valuables were kept in double lock and that chances
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of substitution were very rare. He further added that sealing of
valuable articles did not receive the attention of the Deputy Com-
missioner as other matters required his attention due to the disturbed
conditions prevailing during the year 1947. He tried to put things
right. There was so much confusion that successive Deputy Commis-
sionrs tried to postpone it thus confusion continued for some time.
The articles were now in a sealed cover.

3.56. On being asked about the disposal of the foreign currency
notes, the witness stated that all foreign currency notes had been sent

to Reserve Bank of India and there was no foreign currency now
left in the Malkhana.

3.57. The Committee consider the unsatisfactory maintenance of
accounts in the Malkhana yet another case where proper supervision
has not been exercised by the officers concerned. The Committee
view with concern the action of the successive Deputy Commissioners
who did not take necessary steps to enforce the rules and only tried
to postpone the work. The Committee hope that such instances will
be strictly avoided in future.

3.58. In this report the Committee have dealt with several cases
which disclose a very unsatisfactory state of accounts in the Delhi
Administration. The para mentioned above indicates the unsatis-
factory state of accounts of the Malkhana. In another para (para
3.48) the Committee have found that no proper store accounts of
the tools and plants were being maintained in the Central Jail, Delhi.
Yet in another case (para. 3.51) erroneous payments of compensation
have been made. Even lambardari accounts in the Delhi Develop-
ment Authority have been in arrears for quite sometime and this
has also resulted in non-recovery of rent from some lambardars.
During evidence, the Chief Commissioner, Delhi accepted that the
accounts of the Delhi Administration were unsatisfactory and re-
quired to be set right. The Committee feel that the unsatisfactory
condition of accounts has already assumed serious proportions. They,
therefore, suggest that the Ministry of Home Affairs should appoint
immediately a special officer, well versed in accounts, if necessary,
by getting an officer on loan from the Comptroller and Auditor
General of India. He should look into the state of accounts of the
Delhi Administration as a whole and suggest ways and means of
setting them right.

Grants-in-aid to the Municipal Corporation of Delhi, pages 134-135
para 99 (page 228, Appendix XVIII).

3.59. The Municipal Corporation of Delhi was set up on 28th De-
cember, 1957 by an Act of Parliament. During the three years end-
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ing March, 1964, the grants-in-aid and the share of assigned taxes
(excluding loans and ad-hoc grants given for certain specified
schemes) paid to the Corporation amounted to Rs. 5:36 crores, Rs. 551
crores and Rs. 6.54 crores respectively, as detailed in Appendix VIIIL

3.60. In respect of grants for specific schemes the Corporation is
not maintaining any separate accounts. The Delhi Administration has,
therefore, to rely on the utilization certificates given by the Corpora-
tion. It has been stated (January, 1965) that it was doubtful whether
legally the Delhi Administration can enforce any control over the
expenditure and proper accounting by the Corporation of various
sums sanctioned to it by way of grants-in-aid, the Corporation being
an autonomous and statutory body.

3.61. A grant of Rs. 10 lakhs is being paid annually since 1961-62
for improvement of sanitary facilities in the rehabilitation colonies
of displaced persons. The grant was intended to cover the extra
liability that might have been assumed by the Corporation in improv-
ing the arrangements in the areas concerned and not to meet any part
" of the expenditure already being incurred by it on such arrangements.
In February, 1962, the Corporation intimated to the Delhi Adminis-
tration that no separate account had been maintained in respect of
the expenditure incurred on the services.

It has been stated (January, 1965) that the sanction for the grant
does not lay down any condition regarding the payment of the grant
on the basis of actual expenditure incurred by the Corporation and
that in the absence of separate accounts not more than Rs. 10 lakhs
have been paid annually,

3.62. The Committee desired to know whether a condition could
not be attached to the grants for specific schemes given by the Gov-
ernment that a separate accounts would be maintained by the Cor-
poration in respect of such schemes and whether the Administration
had ascertained as to how the Corporation was able to give utilisa-
tion certificates in the absence of separate accounts. The Secretary
(Union Territories) Ministry of Home Affairs stated that it was not
a fact that accounts were not maintained for any grants. But the posi-
tion was that there were certain grants for which no separate ac-
counts were required to be kept. One of them was 100 per cent of
the expenditure on the transferred institutions. The background of
that grant was that when the Corporation came info existence cer-
tain hospitals, schools, institutions, etc. which were maintained by
the Delhi Administration were transferred to the Corporation. The
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expenditure which the Government was incurring on those insti-
tutions at that time was paid to the Corporation and no separate ac-
count was kept. The witness stated that there was another grant
also in respect of which accounts were not required to be kept. A
certain pattern of grant-in-aid was decided upon as a result of an
enquiry conducted into the financial position of the Corporation. One
part of it was that for every 7 rupees raised by the Corporation as

fresh taxation after a certain date, the Government was to provide
extra Rs. 3.

3.63. In reply to a question, the witness informed the Committee
that the accounts were kept in respect of schemes where accounts
were required to be kept. There were some schemes for which ac-
counts were not maintained. In the case of grant-in-aid scheme for
slum. clearance and Jhuggi Jhopri scheme, separate accounts were
heing maintained from 1960-61. Separate accounts were being kept
from 1958-59 in the case of grant-in-aid scheme for the expansion of
Delhi Fire Service. Separate accounts were maintained from the
commencement of grant in respect of the grant-in-aid scheme for
the maintenance of vital health statistics. Further accounts were
also maintained in respect of the 50 per cent of the net expenditure
incurred by the Corporation for educational purposes other than the
transferred institutions, payment under that head for each year was
made on the basis of actual expenditure incurred in the preceeding
year and the Corporation had to furnish those figures. In reply to a
further question; the witness stated that there were certain difficult-
ies and no account had been maintained in respect of the three grants,
namely:

1. Grant in respect of displaced persons colonies.

2. Grant in respect of augmentation of medical health facilities
in rural areas. :

3. Grant in respect of third Five Year Plan schemes.

The witness added that from 1964-65 all grants were shown in
separate accounts.

3.64. In reply to a further question, the witness stated that cer-
tain conditions were attached when the grants were made. One of the
conditions was that in each case the Director of Commercial Audif
should be able to audit the accounts and the other condition was that
the further grant was subject to the utilisation of the grant made
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earlier. The only difficulty was in respect of the three grants men-
tioned above.

3.65 The Committee are unable to appreciate the plea that due to
certain difficulties accounts could not be maintained in respect of
certain grants. It is not understood as to how in the absence of
separate accounts, the Corperation is in a position to furnish wutili-
sation certificates. The Committee were however, assured during
evidence that efforts were being made to introduce financial checks
and to see that the accounts were properly worked out on the basis
of actual non-plan and plan expenditure, the progress and the growth
of the scheme and the ceiling of expenditure given by the Planning
Commission. The Committee would like to be informed of the out-
come of these efforts. .
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MINISTRY OF INFORMATION AND BROADCASTING

Children’s Film Society—Para 100, page 135.

Mention was made in paragraph 93 of the Audit Report (Civil),
1963 [Paras 48—53, 20th Report of P.A.C. (Third Lok Sabha)] of
certain irregularities in the maintenance of accounts of raw stock
of films, non-verification of stocks and high cost of production, etc.

The Society was reorganised in May, 1963 with a view to improv-
ing its working.

42. The Committee asked about the progress made by the Minis-
try of Information and Broadcasting in making a thorough and impar-
tial enquiry to fix responsibility for the financial irregularities of
the Society for a number of years and to ascertain the amount of
loss suffered by the Society as a result of inefficient and inapt handl-
ing, as recommended by P. A. C. in para 51 of their 20th Report
(1963-64). The Joint Secretary of the Ministry stated that the
main defects related to the absence of accounting procedures, cer-
tain defalcations and financial irregularities and defects in the veri-
fication of stock. In regard to all of these things, in 1962 a special
study team was appointed for the re-organisation of the society.
In may, 1963, with a view to reorganisation a number of steps were
taken viz. to lay down accounting procedures to evolve financial
delegation to appoint an accountant, a treasurer, a finance sub-Com-
mittee—in short to lay down regular procedures for the conduct of
the financial transactions of the society. Besides, the Controller of
Films Division was appointed in December, 1964 to conduct a
thorough enquiry into all these financial irregularities which had been
noticed and to submit a detailed report on each item so that definite
steps could be taken not only to see that these did not recur but
also to fix responsibility. That report of the Controller was re-
ceived on 15th July, 1965 and was under study.

43. Asked why there was a delay of about 10 months in ap-
pointing the Committee (PAC recommended in February, 1964, the
Committee was appointed,in December, 1964) the witness agreed that
it should have been done earlier. He added that the Report of the

_____ 88
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Committee was received on 15th July, 1965. The Public Accounts
Committee desired to be furnished with a copy of this Committee’s
report which has since been furnished.

4.4. The Committee feel perturbed to note the findings of the
Controller of Films Division. The following portion from the con-
clusion drawn in the Enquiry Report is revealing:

“All the key persons who were responsible for sanctioning
expenditure and maintaining accounts have left the Seciety
long back. The General Secretary left the Society in June,
1962. The Director-in-Charge left the Society in January,
1963. The Production Manager left the Society in January,
1963. The Assistant Production Manager and Accountant
of the Bombay Office left on 2nd October, 1964. The
Stenographer-cum-Accountant of the Delhi Office left the
Society in January, 1960. The Accountant left the Society
in February, 1963. Similarly practically no members of
the Executive Council for the period from 1955 to 1962 are
at present on the Executive Council. If timely investi-

gation had been done, some action could have been
possible.”

It is significant that all the key persons who have been found
responsible for the irregularities etc. left the Society towards the
end of 1962 or beginning of 1963, by which time they must have been
aware of the Audit objections which were later on incorporated in
Audit Report (Civil), 1963. The Committee would also like to point
out that the findings of the Controller of Films Division that the
General Secretary left the Society in June, 1962 is not correct, as in
para. 5.3 of the same Report it has been clearly stated that his resig-
nation was to take effect 180 days after 13th June, 1962 when the leave
granted to him expired, i.e. in December, 1962. When all this is borne
in mind the delay in appointing the Enquiry Committee by 10 months
and the grant of 6 months leave to the main delinquent before accep-
ting his resignation assumes great importance as by these actions,
the authorities have allowed the guilty to escape punishment.

4.5. According to the fiindings of the Enquiry Report a loss of
Rs. 102, 068.11 and 1,000 dollers was caused to the Society by the
General Secretary and Rs. 61,117.25 by the Director-in-Charge.
The Committee suggest that the possibility of recovering these
large sums from the persons concerned by legal action or other-
wise may be examined. In this connection the findings of the
Enquiry Committee are reproduced below:

“To conclude, I find that the Society’s affairs were mismanaged
$ and inefficiently handled. There was considerable, irregular,
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avoidable and superfluous expenditure. Too much power
was wielded by the Secretary without any control and
supervision. Almost everything was left to the Secretary.
He and the Director-in-Charge managed the affairs care-
lessly and inefficienily. They have put the Society to a
considerable loss.”

4.6. As regards the recommendation of the P.A.C. that the Minis-
try of Information and Broadcasting should examine the question of
entrusting the production of children’s films to the Films Division,
the witness stated that it had been considered in very great detail.
The Ministry felt, that the Films Division was not equipped to
undertake the production of children’s films. The Ministry had been
thinking whether the Children’s Film Society which was set up in
1955 and which was now 10 years old, by virtue of the number of
steps that had been taken or were being taken, could deliver the
goods.

47. Explaining in detail the reasons which weighed with Gov-
ernment in deciding that the Films Division was not properly
equipped for production of children’s films, the witness stated that
the Controller of Films Division was not equipped for it. It needed
some special technique. Documentation was the main concern of
the Controller of Films Division. Also the Ministry felt that a lot
of improvement had to be done for this. The Ministry had been
trying their best to obtain the services of foreign experts under
the Colombo Plan in order to have them as consultants to improve
our documentaries. In this field the knowledge of the Ministry
was very little. The quality of the children’s films which had been
produced needed a lot of improvement.

48. The witness stated that apart from the irregularities which
had been committed which needed corrections and for which there
was no justification, the Society had been showing signs of growing.
Its revenue which was Rs. 4742/- in 1955-56 had grown to about

Rs. 3% lakhs.

49. As regards the reduction in the expenditure on production,
ete., from Rs. 10:95 lakhs in 1962-63 to Rs. 2:78 lakhs in 1963-64,
the -witness stated that it was due to the re-organisation of the
Society in 1963 as certain items of expenditure on pay, allowances,
rent etc., were booked under administration rather than produc-
tion. Further a letter was issued from the Ministry to the effect
that no new item of expenditure and no new items of production
should be undertaken till the Society had been re-organised. The
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witness gave the figure of production as follows:

No. of

the Films Footage

produced
1956-57 2 14,734
1957-58 2 1,946
1958-59 3 15,481
1959-60 T 21,691
1960-61 7 19,094
1961-62 5 17,487
1962-63 3 18,107
1963-64 6 14,651
1964-65 7 27,384

4.10. In reply to a question, the witness gave the figures or reve-
nue of the Society from sources other than Government but includ-
ing subscriptions. from the States, as follows:—

1955-56 Rs. 4,742; 1956-57 Rs. 7,417; 1957-58 Rs. 78,536; 1958-59
Rs. 1,40,306; 1959-60 Rs. 1,77,068; 1960-61 Rs. 1,81,525; 1961-62
Rs. 1,78,235; 1962-63 Rs. 2,93,997; 1963-64 Rs. 2,14,535; and 1964-65
Rs. 3,42,628. The steep fall in the revenue receipts in 1963-64 as
compared to 1962-63 was stated to be due to the fact that Rs. 40,000
worth of films were purchased by the Plan Publicity Unit in 1961-62,
which: was accounted for in 1962-63. There was no such large sale
in 1963-64.

4.11 About the increase of income of the Society in 1964-65, the
witness stated that in 1963-64 the membership subscription was
Rs. 72,150 and in 1964-65 it was Rs. 85,000; sale of prints in 1963-64 was
Rs. 62,816 and in 1964-65 it was Rs. 1,05,991; commercial films shown
of 30 mm version was Rs. 72,848 in 1963-64 and in 1964-65 it was
Rs. 1,44,752. These were the main causes under which income
increased in the year 1964-65.

4.12. While noting the increasing trend of the figures of revenue
of the Society from sources other than Central Government and the
figures of production of films, the Committee feel that serious and
sustained efforts are necessary to make the Society function more
effectively. The Committee hope that the Ministry of Information
and Broadcasting would keep a careful wateh over the working of
the Society especially in view of the faet that its past perfor-
mance had left much to be desired.
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Sub-para (a)
4.13. An analysis of the receipts and expenditure of the society for

the two years ending March, 1964 is given below:—
(In lakhs of rupees)

Receipts 1962-63 1963-64 Expenditure 1962-63 1963-64
Grants received from Pay and allowances

Government 9:24 - 6:00 of staff 044 1:59
Subscriptions recei- Other Expenditure . 10:95 278

ved from mem-

bers (States) 5 095 0-70
Other receipts (in- Depreciation . 2°20

cluding sale of

prints) s 1:99 1:45

N
ToraL ; 12-18 8-15 ToraL . : 11°39 6-57

The Society made a provision for Rs. 493 lakhs in its budget for
1963-64 for production of 11 films, but only 5 films were completed,
and the remaining six were in process of production. The expendi-
ture incurred on the production of films amounted to Rs. 2:74 lakhs.

4.14. The receipts on account of sale of prints had gone down
considerably from Rs. 1-42 lakhs in 1962-63 to Rs. 0:63 lakh in
1963-64, though the receipts on account of exhibition through
commercial theatres had slightly gone up from Rs. 0°43 lakh to
Rs. 0.76 lakh during the period. Out of the grant of Rs. 6 lakhs
given by Government during 1963-64 and other receipts of Rs. 2-15
lakhs, the actual expenditure of the society amounted to Rs. 4:37
lakhs, leaving an unspent balance of Rs. 3:78 lakhs. The society
has, however, set off Rs. 2:20 lakhs on account of depreciation of
- assets against the unspent balance, which is irregular.

4.15. The Committee desired to know if it was expected that the
Society would be able in the near future to collect by way of dona-
tion, sale of tickets, prints etc., at least 509 of the total annual
expenditure, as originally envisaged. The witness stated that the
percentage had gone up from 14 to 31 during the period 1961 to
1964. Therefore, there was a reasonable expectation that they
might be able to meet 509, of their expenditure from the above
receipts. He added that a number of steps were being taken in
this direction.

4.16. Asked about the large increase in administrative expendi-
ture (Rs. 115 lakhs) in 1963-64 while other expenditure showed a
reduction from Rs. 10-95 lakhs to Rs. 2:78 lakhs, the witness stated
that prior to 1963-64 the expenditure on pay and allowances of
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staff was only in respect of staff employed in Delhi. The total
expenditure on Bombay Office was debited under the head Produc-
tion. In 1963-64 when the office of the Society was shifted to Bom-
bay from Delhi, a new system of budgeting was adopted by the
Society by which expenditure which was previously shown under
Production was now debited under Administration and only expen-
diture on production of films was included under the head-Produc-
tion. There were now four heads Production, Distribution, Exhibi-
tion and Establishment.

4.17. According 'to the witness the actual receipts of the Society
during the year 1963-64 amounted to Rs. 7,89,029:85, while the ex-
penditure was Rs. 7,24,102-34 leaving the unspent balance of
Rs. 64,927/-, and according to the Audit Report for the year 1963-64,
the expenditure amounted to Rs. 4.37 lakhs as against the receipt
of Rs. 8°15 lakhs. The witness stated that this difference in the
figures was due to the fact that the figures given by the Ministry
were on the basis of receipts and payment system while the figures
given by the Audit were on the basis of Income and Expenditure
Account. Both|were signed by the same Chartered Accountant. Asked
whether the figure of Rs. 7:89 lakhs given as expenditure included
the figure of Rs. 2°21 lakhs of depreciation, the witness stated that
it did not.

4.18. Clarifying the details, another Joint Secretary of the Minis-
try stated that the financial pattern of the assistance as approved
by the Ministry of Finance was that the Ministry released 509, of
the assistance straight away on the commencement of the year.
Then at the end of June on receipt of the audited statement of
account for the previous year and the programme of the shooting,
the Ministry released the balance of 509, by the end of September.
The Ministry had furnished two sets of accounts. One was based
on commercial system of accounting signed by a firm of chartered
accountants and the other based on receipt and payment accounts
signed by the same company.

. 4.19. Since the amounts of grants given by the Government to the
Society are quite heavy and further the Society also acquires certain
assets out of these grants, the Committee feel that the Society should
prepare annually and income and expenditure account and balance
sheet. The Committee understand that hoth receipt and payment
account and income and expenditure account are maintained in:some
of the other institutions like the Indian Institutes of Technology.
They, therefore, feel that the existence of two sets of accounts should
not by itself be a cause for confusion. They, however, suggest that
the Ministry should discuss and work out the details in this connec-
tion in consultation with Audit so as to remove any doubt and
ambiguity.
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4.20. The Committee wanted to know the reasons for charging
Rs. 2.20 lakhs to depreciation when the annual expenditure was
met from Government grants. The witness agreed that since the
Society was subsisting mainly on Government grants, there was no
justification for taking the depreciation into account while releas-
ing the Grants.

4.21. The Committee desire that the question of charging depre-
ciation should be recensidered in comsultation with Finance and
Audit in view of the fact that the annual expenditure of the Society
is met mainly from Government grants,

422. The Committee desired to know whether there was any
periodical evaluation about the standard of the Films produced
and their usefulness in view of the huge amount of Rs. 64,51,373
spent on the Society upto the end of June, 1965. The Committee
were informed that so far there had been no system by which the
standard of the films could be judged and no yardstick had been
prescribed. There had neither been any evaluation so far. It had
not been done in respect of other information media as well. But
evaluation was very essential because unless evaluation was dont
as to the effects of children’s films, it was very difficult to pronounce
any judgement on the matter. As regards checks exercised in the
matter of quality of films, the only method of evaluation could hw
two fold. One was to assess the effects of the films to find out
whether the films were having the proper kind of effect. The
other was to assess whether the quality of Films had been of pro-
per standard. But as the Society had worked for about ten years
and the number of films available was also quite large and the
Society was also enlarging its activities, the films would be shown
at many more places than they had been shown till then, the
Ministry felt that the time for evaluation was overdue and some
kind of organisation should be set up for evaluation and for advis-
ing the Society and also the Government. The Ministry was also
considering the attachment of a research cell with the Society in
order to obtain the reactions of the audience and to recommend
in what directions improvements were necessary.

4.23. As regards improvement in the quality of the films pro-
duced, the witness stated that the Ministry had been thinking ot
enlisting the co-operation and assistance of the private producers
to produce children’s films. Children’s Film Society was the one
source and the private producers might be another source to get
better results. That avenue was also being explored. The Minis-
try was taking steps to encourage the private producers to pro-
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duce children’s films. They were also trying to obtain the services
of iwo experts to advise them on children’s films, documentary
films and on the Film Institute, Poona. The question of streamlin-
ing the production of children’s films, whether through the Child-
ren’s Film Society or through private producers was receiving their
earnest attention.

4.24. The Committee were further informed that Ashok Chanda
Committee had been appointed to look into the working of all the
media units including the Children’s Film Society and evaluate
their performance and suggest what improvements could be made.

4.25. The Committee are not sure whether the Chanda Committee
would specifically undertake evaluation of the working of the Child-
ren’s Film Society. In case they are unable to cover this point,
the Committee suggest that the Ministry should undertake a detailed
evaluation of its working, both gquantitatively and qualitatively.

4.26. About the exhibition of the children’s films, the Committee
were informed that apart from the arrangements that the Society
had in Sapru House, New Delhi, there were arrangements at Tara
Bai Hall at Bombay, Information Centre at Calcutta and a hall at
Madras. The Government had been thinking of constructing a
chain of auditoria all over the country for different purposes, namely,
exhibition of films produced by the Children’s Film Society, exhi-
bition of films financed by Film Finance Corporation, art films for
which private producers were also unable to get suitable halls. In
these auditoria, the Ministry proposed to hold film weeks of films
of different countries. Considering the sum total of requirements,
the Ministry was thinking of constructing their own auditoria to
start with at least in big cities of Delhi, Bombay, Madras and Cal-
cutta. The Ministry was trying to secure provision for this in the
Fourth Plan, and if the Ministry succeeded, then the problem would
be solved. Apart from these four cities, the films had already been
shown at Bangalore and Hyderabad and the Society was negotiating
for exhibition at Patna and Lucknow. During April to December,
1964, 1,700 commercial shows were arranged and were attended by
6,80,000 persons. The Committee were further informed that the
Ministry had got a field publicity organisation which operated in
the field in different states. They had got mobile vans also and
they showed films. So far the field publicity organisation had pur-
chased 12 films from the Society. These films had been supplied
to the publicity vans and they were operating in the field for the
last 3 years. The details of the exhibitions by vans were supplied
by Director of Publicity every month along with those of other
activities. The films were being shown to the children in rural
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areas but whether they had benefited from them was a matter
of evaluation. Upon this the Committee desired to be furnished
with the statement indicating (i) rural areas where children’s films
had been exhibited; (ii) films purchased from the Society by the
State Governments for being shown in Community Development
Blocks; and (iii) names of the States which had been showing those
films. A note has been furnished by the Ministry (Appendix IX).

4.27. The Committee are surprised to note that the Ministry have
no information as regards children’s films shown in the rural areas
and these will have to be collected from the States. It has also been
stated by the Ministry that “it is not possible to state categorically
that such films are being shown in the Community Development
Blocks.” The Coemmittee feel that without such information the
Ministry of Information and Broadcasting would never know if the
films produced by the Children’s Film Society are serving the purpose
aimed at by the Society or not.

428 In reply to a question the witness stated that these films
were originally produced in 35mm. but later on blown down to
16 mm. The Society had a 16 mm. library. It was open to schools
to become members of that library and borrow the films for exhi-
bition. The present membership of the library was 60. The
Centres were located at Madras, Bombay, Calcutta and Delhi. But
membership was not confirmed to the four metropolitan towns only.
The Ministry felt that by more concentrated efforts and by greater
publicity, they could improve and have more members. The system
of library was started in 1960-61. The witness added that a mem-
ber had not only to pay the subscription fee but also had to bear
the freight charges. It was a matter of consideration as to how
many schools were prepared to meet the expenditure involved.

4.29. The Committee regret to note that even though the Children’s
Film Society has been in existence for over a decade and that the
Government has spent approximately Rs. 65 lakhs on this Society
during the above period. the results achieved are far from satisfactory.
The whole project of the Society appears to the Committee, to be
bhadly planned and inefficiently executed. The Public Accounts Com-
mittee (1963-64) in paras. 48—53 of their 20th Report have already
dealt with serious irregularities pointed out by Audit in the Audit
Report (Civil), 1963. As a result of the recommendation of the Com-
mittee, Shri Limaye was appointed to hold an enquiry for fixing res-
ponsibility for financial irregularities in the Children’s Film Society
for a number of years and to ascertain the amount of loss suffered by
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the Society. Shri Limaye’s report, which was submitted in July, 1965
is very revealing and shows how the entire working of the Society
was mis-managed. The Committee suggest that immediate action
should be taken on that report.

In evidence the Committee were assured that some steps were
taken in May, 1963 for the reorganisation of the Society. The Com-
mittee find that these steps mainly relate to the streamlining of
financial and accounting procedures. No vigorous steps appear to have
been taken to produce more popular and useful films by the Children’s
Film Society. Further, filmis protuced so far by the Society have
also not been utilised to the fullest extent due to paucity, of auditoria.
Number of schools which are memhers of the Film Library of the
Society is very small. The Committee., therefore, suggest that
concrete steps should be taken to ensure that the Children’s Film
Society is able to produce geod and useful films. For this purpose,
the advice of the experts a2lready in the linc may be sought. It should
also be ensured that these children’s films are exhibited to the largest
number of children. The varicus schools in the country should alse
be encouraged to become members of the Film Likrary of the Society.

Avoidable expenditure—sub-para 6(b), page 136.

4.30. A sound recording truck was purchased in March, 1963 for
Rs. 30,880 with a view to economising the expenditure on the
hiring of sound equipment while on outdoor shootings. A further
sum of Rs. 17,105 was spent on body building ete., in November,
1963. The van, however, could not be put into operation even after
a lapse of more than one year mainly for want of certain gadgets
and accessories. The failure to make timely arrangements to com-
plete the equipment of the van resulted in an avoidable expenditure
of about Rs. 15,000 being incurred during February, 1964 by way of
hire charges of a similar van for shooting of a film at Lucknow.

4.31. The Committee was informed that according to the Society
the chassis of sound equipment van was acquired in March, 1963.
In April, 1963 the quotations were invited from other firms. It was
decided in May, 1963 to award the work to a firm which completed
the work in December, 1963. The truck had been brought into use
since October, 1964. The representative of the Ministry admitted
that “the manner in which the construction of the entire thing has
been done, has been in such an unimaginative and slipshod manner
that I do not have any defence to offer.”

4.32. On the question of expenditure of Rs. 15,000 on hiring another
wvan, the witness stated that the camera available in the Society
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was not suitable for the sound truck. That camera could not be
used for the preparation of puppet films. So whether looking from
the point of view of expenditure involved in the preparation of
puppet film or on hiring a sound truck, in any case, expenditure
would have to be charged to public exchequer. While admitting
that delay had occurred in this case, the witness added that the
avoidable expenditure of Rs. 15,000 was, however, not really of
that order. Actual charges incurred were Rs. 12,920. When the
Society took this sound truck to Lucknow for shooting, they would
have to hire a camera and to pay at the rate of Rs. 100/- per day.
The Society had a sound truck with the camera and that was used
for puppet film. As the Society had only one camera, that expendi-
ture of Rs. 3,000 was inevitable, whether they undertook it for the
puppet film at Bombay or at Lucknow. Moreover, the puppet film
was at Bombay and they were, therefore, in a position to detach
the sound camera and use it for the puppet film and hire one for
shooting at Lucknow. So whether they hired one camera or
whether they took their own Mitchell camera to Lucknow, the ex-
penditure of Rs. 3,000 was involved.

4.33. The Commiitee desire that the Minisiry may furnish a de-
tailed note explaining the exact peosition duly vetted by Audit.

Purchase of equipment—sub-para 6(c), page 136.

4.34. The foﬂowing equipment was purchased by the Society in
1962: —

Name of the equipment Date of purchase Value
Rs.
Sound Recording Machine . g . . January, 1962 26,806
Play-back Machine : 2 : 4 . March, 1962 10,450
Mitchell Camera . > . 5 S . March, 1962 76,434

The justification for these purchases was not clear as the studio,
which was taken on hire, was already provided with the sound re-
cording machine and cameras, etc.

4.35. It has been explained (December, 1964) that “at one stage
in 1962, the society was negotiating to buy a studio, for which all
these equipment would have been necessary, but unfortunately
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before the negotiations could be finalised, the re-organisation of the
society was taken up and the proposal was dropped.” It has also
been intimated that in the hired studio, the society uses its own
equipment as the equipment provided in the studio is not uptodate
and that this has resulted in improvement of the quality of the
films, decrease in the number of shooting days and slight economy
in expenditure.

4.36. The Committee referred to a letter dated 15-12-62 from the
Ministry of Information & Broadcasting wherein it was stated that
the Society was given the use of the studio at the concessional rate
of Rs. 650 per shift while the normal rate even as early as 1952 was
Rs. 750/- per shift. The representative stated that there were three
rates of hire charges. The Society used Shantaram’s shed for
which it paid Rs. 1,000 per month; for Shri Sound Studio the rate
was Rs. 650/- per day on the days on which the studio was used;
and the rate for Shrikant Studio was 650/- whenever the studio
was used. The difference was that whereas in case of Shantaram’s
shed the Society paid Rs. 1,000/- per month, in case of the other
two studios the Society paid Rs. 650/ per shift. The Committee
pointed out that in spite of the fact that the Society had the equip-
ment, they hired the studio for Rs. 650/- per day. The representa-
tive stated that they used their own equipment in Shantaram’s
shed. The equipment in Shri Sound Studio was outdated so far as
Mitchell camera was concerned. When the Committee pointed out
that if the equipment was outdated, there was no justification for
paying Rs. 650/-, as it was of no use to the Society, the representa-
tive stated that entire equipment was not useless. Certain things
were useful. He added that it was really a question of getting
studios where the Society could use most of the equipment at con-
cessional rates. Not all the studio owners were prepared to give
concessional rates. These were the only two studios who were
prepared to give this facility to the Society at concessional rates.
For others the rate was Rs. 900/-.

437 In reply to the specific question whether there was any
occasion when they required more than one studio in Bombay, the
representative answered in the negative. Asked what was then
the necessity of hiring a second studio when they already had
Shantaram’s studio, the witness stated that the shed of Shantaram
was used for shooting of a puppet film and other studios were used
for other films. Puppet films could not be shot at these studios.
The Society was engaged in the production of puppet film for the
last 11 years. It was a time-consuming process and so far 1500 feet
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of the film had been shot. Thereupon the Committee desired to be .
furnished with:

1. Statement indicating for how many shifts the Shrikant studio
and Shri Sound studio were in use for producing the puppet film.

2. A detailed note indicating:

(a) The time since when the Shantaram’s studio had been
used by the Society.

(b) when the puppet film project was started.

(c) Since when the shooting of the puppet film had, been
going on.

(d) What was the expenditure incurred so far on the puppet
film; and

(e) What was the present position of this project.
3. Al statement indicating:—

’(a) Dates on which Shrikant studio was on hire by the So-

ciety and dates on which it was actually utilised by the
Society.

(b) On what dates the studios belonging to Shantaram were
utilised and for what purpose.

(c) On what dates each was hired.

(d) Whether the sum of Rs. 1,000/- paid to Shantaram as
rent represented the rent of both these studios. If nof,
what was the rent of the second studio.

A statement has been furnished (Appendix X.)

438 Asked when the idea to purchase the ‘Ranjit’ studio was
dropped and, why, the representative of the Ministry stated that
the idea was dropped in 1963 at the time when the re-organisation
of the Society was taking place. He added that the Children’s
Film Society had been considering the purchase of the equipment
since 1959. The Society was producing a large number of films
and they thought that they should have their own equipment as
well as studio. Necessary foreign exchange was obtained, orders
for the equipment were placed in 1961 and the equipment was re-
ceived by March, 1962.

4.39. In this case the Society imported some equipment for use in
‘the studio which the Society was geing to purchase. Since the So-
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ciety did not purchase the studio, this equipment became practically
surplus. Thus, this expenditure on the import of the equipment was
a drain on the foreign exchange reserves of the country, The Com-
mittee feel that the Society should exercise proper care to avoid
such imports in future. The Committee would also like to know
what use the equipment has been put.

Sub-para (d) () & (i), pages 136-137.

440 (i) Physical verification of stores conducted by the society
in December, 1963 disclosed shortage of stores amounting to
Rs. 19,000. One Gold Medal won at the Children Sectional Interna-
tional Festival in Venice was also missing. No investigation was made
to fix responsibility for the shortage.

(ii) An amount of Rs. 1,320 is outstanding against the ex-Gene-
ral Secretary of the Society.

441 The Committee enquired as to whether responsibility for
the shortage of stores amounting to Rs. 19,000 has been fixed. The
witness stated that as a result of the observation of the P.A.C. con~
tained in para 51 of their 20th Report (Third Lok Sabha) Shri
Limaye was appointed in December, 1964 to enquire into the ir-
regularities mentioned by Audit. Shri Limaye submitted his re-
port on 15th July, 1965 and the report has indicated the responsi-
bilities of the persons involved. The ‘Report was being examined
by the Ministry. If the Ministry accepted the findings of

Mr. Limaye, then it would issue instructions to take action against the
person at faulf.

442, As regards the amount of Rs. 1,320/~ outstanding against the
General Secretary of the Society, the witness stated that the find-

ings of Mr. Limaye were that the entire amount was recoverable
from him.

4.43. The Committee desire that prompt action should be taken
on the recommendation of the Limaye Committee for the losses of

stores and for recovery of a sum of Rs, 1,320/~ from the General
Secretary.

444. From the Enquiry Committee’s Report relating to the
missing articles valued at Rs. 19,016.66 p., it is observed that apart
from small articles, missing, articles include cameras, watches,
gramophones, sarees, almirahs, typewriters, shawls, .dunlopille
mattress, ‘Divans, book cases, steel cupboards, tea sets, ete. ete.

B
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Moreover 659, of the English books and 459, of the Hindi books are
also missing. The Committee feel that such a large list of missing
articles gives only an indication to the fact that there was a large
scale attempt to defraud the Society. Further the only gold medal
which the Society won in an international award is also missing,
The Committee take a serious view of this and suggest that Govern-
ment should institute criminal proceedings against persons who
have been held responsible by the Enquiry Committee. The Com-
mittee also feel that this case shows that the supervision of the
Ministry of Information & Broadcasting on this Society was very lax.
The Committee desire that in addition to fixing of responsibility
on the persons responsible for thefts of the missing articles) res-
ponsibility for laxity in supervision by officers of the Information
& Broadcasting Ministry may also be fixed.

4.45 The Committee were informed in reply to a question that
the gold medal which the Children’s Film Society had won at the
Children Sectional International Festival in Venice had been mis-
sing and was still not recovered. The Medal had been lost from the
Society and the loss came to the notice for the first time from the
Audit Report.

4.46. Tt is indeed surprising that articles of such importance as a
Gold Medal which were not too many won at an International Film
Festival should be missing and it never came to notice of the Gov-
ernment till Audit brought it out in their Report. This is yet an-
other eloguent testimony of the manner in which control was be-
ing exercised over the Children’s Film Society whose main source
of sustenance is Government grants. The Committee desire that
responsibility for the loss of gold medal should alse be fixed.

Audit Report (Commercial), 1965.
Infructuous Expenditure—Section XXXIX, pages 194-195

447 An TItalian film producer came to India for shooting his
film “India Today”. Subsequently, as the Ministry had a pro-
gramme of production of a feature film and some documentaries in
colour, it was decided in February, 1957 to assign to the Italian
film producer the production of 12 documentary films, having in
view the possibility of a new and fresh approach to the subjects
dealt with therein. The Films Division was accordingly asked to
provide facilities to him for the production of these documentaries
as well as for his own film “India Today”. An agreement with the
foreign producer was, however, executed several months later on
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18th October, 1957, and was deemed to have come into force on 18th
February, 1957.

4.48. The Producer left India abruptly on 20th October, 1957 and
has not since returned to India to fulfil the contract. Only two
documentaries have been delivered by him after much persuasion
through diplomatic channels. Both these documentaries were,
however, not found acceptable, as one was without the commentary
and the other was not upto the standard. His assistant who came
to complete the work shot 149 reels of film between April, 1958 and
December, 1959, which are still in the custody of the Consulate of
his country at Bombay. Negotiations with the Producer did not
produce any results upto 1961 and the matter was not pursued
thereafter as it was thought that the film rolls might have become
useless by then.

449. The expenditure amounting to Rs. 92,909 which Govern-
ment had to bear under the agreement on the pay and allowances
of the staff, living and travelling allowance or the unit, etc. has be-
come infructuous. The agreement did not contain any provision to
safeguard the financial interests of Government in the nature of
a bank guarantee or otherwise. In addition, customs duty amount-
ing to Rs. 20,584 which has been paid by the Films Division, Bom-
bay, on behalf of the Producer for the clearance of raw film im-
ported by him (which was outside the terms of the agreement),
became irrecoverable and was written off in August, 1964.

450 The Committee enquired about the reasons for delay of
about eight months in executing the agreement. Explaining the
back-ground of the case, the representative of the Ministry stated
that the Ministry had a programme of shooting 12 documentaries
and when the Italian Film Producer came here to India to shoot his
own film “India Today”, the Ministry thought that he would bring
a new angle and so the Ministry had authorised him to shoot 12
documentaries and asked him to go ahead. An understanding
having been reached, the Films Division had been asked to draft
an agreement. They took about a month in consultation with the
Solicitor in Bombay and then sent it to the Ministry who sent it to
the foreign producer. He made certain amendments in it. These
amendments were again examined and sent to Law and Finance
Ministries. These were the reasons for the delay in this case in
executing the agreement. The Committee have been furnished
with a detailed note indicating the reasons for the delay in execu-
ting the agreement with the film producer (Appendix XI).

451 The representative of the Ministry added that there was
no proposed period of stay of the foreign producer but the Ministry
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had fixed Rs. 15,000/~ as the total expenditure for his stay. The
Compircller & Auditor General informed the Committee that the
Italian film producer met the Prime Minister and the then Secretary
General, Ministry of External Affairs, during their visit to Italy in
July, 1955. Later, he requested for a visa to visit India for shooting
his film “India Today”. In pursuance of that in November, 1956, the
Ministry of External Affairs agreed to the grant of visa to the Produ-
cer for four months stay.in India. Subsequently he approached the
Ministry for permission to produce a feature film on India and about
a dozen documentaries. It was decided in February, 1957 to assign
to him the production of 12 documentary films because of the possi-
bility of a new and fresh approach to these subjects. The Films.
Division were asked to provide the necessary facilities to him pending
the signing of a formal agreement with him. The Ministry had no
information as to when he finished his own work and subsequently
left India, without fulfilling his contract with the Films Division.

- 452 The Committee asked whether the matter was taken up with.
the Foreign Embassy concerned who had given an assurance about
the financial position ‘and integrity of the foreign producer, due to.
which no provision for safeguarding the financial interest of Gow-
-ernment was incorporated in the contract. The witness stated that
the Ministry took up this issue with the Embassy but they could
‘do nothing more than to say that they could not take up the matter
any further because when they got in touch with the Producer, he
repudiated all this. Pressure was also brought to bear on him
through diplomatic channels but it was found to be difficult to
persuade him to come fo India. The Ministry also thought of legal
action, but the Law Ministry did not consider it to be advisable.

4.53. The Committee then desired to know if the bills for customs
duty for the parcels were sent to the Producer immediately affer
the receipt of the consignments for payment, as agreed to by him
in his letter dated 18th February, 1957. The Committee were
informed that these parcels were cleared between April and June,
1957 under the Note and Pass system under which ‘the Ministry
could clear them and the Customs Department could prefer their
claims later on. The parcels were sent c/o Films Division and since
the Ministry were interested in the work being done quickly and
since it was also provided in the agreement that the Producer would
pay the customs duty to the Customs Department, these were cleared
by the Ministry. On 3rd July, 1957 Films Division wrote to the
producer to let them know the contents of the packages so that the
customs authorities could assess the duty payable. In spite of
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reminders he did not reply. In January, 1958 customs authorities:
intimated that the duty payable was Rs. 26,066. A demand was
made on the Producer on 29th May, 1958. When the Committee
pointed out that the Ministry took four months in this matter, the
witness agreed that much time had been wasted.

454, The Committee pointed out that the special procedure
adopted for Government imports was used in this case by not paying
the duty then and at the same time getting the parcels released.
If at that time, the Films Division got it released under the normal
procedure, the customs would not have released the parcels without
actual payment, and the Films Division would have known the
actual amount recoverable from the foreign producer. As it was,
the Films Division had it released by the customs on the basis of
Government procedure and took time to find out the amount.

4.55. The witness stated that the parcels were booked for the
producer c/o Films Division as desired by him. The producer had'
asked Films Division to pay and send the bills to him. So the Films
Division did that which was a wrong procedure. The Films Divi-
sion put it as if it was on Government Account and the customs
accepted it as such. The agreement signed on 18th October, 1957
contained a clause [clause 6(a)] to the effect that customs duty
would be payable by the producer.

456. In reply to a question, the witness added that no enquiry
had been held and no responsibility fixed about the payment of
customs duty and the delay involved in this case. The witness
agreed that the Ministry should have preferred the claims against
the Producer immediately without waiting for the bills from the
customs authorities. He further agreed that the Producer being a
private producer, he could not be treated as a part of a foreign Gov-
ernment, but ‘only as an individual.

457, Asked whether the Films Division considered the expendi--
ture ‘on customs duty justified the witness stated that they were
anxious to get the films released as quickly as possible and their
action would have only contributed to the speed with which the
work would have been done.

4.58. The Committee regret to note that the Ministry of Infor-
mation & Broadcasting unnecessarily took upon themselves the res-
ponsibility of making payments for customs duty when it was clear-
ly the responsibility of the foreign film producer as per the agree-
ment. Further even the ‘Note and Pass system’ of getting goods
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«<leared which applied to Government goods alone, was resorted te
in this case. The Committiee feel that the Ministry did not take
adequate step to safeguard their financial interest in this case.

459. Asked why the agreement did not provide for any time
limit within which the documentaries were to be produced and
delivered, the witness replied that no clause was included in the
agreement to specify a time limit. This omission was intentional.
The intention of the Ministry was to bring in the element of time
in a covering letter with which the agreement was to be forwarded
to the Producer for signature. But on the advice of the Ministry
of External Affairs, the Ministry of Information & Broadcasting did
not issue that covering letter which contained the provision and the
.only way in which the Ministry could enforce the time limit was
that the Ministry had laid down in clause 5(b) of the agreement
that a sum of Rs. 15,000 would be the total amount for living
.expenses for himself (foreign producer), the cameraman irrespective
-of the period of stay and the actual expenditure incurred by the
Producer. In clause 8 there were certain suggestions from which it
followed that a time limit was to be set. The Ministry of External
Affairs was consulted about taking the bank guarantee and fixing
the limit because the Producer was a foreigner and had come on
the assurance of External Affairs Minister. So it was at the
diplomatic level that all the negotiations were carried out. For
that purpose the Ministry of External Affairs came into the picture.
‘The witness agreed that even if the Ministry acted under the advice
-of the Ministry of External Affairs, the responsibility was of the
Ministry of Information & Broadcasting. He, however, added that
the facts narrated by them were some of the justifications and ex-
‘tenuating circumstances under which the Ministry acted.

4.60. The Committee desired to know the reason for continuing
expenditure on pay, allowances ete. of the unit for a long period (the
Producer was in India only for about 9 months) without Govern-
ment inspecting the work done from time to time and prescribing
time limits. The witness stated that Rs. 92,309 were spent on pay,
T.A., D.A. contingencies and living expenses, petrol and oil charges,
engagement of artists and animals and other sundry charges. As
regards the inspection, under the agreement only shooting and pro-
cessing was to be done in India. Thereafter he was to take away
the material to Italy, prepare rough cuts and commentaries there
and then send them to the Ministry for their comments and approval
of Government, after which the Ministry were to return them to
him at Italy. Then he was to finalise the film in Italy and supply
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the Government of India the necessary negatives and positives. As
far as that portion of the work was concerned, the shooting and
processing in India had been done. One of the directors of the Films
Division was also attached to him all the time. When the Ministry
found that there was some difficulty or uncertainty about the
Producer fulfilling his part of the agreement, the Ministry took some
action. When his assistant wanted to take out 149 reels which the
Producer had shot, the Ministry prevented him from doing so.
Those reels were deposited with the Consulate General of Italy at
Bombay by the assistant of the Producer. When the Ministry con-
tacted the Consulate they took the legal view and said that that
belonged to the Producer and so they could not hand over them to
the Ministry without his authority. The Embassy of the Foreign
Country took the stand that it was the custodian of that property of
the Producer and so immune from legal action. So the Ministry
could not take any legal action.

461 The witness added further that those reels could be used
only by the Producer in the picture. No body else could make use
of them. So, if the Ministry had moved a court of law and got
them impounded or released, the Ministry would only have to incur
infructuous expenditure. Later on the Ministry tried to find out if
the reels were available and if any use could be made of them.
But it was thought that no body could make use of them, specially
when they were not accompanied by negatives.

4.62. The Committee do not feel happy over the manner in which
this whole case had been dealt with as a result of which an expendi-
ture amounting to Rs. 113,593 became infructuous. In the opinion
of the Committee there was failure in not getting the formal agree-
ment signed by the foreign film producer, before ordering the grant
of various facilities to him. The second failure was with regard to
safeguarding of financial interests of Government. The omission to
fix a time-limit for the production of the films and the desire to bring
in the time element in a forwarding letter (which was never issued)
cannot also be justified.

4.63. The Committee also do not appreciate the reasons advanced
for the clearance of the raw films for which customs duty was payable
by the Director, under the Note-Pass system, which is applicable to
Government Departments only. The abnormal procedure followed
in this case in getting the goods cleared by the Films Division, which
is not justifiable, resulted ultimately in the failure to recover the sum
of Rs. 20,584 from the foreign film producer.
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4.64. Lastly the failure of Government to get hold of 149 reels of
films which were shot by the assistant to the Producer, in spite of
the fact that one of the Directors of the Films Division was attached
to the Producer all the time, is another testimony to the negligence
with which the whele case has been dealt with,

4.65. The Committee hope that in future while giving contracts to
foreigners in similar cases, Government will take precautions to en-
sure that their financial interests are adequately safeguarded.
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MINISTRY OF LABOUR & EMPLOYMENT

Mica Mines Labour Welfare Fund—Pages 61-62, Para 49:

The Mica Mines Labour Welfare Fund was constituted under the
Mica Mines Labour Welfare Fund Act, 1946 and is intended to
provide amenities such as medical, educational and recreational,
housing, ete. to labour employed in mica mines in different fields.
The Fund is financed by the levy of customs duty on all mica
exported from India at such rate not exceeding 6} per cent. ad
wvalorem, the present rate being 2% per cent.

The proceeds from the cess after deduction of collection expenses
are allocated for expenditure among the mica producing areas of
Bihar, Andhra Pradesh and Rajasthan in proportion to their average
production.

5.2. A summarised account of the receipfs and payments of the
Fund for the three years ending March, 1964 is shown below:

(In lakhs of Rupees)

Opening Closing

Year balance Receipts Payments balance
1961-62 . < T lye 5 207°40 24°63 2741 20462
1962-63 . : 5 : 5 20462 2012 27°25 19749
1963-64 . . . : . 197-49 30-81 3558 192-72

5.3. The Committee desired to know (i) whether the Ministry
had conducted an enquiry as to the extent to which the expenditure
could be usefully incurred out of the Fund each year and (ii)
whether they had drawn up any concrete schemes for execution.
The Secretary, Ministry of Labour and Employment stated in
evidence that the income in the earlier years in Mica Mines Wel-
fare Fund was much higher than the expenditure. Later on from
1961-62 onwards, the expenditure was overtaking the annual income.

109



© IIO

The Advisory Committees had drawn up plans for further develop-
ment of amenities. Under the circumstances, the expectation was
that the accumulated amount would be used up in the course of the
next few years. The estimated income during 1964-65 was Rs. 27
lakhs and estimated expenditure was Rs. 37:66 lakhs.

5.4. The Committee pointed out that the present levy of duty was
only 2% per cent, though the Act authorised the levy of duty upto
61 per cent and enquired whether the Ministry had considered the
desirability of increasing the percentage in view of the rise in the
‘expenditure including administrative cost. The witness stated that
since the reserves were still fairly considerable, that stage had not
come. On being asked as to how the money was invested, the
witness stated that the money was not invested separately. It was
a part of the Government fund and had been treated as part of the
. General Revenues and only a proforma account was maintained.

5.5. The continued heavy closing balance of the Fund year after
year indicates that the Fund has not adequately discharged the vari-
ous functions assigned to it by the Mica Mines Labour Welfare Fund
Act, 1946. The Committee feel that if the funds collected by the levy
of duty with the object of financing welfare schemes for the mica
miners largely remain unutilised, the continuance of the duty will be
looked upon as an unnecessary burden. They, therefore, suggest that
the Ministry should address themselves more earnestly to utilise the
funds increasingly for the purpose intended.

5.6. The Committee also suggest that a thorough review of the
working of the Fund and also of the various amenities so far provided
should be undertaken immediately and plans drawn up for the im-
provement of the various amenities already provided and also for the
provision of additional amenities to the labour class.

5.7. The Committee desired to know whether the quantum of
expenditure on pay and allowances was not out of proportion to the
expenditure on Welfare activities. The Secretary, Ministry of
Labour and Employment explained that the pay and allowances also
included the pay of medical and Welfare Staff and the cost of
equipment and medicines. The pay of Doctors, orderlies, nurses
etc. were really welfare expenditure. The picture would be more
clear if the administrative part of the expenditure, namely the
expenditure on office staff and supervisory staff was shown separate-
ly. The witness added that a break up of those figures had been
attempted from the year 1964-65 and the administrative expendi-
ture and the expenditure on Welfare measures in respect of the
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three states of Andhra Pradesh, Bihar and Rajasthan were .as:
follows:

Administra- Expenditure Percentage

Name of the State tive on Welfare ofcol.2 to
expenditure measures col 3.
Rs. Rs.
Andhra Pradesh . : 2 5 . 7 37,689 5,49,000 6:8%
Bihar . 5 A . . . . , 2,54,300 22,48,200 11:2%
Rajasthan . : y 5 X ' ; 70,316 3,69,172  19%

5.8. From the above table the Committee observe that the admin-
istrative expenditure is not uniformly related to welfare measures
in the three regions; the percentage being highest in Rajasthan, The
Committee suggest that the position may be reviewed and suitable
steps taken to achieve economy in regard to the administrative expen-
diture particularly in Bibhar and Rajasthan regions.

5.9. The Committee desired to know the details of the other
activities apart from the medical, housing and education for which
the fund was being utilised. The Secretary informed the Committee:
that the water supply was one such important item. Other items
were the promotion of Cooperatives and recreational activities ete.

5.10. On being asked whether the Ministry had conducted any
survey in regard to water supply in order to know the needs of'
water supply in the mica mining acreas, the Secretary stated that
the Advisory Board, which was a tripartite body consisting of labour
leaders, employer representatives and the representatives of the
Government was seized of the matter and funds were provided to

 dig wells, and wells had actually been sunk at various places. In
reply to a question, the witness stated that in many of the regions,
water supply position was very bad.

5.11. In reply to a question, the witness stated that 23,000 workers
‘were employed in the Mica Mining Industry. The amount spent on
23,000 workers was about Rs. 37 lakhs. In a note furnished at the
instance of the Committee it has been stated that the number of
~drinking water wells together with the number of persons covered:



1X2

‘by them are as follows:

No. of per-

State No. of Wells sons covered
Bihar . . . 5 : 55 16,500
Andhra Pradesh . 1 A 2 1,400
Rajasthan . . . . 8 900

(These wells are village-based and serve non-mica miners also)

5.12. The Committee find that out of 23,000 workers only 18,800 are
-at present covered by the Scheme., They suggest that a survey
should be conducted immediately and suitable steps taken te provide
water supply facilities where they do not exist at present and to
improve the provision where it is unsatisfactory,

Housing:

5.13. The Committee referred to the note furnished by the Minis-
try (Appendix XII) and desired to know the reasons for not having
any housing scheme in Rajasthan even though that state was one of
the main producers of mica. The Secretary, Ministry of Labour and
Employment stated that although the funds were available mica
mine owners were not coming forward partly because unlike the
coal mines the life of the mica mine was short. The average life
of a mica mine was said to be under 15 years. He added that the
progress of housing was not satisfactory even in Andhra Pradesh
and other places. A new scheme had been however sanctioned
under which the Fund itself would build Houses. The Committee
desired to know the concrete results achieved in Bihar under the
Scheme of “Departmental Colonies” “Low cost Houses” and “Build
your own house” Scheme. The Secretary stated that no progress
had been made under the last two schemes. For the housing Colony,
a Colony of 50 houses had been constructed while four more were
under construction. A sum of Rs, 1,23,000 had so far been spent.
In regard to housing in Andhra Pradesh, a scheme had been sanction-
ed. In Rajasthan, even the site had not been selected.

5.14. One of the main chiectives of the Fund is the improvement
of standards of living including housing. The Committee are sorry
to note that no such progress has been made in the direction of pro-
viding suitable housing for the workers. Progress made in Bihar
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under the “Departmental Colonies” “Low cost Houses” and “Build
your own House” Scheme is not encouraging. The Committee are
surprised to note that even the site has not been selected for this pur-
pose in Rajasthan, They regret to note that on the whole efforts of
the Organisation for providing minimumm housing facilities to mica
miners have not met with the desired response. They hope that suit-
able steps will be taken expeditiously to provide the Housing facili-
ties of the prescribed standard {o the workers.

Education:

5.15. The Comrmittee desired to know the amount that had been
provided for, out of the Fund, every year for educational activities.
The Secretary stated that the sanctioned grants in respect of the
three States for the year 1964-65 in regard to educational activities
were gs follows:

1964-65

Andhra Pradesh » Rs. 1,80,000
Bihar A Rs. 3,40,000
Rajasthan . Rs. 82,900

5.16. On being asked about the basis of allocation of funds to the
three areas, the witness stated that it was on the basis of produc-
tion of mica in the different areas.

5.17. In reply to a question the witness stated that the production
of mica in the three States were as follows:

Andhra Pradesh 5,845 tons
Bihar 11,625 tons
Rajasthan 6,093 tons

The Committee pointed cut that the production of mica in Rajas-
than was a little more than half of production of mica in Bihar,
but the amount granted did not bear the same ratio. The Secretary
explained that the actual expenditure depended on the budget. It was
left to the Advisory Committee concerned to decide as to how the
amount made available for each area was to be spent. In some
cases expendifure might be more on medical aid, in other cases a
little more might be on education. In reply to a further question,
the witness stated that item wise allocations namely, medical, educa-
tional, etc., were not made by the Central Government. The total
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available credit to each region was according to production and that
amount was available for that particular region. The sanctioned
allocations for the year 1963-64 in respect of Rajasthan for medical
and educational facilities were Rs. 3,08,915 and Rs. 83,000 respec-
tively. The witness further added that every year on the basis of
the estimated revenues, allocation according to production was made
and the State Government as well as the Chairman of the respective
Boards were informed of the position.

5.18. On being asked as to how soon the Labour Commissiongr
and the Chairmen of the various Boards would come to know the .
allocation each year, the Secretary stated that as soon as the estimate
.of production came from the Chief Inspector of Mines it was com-
piled in the Ministry and the information regarding allocations sent
to the Chairmen of Boards. (This was round about July). In reply
to a question, the witness stated that the unspent balance. was
credited to their account. The balance in the Fund as on 31st March,
1962 in respect of Rajasthan was Rs. 45,33,000. The estimated
balance at the end of the Financial year 1964-65 was about Rs. 43
lakhs. IR

5.19, The Committee desired to know as toc why Rajasthan had
not been making any progress in any direction viz., in providing
education, drinking water or housing facilities.

In regard to education, the witness stated that in the beginning
there was some difficulty about staff. Now there was no difficulty.
There were two primary schools started in 1955 and one middle
school. There was also a scheme for scholarships to the children
of mica mine workers and grants had also been given to colleges
in those areas. Further there was one hostel where facilities for
lodging and boarding were provided for the children of mica mine
workers. In addition there were 24 adult education Centres and
9 reading rooms and libraries. During 1963-64 an amouni of
Rs. 50,000 had been spent as against the sanctioned amount of

Rs. 83,000. :

5.20. The Comptroller & Auditor General of India, informed the
Committee that the Ministry had informed Audit that in Rajasthan,
working in a mica mine was a subsidiary occupation of a large
number of agriculturists and they were not a permanent population.
Further factors like non-payment of wages, irregular working of
mines by the owners resulting in non-permanency of employment
in the mica mining industry, did not allow the mica minerg to fall
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into a suitable and permanent labour force and to some extent that
was the reason for the non-utilisation of the amount fully: The
Labour Commissioner stated that the reason furnished to Audit was
mostly in regard to low expenditure on houising. The Secrefary of
the Ministry added that though it had a large bearing on housmg,
it was true that it had bearmg on all other aspects also.

5.21. The Committee desired to know whether the Mmlstry had
examined this problem of low expenditure incurred for the amenities
to be provided to the labour force. The Secretary of the Ministry
stated that they had been aware that the progress of the provision
of amenities had not been very fast. This was party because of
the fact that there had been difficulties in the progress of construec-
tion of buildings. In certain areas there had been difficulties in
getting the staff i.e., medical staff. He, however, added that the
Ministry had been depend'nsr upon the Advisory Committees (for the
provision of amenities) because they were tripartite bodies consist-
ing of majority of non-officials:including the representatlves of
labour as well as management and therefore the expectation was

that they were aware of the needs of the people of the locality and

that within the bounds of possibility they would themselves be
pressing for tk necessary expenditure (according to the felt needs).
He also added that a Coordination Committee of the Chairmen of
these Advisory Committees had been set up for effecting greater
co-ordination. He further added that special efforts would he made
to' see that these Advisory Committees functioned more effectively.

5.22. From the facts placed before them and also from the note
furnished by the Ministry, the Committee find that some educational
facilities have been provided to the children of mica miners by opéri-
ing schools, granting scholarships and supply of bocks free of cost,
The Committee, however, have net been able to appreciate why . an
amount of Rs. 50,060 was only spent on education in Rajasthan as
against the sanctioned amount of Rs. 82,000 during the year 1963-64.
This only shows that targets fixed in respect of education facilities for
mica miners for the year 1963-64 have not been achieved. Significant
progress has also notb een made in the field of adult education. The
Committee feel that not only the number of adult education centres
should be increased but also the scope of education at these centres
should be made more broad based. Steps also should be taken to
find out whether the scholarships granted are adequate to meet the
needs of children of the workers and if necessary the number of
scholarships should be increased and they should be granted to all
the eligible children. The Committee suggest that the working of
the Advisory Committees should be examined with a view to making

them more effective.
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T'Eansport';

2.23. In regard to provision of transport facilities, the Secretary
stated that transport had not been provided mostly because the
workers came from the neighbouring villages. In Bihar, particular-
ly, the workers lived within two or three miles of the place of work
and also there were no roads and workers had to walk cross country.
So apart from the need not being felt it was also not feasible. In
Andhra Pradesh and Rajasthan also the position was not dis-similar.
The workers lived within walking distance of the mines,

5.24. The Committee are surprised to note that no attempt has been
made in regard to the provision of transport to the workers. One of
the objectives of the Fund is the provision of transport to and from
the place of work. The Committee suggest that a fresh survey should
be conducted to find out the needs of the workers in regard to trans-
port in the three regions, and suitable steps should be taken in that
direction,

5.25. From the notes {(Appendix XII) furnished at the instance
of the Committee it is noted that the per capita expenditure on
welfare of mica miners is as follows:

Per capita expenditure on mica miners

Year
Bihar Andhra Rajasthan
Rs. Rs. Rs.

1949-50 . S ; ; ! 2 4-2 14°1
1950-5¢ : . : : ; 4 : . 3-2 9:7
195X~52 I -7
1952-53 ‘ ; : . : : . JI3°8 14°1
1953-54 : : : A : J 5 156 17°2
1954-55 . : : : : 5 > 20°I 29°4 24°4
X955-56 . . ¢ 2 : ; A 173 281 59-8
1956-57 S : s A : ¢ . 207 34°1 32°1
1957-58 . : : AN - v : : 20-7 28-7 32:6
'1958-59 5 . ¥ ; ! ; 5 250 70-6 32-1
'1959-60 : 5 : . ) ! s 568 436 29°2
96061 . : : y ; . ; 820 58-5 71-3
15;61-62 : ’ = . 2 : $ 95°2 646 749
1962-63 : : o ; 5 5 3 1315 851 89-3
YOOIR0A - yor ol ol B S S R T 2088 816 780
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5.26. The Committee desired to know the reasons for the wide
variations in the per capita expenditure on the mica miners in the
three States. The Secretary stated that actually the welfare
amenities provided in the Bihar area were much better than in the
other two areas.

5.27. The Committee note that there has been overall progressive
increase in per capita expenditure on welfare activities of Mica Min-
ers from the year 1949-50 to 1963-64. They, however, find that varia-
tion in per capita expenditure in case of Andhra Pradesh and Rajas-
than on one side and Bihar on the other is very wide. The Commit-
tee suggest that an attempt should be made to increase welfare faci-
lities for mica miners in Andhra Pradesh and Rajasthan so that the
same are brought more or less on par with Bihar. The Committee
also find that there has been a steep increase in per capita expendi-
ture on welfare of mica miners from Rs. 131.5 in 1962-63 to Rs. 208.8
in 1963-64 in Bihar where as there has been a fall from 85-1 to Rs. 81:6
in case of Andhra Pradesh from Rs. 83:3 t¢ Rs, 78:00 in case of Rajas-
than over the same period. These anamolous fluctnations need care-
ful examinations. ’

MEprcAL
(i) X-ray Plant:

5.28. An X-ray plant purchased at a cost of Rs. 42,000 in 1962
had not been commissioned so far for want of dark room, electricity,
etc., and also due to some of its parts being damaged|missing. The
Ministry informed Audit in December, 1964 that the damaged|miss-
ing parts of the plant had been supplied by the company and that
it was expected that the plant would be ﬁnally test checked and
handed over very shortly.

© 5.29. In reply to a question, the Secretary, Ministry of Labour
and Employment stated that in the case of X-ray plant, there was
some defect in the dark room which was first constructed and it
had to be set right. He added that the construction of the dark
room was done according to the specifications and the defect was of
a comparatively minor nature, which had since been rectified and
the plant had now started functioning. The witness added that
there was also some delay in getting the electrical connection from
the State Electricity Authorities. In reply to a further questioh,
the witness stated that the order for X-ray plant was placed in

March, 1961 and the electricity connection was received in June,
1964.
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5.30. On being asked about the justification for ordering the
equipment, when they were not sure of getting electric connection,
.the Secretary stated that being a hospital, there was no doubt about
getting the electric connection but probably the Electricity Board
had their own problems and difficulties and some time was consum-
ed.

5.31. The Committee desired to know whether any action had
been taken to find out as to where actually the fault lay. The
Secretary, stated that the matter had been enquired. The Collector
of the District was himself trying his best. Various authorities had
to be chased and some delays had occurred. ;

5.32. In reply to a question the Secretary stated that the
machinery was received in a crate. It was not opened till the
‘electric connection was obtained. When the crate was opened, it
was found that small parts like nuts and bolts were missing. Some
other small parts were not functioning. These were replaced by
the company at their cost. Within four or five months, it was in

working order.

5.33. The Committee desired to. be furnished with a note showing,
(i) when was the work for the construction of the dark room
entrusted to PWD (ii) when was the actual construction undertaken
by the PWD (iii) when was the work completed by the PWD (iv)
when was the defect in the dark room detected for the first time;
and (v) how long did it take to rectify that defect.

5.34. In a note since submitted by the Ministry it has been stated
that a new dark room as such was not required to be constructed
for installation of the X-ray plant. The dressing room already
available in the building of the Hospital was to be converted into
a dark room by making certain alterations.

5.35. It has been further stated that X-ray plant was received
from the company on 21st March, 1962. On 26th April, 1962, they
suggested provision of certain electrical fittings and a beam. The
Central Public Works Department (Elec.) was addressed on 29th
April, 1962 to provide these. This work was completed by the
Central Public Works Department on the 31lst October, 1963. In
Feb. 1963 the C.P.W.D. were also asked to attend to the conversion
work of the dark room. This work was completed by CPWD on
14th July, 1963. The State Electricity Department provided elec-
trical connection in June, 1964. The Company thereafter set up the
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plant ‘and in December, 1964 gave demonstration of its working. It
was put into use on 21st December, 1964 but went out of order on
3rd February, 1965. The Assistant Inspecting Officer (Engineering)
Ifadras inspected the plant on 22nd February 1965 and noticed
certain defects which were rectified by the Company and the
machine was handed over in working order on 23rd July, 1965.

5.36. The Committee feel concerned to observe from the above note
that there was lack of co-ordination and abnormal delays which re-
sulted in the X-ray equipment purchased in 1962 not being installed
and put into use till January, 1965. The Committee cannot wunder-
stand why the C.P.W.D, which was asked to provide the electric con-
nection on 29th April, 1962 took more than 18 months to provide the
same. They feel that the work could have been expedited by better
planning and co-ordination with the CP.W.D. and the State Electri-
city Department. They trust that such lapses will be avoided in
future.

(i1) Hospital Building:

5.37 A building for a 30 bed hospital was constructed at Gangapur
in February, 1962 at a total cost of Rs. 4.11 lakhs. While the outdoor
ward of the hospital was started after two years in January, 1964,
the indoor ward has not so far (December, 1964) been started for
want of water supply and delay in construction of staff quarters.

5.38 In reply to a question, the Secretary Ministry of Labour and
Employment stated that the hospital building was completed by the
P.W.D. in 1962 The building was not taken over because the sani-
~ tary fittings and other things were not ready. The building was

actually ready for use in January, 1964. The outdoor department
was started in 1964 and the indoor in 1965. Even new various items
of work were still to be completed.

5.39. The Committee are of the opinion that this case indicates lack
of proper planning. They desire that efforts should be made to com-
plete the remaining items without any further delay.

(iii) Medical Units:

5.40, In Rajasthan, three medical units could not function effec-
tively for” periods varying from one year to six years during Octo-
ber, 1958 to June, 1964 due to delay in the posting of doctors. The
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maintenance expenditure towards salary oi the driver and rent of
the garage, incurred during the period amounting to Rs. 10,437 on
these units proved nugatory. ,

5.41. The Secretary informed the Committee that out of the 5
medical Units three were not functioning and the two namely one
in Bhilwara and one in Kishengarh were still not functioning
because it had not been possible to get doctors. On being asked
about the three medical units in Rajasthan mentioned in the Audit
Report, the witness stated that two out of these three were func-
tioning. In reply to a question the witness stated that the medical
practitioner did not want to go to those regions. The salary scales
were also not attractive. Now the posts had been included in the
central Health Service and it had to be seen as to how far it would.
be possible to get doctors. The witness added that this problem:
was being faced by the whole of Rajasthan where there was a short-
age of about 800 doctors.

542. The Committee desired to know the steps taken by the
welfare fund to make those medical wunits function effectively..
Secretary informed the Committee that certain inducements such as
grant of advance increments had been fried. Some times people
had left the posts because the living conditions were not to their
satisfaction.

5.43. The Committee regret to note that the medical units which
are an essential part of the amenities provided tc the workers are not
functioning properly. They hope that efforts will be made by the
Department for the proper functioning of medical units by giving
proper incentives to the doctors to work in these remote regions. '

Coal Mines Labour Housing and General Welfare Fund—Pages, 62-63,
para 50:

5.44, The Coal Mines Labour Housing and General Welfare Fund
constituted under the Coal Mines Labour Welfare Fund Act, 1947,
is financed by the levy of an excise duty on despatches of coal and"
coke at rates fixed from time to time by the Central Government.
The present rate is Rs. 49-21 paise per metric tonne, the maximum
that can be fixed under the Act.

The réceipts and payments relating to the Fund for the three
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years ending March, 1964 are shown below:—

(In crores of Rupees)

Year Opening Receipts Payments Closing

balance Balance

1961-62 . : 8 s - 5 3-58 2:90 1:78 4°72
1962-63 : ; 2 . ¢ 6 4:72 3:04 2:69 5-07

1963-64 of e oSt R, RS A, 507 3-53 3-27 5'33 5

+ Nore~—In addition to the closing balance of Rs: 3:83 crores as at
the end of March, 1964, investments of the face value of
Rs. 6:65 crores have been made in Intermediate Treasury
Bills.

The unspent balance in the Fund is large and is continuous
increasing, even though in 1961 the Ministry had stated in a note
to the Public Accounts Committee that all the available money in
the Fund would be utilised during the Third Plan period.

5.45. The Ministry informed Audit that they were going slow on
the welfare activities in view of the limited funds available and also
they were considering the question of enhancement of the rate of
welfare cess. The Committee desired to know as to why the Minis-
try had to go slow on the welfare activities, when there were over
Rs. 10 crores in the Fund. The representative of the Ministry informed
the Committee that at that time the tempo of expenditure was
increasing and it was felt that if the {fempo had been kept up
and the scheme had been followed up according tc the Third Plan,
there would have been a very large deficit, unless the cess was
increased. This estimate, the witness stated came out to be incor-
rect. In reply to a question, the witness stated that in respect of
nearly 50 per cent of the activities in regard to housing, whatever:
amount could have been spent, was not spent because of the serious
practical difficulties about industrial housing in the country. On
being asked whether the short fall in spending was only under the
head Housing, the witness stated that the short-fall was also under
the head ‘General Welfare’ and added that wherever actual con-:
struction was involved there were enormous difficulties in the 'coal
fields.

#TIncludes Rs. 1+50 crores drawn in 1961-62 for investment but adjusted in the accounts
for 1964-65.
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5.46. The Committee desired to know as to why there were short-
falls under other heads. The representative stated that there were
two parts of the Fund, one was housing (50 per cent.) and the other
was General Welfare (50 per cent.). Under the General Welfare,
one of the main activities was the construction of hospitals, in which
there was a good deal of delay. In Coal fields, as most of the land
was coal bearing, land was not available for construction purposes.
There was the same difficulty in regard to water supply scheme.
There was short fall in respect of capital expenditure because of
various technical and other difficulties. In reply to a question, the
witness stated that a Committee with the Chief Inspector of Mines
had surveyed the whole area to find out where the Colonies could
be set up. Those areas were limited in the Coal fields such as
Jharia, Raniganj etc. Then there was the question of land acquisi-
tion, the shortage of cement and other building materials. ‘On being
pointed out that such difficulties were not known, the representative
of the Ministry stated that those difficulties were known and added
that “what is known as a barrier Survey” was conducted in the Coal
mines area and suitable sites were located. Much of the land did
not belong to the Collieries, but was private property and this gave
rise to the question of land acquisition. Nearly, 50,000 houses for
the miners had been constructed.

547, The Commitiee feel that the difficulty in regard to construc-
tion of buildings etc., which has been stated to be one of the reasons
for the short falls in the expenditure under sll the heads are not of
such a nature as could not be overcome. They are of the opinion that
those difficulties are already known when the schemes are prepared
‘and funds are allocated for that purpose. They therefore cannot ap-
preciate this reason as the cause for shortfall The Committee can-
not understand why the Ministry had to go slow when the balance in
the fund was over Rs. 10 crores. This over cautious attitude on the
part of the Government have not been helpful in achieving the main

objectives of the fund.

The Committee in this connection invite attention to the earlier
observation contained in para 13 of their 20th Report (Second ' Lok
Sabha) and again point out that the fund has not adequately discharg-
ed the various functions assigned to it by the Coal Mines Labour Wel-
fare Fund Act, 1947 and has not adequately tackled the heusing and
other welfare problems for which it has been set up. The facilities
provided are inadequate and have not achieved the basic minimum -
in the direction of provision of various amenities to the workers.
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© 5.48. From the notes (Appendix XIH) furnished at the instance
of the Committee it is noted that the implementation of some of
the schemes/projects included in the Third Five Year Plan will be
delayed by two/three years. The main reasons for the delay in
taking up the schemes are stated to be:

(i) Delay in land acquisition process.

(ii) Difficulty to secure accommodation for implementation of
certain schemes. Colliery managements in such cases
were responsible to provide accommodation.

(iii) Difficulty in securing cements, iron, A.C. sheets etc. and
other building materials.

. (iv) Shortage of technical staff.

(v) Expiry of mining leases before 40 years for which period
land has to be leased out by mine owners to the Housing
Board for construction of houses. The Housing scheme
has since been amended to enable colliery owners to
lease out the land for the unexpired portion of the lease
period.

(vi) Non-availability of suitable sites for construction of
miners’ houses.

(vii) Lack of desired response from the colliery owners for
construction of houses specially under the ‘Low Cost
Housing Scheme’ perhaps due to low ceiling cost = of
construction of such houses.

549, The Committee hope that vigorous steps would be taken te
overcome these difficulties with a view to expeditious completion of
the schemes/projects. :

5.50. The Committee desired to know the checks exercised over
the dispensaries for which grants were given to the colliery owners,
who were maintaining dispensaries of a certain standard. The re-
presentative of the Ministry-stated that there was a cess of 8 pies
per ton of coal dispatched from a particular Colliery. That amount
was available to the Colliery for the running of the dispensary. The
system was either to give that amount or to give the actual expendi-
ture whichever was less. Elaborate details in regard to medicines,
service and the qualifications of doctors had been laid down. A sum
of Rs. 80,000 per year which was the maximum to any dispensary,
had been given to Bengal Coal Companies Sanatoria.
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5.51. The Committee drew the attention of the witness to the
observation contained in Para 32 of their 20th Report (Second Lok
Sabha—1958-59) regarding providing of medical facilities to coal-
miners and desired to know further progress made in'that direction.
The witness stated that two large central hospitals and a number
of regional hospitals had been set up from the Coal Mines Welfare
Fund. The witness added that, even though there was no provision
for making grants for the construction of a hospital by the colliery.
a recurring grant was made on the basis of beds maintained by a
colliery Grants were also given to the T.B. Sanitoria which maintain-
ed beds for coal mines workers.

5.52. The witness informed the Committee that about Rs. 8 crores-
were lying unspent in the Housing Board. On being asked about
the basis of investment, the witness stated that most of it was invest-
ed for short terms. At the last meeting of the Advisory Commitiee,
the question was considered and it was thought that quite a consi-
derable part could be invested in medium term securities. The
Housing Board, which was an autonomous body made the investment
on whatever advice it received. In reply to a question regarding
the investment of funds, the Secretary, Ministry of Labour and Em-
ployment stated that the question as to what should be the liquid
. assets immediately available for construction, and what should be
invested in long term securities would be examined in consuliation
with the Ministry of Finance. /

_ 5.53. The Committee would invite in this connection the attention
of 'the Ministry to their earlier observation contained in para. 17 of
their 20th Report (Second Lok Sabha) and point out that if the
funds collected with the object of financing welfare schemes for the
coa] miners remain unutilised, the continuance of the levy will be
looked upen as an unnecessary burden by the tax payer. The Com-
mittee trust that the organisation and the Ministry will address:
themselves more earnestly to utilise the funds increasingly for the
purpose intended. ; ;

Protective Footwear and Uniforms

5.54. The Committee were informed during the course of evidence
that under a National Tribunal Award, the Employers were requested
to furnish foot-wears to under ground miners of certain categories
for health and safety reasons. According to the award, the employ-
ers had to meet 50 per cent of the cost and the other half was toc
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.lbe borne:by the employees. Yor a long time, there was no: progress
iin that regard.

5.55. Government then appointed a Committee (Coal Miners Boots
Committee) to lay down certain safety specifications for foot-wear.
The Committee had made certain recommendations in regard to
specifications which were approved by the Government. In order to
‘facilitate the supply of foot-wear, the Committee also had recom-
‘mended a sort of a bi-partite set up. For this purpose a Committee
was set up on a voluntary basis consisting of representative of em-
‘ployers ‘and workers. Earlier the Chairman was selected by the
employers, but on the request of workers the Government had agreed
“to provide the Coal Mines Welfare Commissioner as the Chairman.
Now the Chief Inspector of Mines was the Chairman. The
‘functions of the Central Purchase Committee which was a voluntary
organisation without any statutory powers were to lay down gene-
ral procedures and directions for the supply of foot-wear to miners
and to make arrangements to see that the boots were of requisite
quality and were at reasonable prices. The Purchase Committee was
a continuing body. The witness added that the Committee was not
concerned with the actual purchase of foot-wears. Each individual
‘colliery management was responsible for the purchase and supply of

" foot-wears to ifs employees. In reply to a question, the witness
stated that the Commitee received monthly progress reports from
the colliery managements regarding the purchase and supply of
foot-wears. So far 1,82,475 pairs have been supplied from 1962 on-
wards. He further aded that there was no break-up as to whether

“one colliery had supplied more than once or whether all the collier-
ies had supplied.

5.56. The Committee desired to know as to why the amount from
"the Fund was not utilised for the supply of shoes. The Secretary
_informed the Committee that it was not the responsibility of the
‘Fund. Under the Tribunal Award, it was the responsibility of the
~management to supply shoes and to share the cost with workers on

a fifty-fifty basis.

5.57. On being asked as to why the amount out of the Fund could
-not- be utilised to pay the workers share of 50 per cent the witness
stated that at the moment there was another Committee sitting with
the Chairman of the Industrial Tribunal as Chairman. That Commit-
~tea (Merchant Committee) had been charged with the resnonsibility
of reconsidering the whole matter and one of the terms of reference
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was the sharing of the cost of the foot-wear. The witness further
.added that the Fund had never considered the question of subsidising
the foot-wear. In reply to a further question, the witness stated that
the implementation of the scheme had been slow due to various rea-
sons. Every miner with an income of less than Rs. 100 per month
was entitled to a pair of shoes. Now the wages had increased and
the whole question was under consideration.

5.58. From the facts placed before them, the Commitiee regret to
note that no serious attempt was made by the Government to see that
the award of the Industrial Tribunal of 1956 was implemented in full
and expeditiously. This concession was to come into effect as from
‘the date 2 years beyond the date of publication of this award., Fur-

ther, no action has been taken against the collieries who have failed
. to supply footwear to the miners in accordance with the provision of
the award. One of the main reasons given for non-implementation
of the award was that the workers did not pay their share of the cost
_of footwear. The Committee fail to understand as to why the work-
ers’ share of the cost of footwear was not met out of the Coal Miners
Welfare Fund as provision of protective footwear is essentially a wel-
- fare and safety measure. The non-supply of footwear (due to what-
ever reasons) has only resulted in an unintended benefit to the colli-
- ery owners who have saved 50 per cent. of their.share. The Commit-
. tee, therefore, suggest that the cost representing werkers’ share for
the supply of protective footwear - should he met from -the Coal
- Miners Welfare Fund.

-5.59. The Committee desired to know: the position about the Uni-
forms. The Coal Mines Welfare Commissioner informed the Com-
mittee that initially tenders were invited and specifications in regard
to the strength of the cloth, colour and its stitching were laid down.
Two companies had tendered to supply and the agreement was that
the companies would approach the colliery managements and get
orders for the supply of uniforms. There was some trouble with
. these companies and steps had been taken for forfeiting the security
., deposits. Now it had been decided that the wmanagements - could
purchase from any supplier of their. choice provided the cloth was
according to the specifications. According to the terms of the Award
which was previously given, colliery owner was not bound to supply
uniforms to miners whose pay was not less than Rs. 100 per month.
' Since the minimum wage was now more than Rs. 100 per month, a
reference had been made to the Government to consider the ques-
‘tion of setting up a committee to decide whether a statutory provi--
‘sion could be made for the supply of uniforms, irrespective of the
wages. In reply to a question, the Secretary stated that in respect of
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non-coal mines, the matter had been referred to the Merchant Com-
mittee. In regard to coal mines, the matter was still under conside-
ration.

5.60. The Committee desired to be furnished with further infor-
mation on the following points:

A detailed statement showing the, (i) collieries who have sup-
plied uniforms to workers; (ii) collieries who have not
supplied the Uniforms; and (iii) what was the type of
uniform suggested.

The information has since been furnished and is enclosed in
Appendix XIV.

5.61. From the statement the Committee note that the number of
collieries which have supplied one set of uniforms during 1963-64 is
only 26* and the number of those which have supplied two sets of
uniforms is only 21. The number of collieries which have not sup-
plied the uniforms is 773. These figures depict a very unsatisfactory
position. In this connection the Committee would like to invite a
reference to para 824 of the award of the All India Industrial Tribn-
nal (Collieries disputes), 1956 (Volume I) which says “........ In
the circumstances we direct that all the manual workmen wheose nor-
mal total emoluments are less than Rs, 100 per month should be sup-
plied one footwear, 2 shirts and 2 sherts at a concessional rate of 50
per cent of the cost once in a year. This concession should come into-
effect as from the date 2 years beyond the date of the publication of
this award.” The Committee regret to note that in spite of this award
a large number of collieries have not supplied uniforms to the miners
who are getting less than Rs. 100 per month. If the workers were not
in a position to get the uniforms at 50 per cent. of the cost, then the
possibility of financing their share from the Coal Mines Welfare Fund
should have been explored. The Committee, therefore, suggest thaf
as in the case of protective footwear the cost representing the work-
ers’ share for the supply of uniforms should be met frem the Coal
Miners Welfare Fund.

NEw DELHI; R. RMORARKA,
- December 4, 1965. Chairman,
Agrahayana 13, 1887 (Saka) Public Accounts Committee.

*These figures do not include information in respect of g collicries in the State of
Maharashtra.






APPENDIX [
(Ref. para 2.14 of Report)

Statement indicating instances of cases Where purchase orders were split up by hospital
authorities in Delhi.

Date of No. of Quantity pur-  Amount
Article local times the chased each  of each
purchase puchases time purchase
were order
made
1 2 3 4 5
Rs.
Safdarjang Hospital
Plastic Adhesive 3 X 5 yards . I11-12-61 4 6 dozen 188-38
25-1-62 10 Do. 188-38
19-3-62 6 Do. 188-38
7-4-62 5 Do. 18838
Injection Turbine 5 cc. . y I-11-61 3 20 vials. 183-87
2-2-62 2 Do. 183:87
-2-62 2 Do. 183-87
2-4-62 2 Do. 183-87
24-4-62 2 Do. 183-87
Injection Dextraven % A 25-7-61 2 17 vials. 184+76
3-8-61 2 Do. 18476
5-9-61 2 Do. 184-76
23-9-61 2 Do. 18476
21-12-61 4 20 vials. 19032
Injection Liver Extract 10 cc. . 10-6-61 2 (i) 200 vials. 187:20
(z1) 165 vials. 15446
28-8-62 2 200 vials. 187-20
Injection Igraphyrine : 4-11-63 2 150 vials. 198+99
Injection Largelal (Chloxopro-
maxine) . & . 7-8-62 2 350 vials. 20000
31-8-62 2 350 vials. 20000
Injection Nitrogen Mustard . 14-1-63 2 35 vials. : 192°20
5-3-63 2 Do. 192°20
29-4-63 2 Do. 192°20
Injection Prema-Vin (IV). ‘ 23-3-63 3 10 vials. 168-00
Willingdon Hospital
Injection Aminophilin 10 cc. . 9-5-64 and 2 500 vials. 17850
12-5-64
Dextravin Transfusion 540 cc. . 10-4-61 3 (i) 15 vials. 16094
to (1) 18 vials 18720
26-4-61 (117) 15 vials. 17280
25-5-64 2 16 vials. 184-32
and
27-5-64
129

2028 (aii)—9.



APPENDIX II

(Ref. para 2, 46 of Report)

Instances showing medicines purchased from the same firm at different rates
by different hospitals in Delhi in a given period.

Name of the medicine

Period of purchase

Rates paid for 100
Name of supplier

-

. Injection Scolin

N

. Injection Methergin .

. Injection Insolin Zinc

w

. Inj. Vit. ‘B’ Complex,
IO cC.

S

Inj. Vit. B1 10 Mg.

6. Inj. Vit.

7. Inj. Vit. <C’ 500 Mg.

8. Inj. Vit.

Bi2 500 Mgm.

June to October,
1963.

June to November,
1963.

April, 62 to March,
63.

April, 63 to March,
64.

April, to Sept., 62..

April'to Sept. 63..

December, 1063

April, 63 to Mazrch;,

64..

April, 63 to March,.

64.

April; 63 to March,
64.

Irwin  Safdarjang
Hospital Hospital
Rs. . Rs.
M/s. Glaxo 6778 70" 52
Lab.
M/s. Sandoz 6956 66-08
Lab. &
6240
M]s. Delhi 220°00 301 - 72
Medical Stores
Do.. 21466 304 5C
to to
220°00 305-06
Do.. 75°C0 78-00
Do. 8400 72-8C
to
73750
Mls. Gurco 62-00 190" 30
Pharma,
Do. 22300 252-0C
to
23600
Ms. Kanti Lal LS =7 18-33
R. Parikh to
16°00
M/s. Delhi Me- 25°00 31-5@

dical Stores

130:
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APPENDIX III

MINISTRY OF HEALTH
(Ref. para 2:79 of Report).

Additional information required by the Public Accounts Committee,
Audit Report (Civil) , 1965.

Page 181, Appendix I—Part I—Defective Planning in regard to Mental
Hospital, Shahdara

A NOTE GIVING FULL DETAILS OF THE SCHEME STATING inter-eclia THE
ESTIMATED AND ACTUAL COST OF CONSTRUCTION OF THE O.P.D. Brock
AND THE GENERAL HOSPITAL, SEPARATELY.

Brief

During the time of the erstwhile Delhi State Government, the
schemes for the construction of a Mental Hospital and staff quarters
at Shahdara at an estimated cost of Rs. 5,63,100 and Rs. 4,09,000 res-
pectively and the construction of the O.P.D. Block of the General
Hospital at Shahdara at a cost of Rs. 1,32,600 were approved by the
Government in 1954. The total cost for the construction of the Gene-
ral Hospital, including the O.P.D. Block, was estimated to be
Rs. 6,27,286 excluding departmental charges. The site for these con-
structions was selected by the then Health Minister, Delhi State, and
the Director of Health Services of that State. It was subsequently
inspected by the Superintending Engineer, C.P.W.D., Executive Engi-
neer, representative of the Improvement Trust and the Senior Archi-
tect, who approved the site for the construction of 100-bed Mental
Hospital and 50-bed General Hospital. An area measuring 325
Bighas in Tahirpur was transferred to the Chief Commissioner by
the Improvement Trust in May, 1955. These two schemes were in-
cluded in the Second Five Year Plan as continuation schemes from
the First Plan and a sum of Rs. 15°83 lakhs for the Mental Hospital
and Rs. 1325 lakhs for the General Hospital were allocated for them.
These amounts included the cost of construction of the buildings,
recurring expenditure, purchase of equipment and stores etc. for the
Plan period.

The C.P.W.D. in the first phase undertook the construction of staff
quarters of the Mental Hospital and the O.P.D. Block of the General
Hospital. The estimate prepared by them for these works was
Rs. 4,029,000 and Rs. 1,32,600 respectively.

The construction of the staff quarters and the O.P.D. Block was
completed in early 1957 at a cost of Rs. 2°11 lakhs and Rs. 1-05 lakhs
respectively. Although construction work of these two blocks was
completed_ in 1957, connections of water and electricity could not be
made available. Water supply to Shahdara was the responsibility

131
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of the Shahdara Municipal Committee and the Joint Water and
Sewage Board. Since they were still not ready with their schemes
for augmenting water supply to Shahdara for which they had been
working since long, water connection could not be made available
by that Body. Electricity to Shahdara was being supplied by Upper
Jamuna Valley Electricity Supply Co., Limited, Meerut. They, also
expressed their inability to make available electricity to these build-
ings. As such these buildings where not transferred to the Depart-
ment and remained under the charge of the CP.W.D.

Besides these difficulties, the area where these buildings had been
constructed became flooded during the rainy seasons of 1956-58. In
this connection it may also be mentioned that inspite of the construc-
tion of a Bund along the Jamuna River in 1955, the protection award-
ed to Shahdara area against the flood was not adequate. This Bund
was remodelled in 1958-59 and it is now found to give complete pro-
tection to Shahdara area. In the circumstances these buildings re-
mained vacant from 1957-59. But from 1960 onwards most of the
staff quarters have been utilised.

Meanwhile the Delhi Municipal Corporation was formed in early
1958 and the Shahdara Municipal Committee was merged with it.
The Municipal Corporation made several trial borings for Tube-wells
in this area but water was found to be brakish. It was, therefore,
decided by them to obtain water from the Tube-wells at Dilahad
Garden. With regard to electricity, the Upper Jamuna Valley Elec-
tricity Supply Co., Ltd., has been wound up and the supply of elec-
tricity also became the responsibility of the Municipal Corporation
of Delhi.

The Delhi Municipal Corporation then proposed to complete the
construction of the General Hospital and undertook the work. It
has since been completed at a cost of Rs. 3-67 lakhs and the Hospital
started functioning from January, 1964. The Plan for the Mental
Hospital has been revised and the Hospital is under construction in
the vicinity of the General Hospital.

The Directorate of Social Welfare was formed in Delhi Adminis-
tration in 1958-59. Under the Beggars Act persons suffering from
leprosy and found begging were arrested and were confined. It was
decided to segregate the healthy children of these leprosy-affected
parents to prevent them from remaining in contact with the leprosy
patients. It, therefore, became necessary to provide accommodation
for these children. In February, 1960, the O.P.D. block and 31 staff
quarters were transferred to the Director of Social Welfare without
the amenities of water and electricity, since there was no other ac-
commodation under the Delhi Administration. Had these quarters
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not been taken over by the Director, Social Welfare, they would have
had to hire accommodation for the purpose. Twenty more quarters
were handed over to the Directorate of Social Welfare by the
C.P.W.D. in August, 1963 when the O.P.D. block of the General Hos-
pital was released by the Social Welfare Directorate and was trans-
ferred to the Municipal Corporation of Delhi. The remaining three
quarters are being used as office, stores, etc. by the C.P.W.D.
The number of children occupying the O.P.D. block was 120 in
February, 1960 and it increased to 185 in 1963. The quarters are of

the following categories: —
(1) Three-roomed quarters

(2) Two-roomed quarters

(3) One-roomed quarters .. 43
Out of these 54 quarters, 23 are being occupied by the staff of the
Children’s Home and 27 are occupied by the Children. One quarter
is being used as office of the Superintendent, Children’s Home. The
remaining three quarters are being used by the C.P.W.D. as office,

store-room ete.

No rent was being collected from the staff occupying these quar-
ters and no house rent allowance was being paid to them. It was
decided by the Delhi Administration on 6th May, 1965 to recover the
rent from the staff of the Children’s Home who are not entitled to
rent-free accommodation, with retrospective effect. The recovery of
rent has actually been started from 1.6.65 onwards. The amount
on account of arrears - of rent from the date of allotment is
being worked out and the same will be recovered from the staff
shortly. Since none of the staff who have been allotted the quarters,
has left the service, no difficulty is envisaged in recovering the rent

from them.

3



APPENDIX IV
MINISTRY OF HEALTH
Audit Report (Civil), 1965
(Ref. para 2.104 of Report)

Pages 159-160. Para 119—Unauthorised occupation of Public
land:

A detailed note on the case of unauthorised occupation of land
by Bawa Glass Company, stating:—

(i) The expenditure incurred by the D.D.A. in getting the
land vacated from the Company;

(ii) the amount recovered from the company so far;

(iii) special considerations for alloting the land to the Com-
pany soon after it had been resumed; and

(iv) whether the Authority had other plots in the vicinity?
If so to whom these were allotted and at what rate?

A detailed note about the case of Bawa Glass Company referred
to in Para 119 of the Audit Report (Civil) 1965 is given below:—

SN s Lr it i ent Sok s sinnrin applied to the Chairman, Delhi
Improvement Trust on 1st July 1954, for allotment of 500
sq. yds. of land in Bela Estate on temporary lease on the
ground that his residence had caught fire incurring a loss
of Rs. 20,000 and that there was no accommodation to
store the material.

2. On 8th July 1954, he was allotted 500 sq. yds. land in Upper
Bela Road on temporary monthly lease on the condition that he
will pay Rs. 50 per month as rent and deposit Rs. 500 as security for
fulfilling the conditions of the lease which were:—

(i) that no construction even of purely temporary nature
shall be made without the prior sanction of Delhi
Improvement Trust;

»

(ii) that the lease can be terminated at any time on one
month’s notice;

134
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«(iii) that no compensation will be payable on account of
structure or anyother matter in the event of lease being
terminated,;

(iv) that the land shall not be used for anyother purpose except
for the godown of the glass company.

3. Instead of taking over possession of this allotted area of 500
sq. yds. of land, a subsequent request for allotment of 2,000 sq. yds.
was received from Shri ............ooiioiine. on 21st July, 1954.
The erstwhile D.I.T. vide resolution No. 316, dated 31st August
1854 (copy enclosed for ready reference) agreed to lease on monthly
basis 1,200 sq. yds. (inclusive of 500 sq. yds. already allotted) of land
in Bela Estate adjoining Nigambodh Ghat for the purpose of
godown @ Rs. 10 per 100 sq. yds. p.m. As incorporated in the
above resolution, the conditions of lease were:—

(i) No construction even of purely temporary nature will be
made without obtaining prior sanction of the Trust.

(ii) No compensation for any structure or on anyother account
will be paid to the lessee in the event of termination cof
the lease.

(iii) The lease will be purely temporary and can be terminated
at any time on one month’s notice.

:{(iv) The land shall not be used for any other purpose except
as a godown.

«(v) The lessee shall have to deposit a cash security of Rs. 2,000
for fulfilment of the terms of allotment and for peacefully

handing over the possession of the land on termination of
the lease.

4. With regard to the deposit of the security, the perusal of the
‘file reveals that Tehsildar Nazul accepted Rs. 500 as security as in
almost all similar cases the maximum amount of security accepted
by the Delhi Improvement Trust was Rs. 500. The file is silent
with regard to the reasons for acceptance of Rs. 500 as security by
the Tehsildar against the decision of the Authority for a deposit of
Rs. 2,000. The only reason that can be drawn from the noting on
the file as mentioned above is that in similar cases, maximum
-amount of security to the extent of Rs. 500 was accepted. The
Chairman was authorised to grant leases upto an area of 500 sq. yds.
"The leases for area more than 500 sq. yds. used to be put up before
the DIT. The security for 500 sq. yds. was usually Rs. 500. In
«ease No. S. 8(60)/54, regarding grant of lease to Shri Satya Narain,
ithe security of Rs. 500 was obtained from him. The security of
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Rs. 500 was paid by lessee on 14th December 1954. The possession:
of 1,200 sq. yds. was handed over to him on 16th December 1954
JoNi3Yo37 0153 € 1216 (BUEERE (00, 4 OO0 6 Bt SN E D0 o0 6 HE . .dated 12th October 1954,
for allotment of an additional 1,200 sq. yds. of land was, however,
not agreed to.

5. From the perusal of file No. S. 8(8)/56, it transpires that the
lease was granted toShri ........... ...t vide D.I.T. Res. No.
316, dated 31st August 1954 and the party was required to pay the
money for the execution of lease-deed but in the year 1956 the file was
wrongly consigned in the Record Room vide the then Tehsildar
Nazul’s orders, dated 6th April 1956. Soon after it was again with-
drawn from the record room in August, 1956 and the money
CEEStEEl oA Sl 5 s qin a0k 0k 6 0 00 00 Soab G g was withdrawn for-
embossing the lease deed. But before it could be executed, the
lease clerk pointed out in his note dated 1st March 1957, whether the
execution of lease deed was still essential in view of the fact that
the land under lease had been shown under the alignment of
National Highway. Later on, the Tehsildar reported that the land
in question did not form part of the Highway. But before the lease
deed could be executed, Shri.......ccocvve ... vide letter dated’
18th November 1957, was asked to surrender the land as the same
was required for the clearance of Jumna Bazar Area. This explains
the non-execution of the lease deed. This notice was in the first
instance not received by the party. It was then ordered to be pasted’
ay site. The notice stood served on 18th December 1957, as is clear
from the fact that the same day the party filed an objection. In
pursuance of the execution of this notice, symbolic/constructive
possession of the land was taken on 28th January 1958. It is upto
this date that the lease rent was recovered from the party and here-
inafter he was assessed to damages in the capacity of an encroacher.

6. Since he did not hand over the physical possession, proceedings-
for his eviction under section 4 of P.P. (Eviction of Unauthorised
Occupants) Act, 1958 were initiated against him and a show cause
notice was issued on 17th July 1961, as per provisions of the said
Act. As regards delay for the period 28th January 1958 to 17th
July 1961 in eviction case, the delay from 28th January 1958 to the
end of the year is explained in view of the fact that the old Act
then stood repealed and the new Act came into force in September
1958 whereas the Rules thereunder came into force in December,
1958. There is inexplicable delay from January, 1959 to July 1961
in the eviction case, which can only be explained on the ground that
there were only one or two Estate Officers in this period and they
could not cope with the work with them. An order for his eviction:
was passed by the Estate Officer on 11th April 1962. Shri

.............
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................ preferred an appeal against this order on 6th July
1962, in the court of District Judge, Delhi which was dismissed vide
order dated 11th June 1963, of District Judge, Delhi.

7. Thereafter physical possession of the premises was taken on
Ist July 1963, by locking and sealing the godown. He was served
with a notice to remove his goods lying in the godown within a
period of 14 days as required under section 6 of the said Act. He
was also intimated that a request in writing for extension of time
for removal of goods would be considered only on a temporary
basis in case he was unable to vacate the premises within 14 days.

8. On a request dated 5th July 1963, from Bawa Glass Co., Delhi
and on his written acceptance of the said proposal, the possession
of the goods was restored to him on 5th July 1963. However, on
12th November 1962, damages assessment proceedings had already
been started against him. J

9. On a representation from him that his possession may not be
disturbed till he was provided with alternative accommodation and
his undertaking to vacate the site along with the other unauthoris-
ed encroachers, the period of 14 days was extended to six months
en 26th July 1963 by the Vice Chairman on the direction of the
Chief Commissioner. This was done on representation dated 6th
July 1963, of the party which was received along with a D.O. letter
addressed to the Chief Commissioner, for giving him more time and
shifting him alongwith other encroachers. The Delhi Development
Authority vide resolution No. 395 dated 24th August 1963, (copy
enclosed for ready reference) resolved that the time allowed for
vacating the site may be extended from 6 months to one year on
the condition that damages recoverable under rules be recovered
for this period.

10. During the period from 16th July 1964 to 2nd January 1965.
the file remained pending with the Dealing Assistant. His explana-
tion was obtained for non-action during this period. He has taken
the plea that during this period he verified from the Damages
Section, whether or not the damages for the past period had been
recovered from the unauthorised occupant, Shri Bachittar Singh
Bawa. He has also explained that the case got mixed up with other
papers, and therefore, action could not be taken during that period.
His explanation was found unsatisfactory; he was warned on this
ground and an entry to this effect made in his character roll.
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IO n AT ant aty il G 68 S S e e was asked
to vacate the site within a week of the receipt of the letter. Upon
this M/s Bawa Glass and Crockeries (Pvt.) Ltd., Chandni Chowk,
Dl T o oS e P e Managing Director preferred
an appeal under section 9 of the P. P. Act which was dismissed
by Additional District Judge, Delhi vide order dated 8th April 1965.
About the period between 8th April 1965, (when the second appeal
was dismissed) and 30th June 1965, the file shows that a represen-
tation was received from the party on 13th March 1965, whereon
Vice Chairman ordered on 23rd March 1965, that since the area
ought to be cleared only when required for some particular scheme
of development, as otherwise there was always a possibility of re-
squatting, the request of the party for extension of the lease for
one year be considered and examined. As the second appeal as still
pending the papers remained pending. On dismissal of the appeal
and after ascertaining the fact that the area was to be transferred
to the Corporation for a park and open space, Vice Chairman order-
ed on 26th June 1965, for sealing of the godown and for taking
cover its possession. In pursuance thereof the possession of the pre-
mises was taken by sealing the same on 30th June 1965. The security
- of Rs. 500/- deposited by M/s Bawa Glass Co., is still with the
Authority.

12. With regards to assessment and recovery of damages, a
show cause notice was issued to M/s Bawa Glass Co., on 12th
November 1962, for recovery of damages amounting to Rs. 16014-
60np. for the period 1st January 1952, to 31st March 1962, for un-
.authorised occupation of 1240 sq. yds. @ Rs. 15-:00 per 100 sg. yds.
p.m. at post—August 50 rates. As for the delay in damages pro-
ceedings, the case was taken up on receipt of a note from Lands
Section dated 11th July 1962, and alongwith other Sikni Girdawari
1959 cases, Bawa Glass Co., being entered at seriol No. 1882 of Bela
Fstate. Notice was however, issued on 12th November 1962, after
the report of Patwari/T.N. about the measurement of the area was
received. This file was not traceable and as such he was assessed
in a duplicate file on 27th November 1963. As the formal possession
had been obtained on 28th November 1958, and the rent stood
recovered M/s Bawa Glass and Crockeries (P) Ltd., were assessed
to damages on 27th November 1963, amounting to Rs. 12672-80 paise
for 1240 sq. yds. area for the period from 29th January 1958, to
.30th September 1963 at post—August, 1950, commercial rates of
Rs. 15/- per 100 sg. yds. p.m. The amount was ordered to be re-
coverable in regular monthly instalments of Rs. 1000-00 each pay-
;able by the 10th of each month.
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Including the above assessment, the total assessments so far
have been as follows for the same area and at the same rate:—

Period Date of Amount Date of Confirmed Mode of pay-
issue of of notice order demand ment.
notice

[-1-52 O 31-3-62 . I2-TI-62 16014°60 27-11-63 12672-80 Instalments of

(29-1-58 Rs. 1000/-pm.
to

30-9-63)

I-10-63 to 31-3-64 17-10-64 111600 3-3-65 1116:00 Lump-sum
(same)

I-4-64 tO 31-12-64 5 12-2-65 167400 17-5-65 1674-00 Lump-sum
(same)

[-1-65 1o 30-6-65 1-7-65 1116°00  12-7-65 1116°CO Lump-sum

"13. All the damages assessed i.e. Rs. 16,578:80 upto 30-6-65 have
since been recovered as detailed below:

S1. No. ‘Date of payment? Amount received
Rs.

1 7-2-64 . E . 5 e . . 400000
2 13-3-64 3 5 5 . . . 1000 * 00
3 11-3-64 : : ¢ . . . 100000
4 13-3-64 5 g . - - v 1000 *00
5 31-3-64 ¢ 5 . s . . 100000
6 11-5-64 . ; . 3 ; . 1000* 00
7 9-6-64 . . 5 o . . s 1000 CO
8 30-6-64 d : . ; . 5 1000 ‘00
9 30-7-64 5 3 o 5 . z 100000
10 15-9-64 3 ! g . . . 67280
11 19-2-65 4 3 5 ‘ ; 5 111600
12 31-3-65 5 . . 5 . . 167400
I3 19-7-65 . Y . . . o W TI1I6C00
ToOTAL . 16578 - 80

Information on the specific points raised by the Public Accounts
Committee is given below:—

(i) No extra expenditure was incurred by the Delhi Develop-
ment Authority in getting the land vacated from M/s
Bawa Glass Company except on the additional watch and
ward staff engaged for guarding the premises after the
same had been sealed on 30-6-1965. The expenditure thus
incurred is recoverable from the company under the Public
Premises (Eviction of Unauthorised Occupants) Act, 1958.
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(ii) The ground rent and damages recoverable from the Bawa

Glass Company upto 30th June, 1965 have been recovered.
Steps are beingn taken to recover the additional expendi-
ture incurred on the watch and ward staff employed from
30th June, 1965 onward.

(iii) After notice under section 6(i) of the P.P. Act was served

NS The NP Aty R STt e iR N made a represen-
tation to the Chief Cominissioner and the Delhi Develop-
ment Authority requesting therein that his possession be
not disturbed till he was provided alternative accommoda-
tion as was done in the case of other squatters and that
he be evicted only when the other squatters in the area
were removed. He also gave an undertaking to vacate
the site when so needed.

Since the party was not eligible to get alternative accommo-

dation, it was decided by the Vice-Chairman, under the
direction of the Chief Commissioner, that the party be
given six months’ time to make alternative arrangements
for the storing of their goods and vacating the site. This
period of six months was subsequently increased by the
Authority to 12 months.

(iv) The particulars of the others plots in the vicinity leased

out by the Delhi Development Authority are given below:—

YAMUNA VILLAGE SCHEME (BELA ESTATE)

Ice factory 20 years lease

Name of lessee Area Premium  Annualrent Rent for
yds. p.m.
Rs. Rs.
Shri Kishori Lal Sayal N TesREacres 1,19,248 2081-19 About Rs.
or 76471 3:25
sq. yds.

Perpetual Leases

Plot No. Name of lessee Area Premium  Annual Rent Rent for
100 sq. yds.
per month
Sq. vyds Rs. Rs. Rs.
S POV EY ssestodntntntiog 25833 9,25144 23128 TI4T
7 Lala 258:33 10,866 - 00 27166 8-78
Lala 25833 11,059°75 27650 8:03
Ol i 3 258:33 13,691°50 34230 11°05




REsoLuTioN No. 395 pATED 24-8-1963

SusJect: —Eviction of Shri Bachhittar Singh Bawa from 1200 sq.
yds. of land in Bela Estate given to him for the storage
of his goods.

The attention of the Authority is invited to resolution No. 316
dated the 31st August 1954 (Appendix-D, page A-10) of the erstwhile
Delhi Improvement Trust vide which it was agreed to give on
monthly lease 2,000 sq. yds. of land in Bela Estate adjoining
~Nigambodh Ghat to Shri Bachhittar Singh Bawa for being used as
a godown at the rate of Rs. 10/- per 100 sq. yds. per month. Subse-
qguently it was found that the area available was only 1200 sq. yds.
and as such its possession was handed over to him on 16th December,
1954,

2. Since the site was needed for the clearance of the. Jamuna
Bazar Area, therefore, the lessee was given one month’s notice to
vacate the site vide this office letter dated 18th November 1957. He,
however, did not hand over the possession as directed in the notice.
Hence proceedings for eviction under section 4 of the Public
Premises (Eviction of Unauthorised Occupants) Act, 1958, were
initiated against him and were finalised on 11th April 1962, by the
Estate Officer of the Authority. The appeal preferred by him
against these orders was also dismissed by the learned District
Judge on 11th June 1963 and in consequence thereof the possession
of the premises was taken over on Ilst July 1963 by locking and
sealing them. The ex-lessee was also served with a notice to
romove his goods lying therein within a period of 14 days, failing
which they were liable to be auctioned in accordance with the
provisions of section 6 of the Public Premises (Eviction of Un-
authorised Occupants) Act, 1958. He was also asked to apply to the
Authority if he could not remove the goods in time and that his
request would then be considered on its merits on purely temporary
basis. t

3. He gave his acceptance to the said proposal and the possession
of the goods lying on the premises was accordingly restored to him
on 5th July 1963 (Appendix—E, page A-11).

4. Shri Bachhittar Singh Bawa has now sent a representation
that his possession may not be disturbed till he was provided with
alternative accommodation as was being given to all unauthorised
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squatters at the time of their eviction. He has given an undertak-
ing to vacate this piece of land along with other unauthorised occu-
piers of land.

5. It may be submitted that alternative accommodation is pro-
vided to unauthorised squatters for residential purposes (and not
commercial purposes) under the Jhuggi-Jhonpri Scheme by the
Municipal Corporation of Delhi if they fulfil the following condi-
tions : —

(1) Have an income of less than Rs. 250/- per month.
(2) Do not own any residential accommodation in Delhi.

(3) Are not Government servants or employees of Corporate
bodies.

6. However, on his representing once again to the Chairman of
the Authority, he has been allowed to vacate the site within a period
of 6 months after making alternative arrangements for himself. He
has also been informed that the Authority cannot agree that he be
permitted to vacate the site in question along with other occupiers.

7. The Standing Committee considered the matter in its meeting
held on the 17th August 1963 and resolved to recommend that the
action taken in this case be approved with the modification that the
time for vacating the site may be extended to one year from six
months already allowed.

8. The matter is now submitted before the Authority for accord-
ing their approval to the recommendation of the Standing Commit-
tee as in para 7 above.

[No. L. 9(167)-62]
RESOLUTION

Resolved that the time allowed for vacating the site may be
extended from six months to one year but damages as under rules
be recovered for this period.



APPENDIX D TO ITEM NO. 395
DELHI DEVELOPMENT AUTHORITY

Cory or REsoLUTION No. 316 PASSED AT AN ORDINARY MEETING OF THE:
DrrHI IviPROVEMENT TRUST HELD ON 31ST AvucusT, 1954.

SussecT: —Temporary allotment of 2,000 sq. yds. of land in Upper Bela
Road Scheme to Bawa Bachittar Singh.

A request for allotment of 500 sq. yds. of land for storage of
Crockery etc. on Bela Road in the Upper Bela Road Scheme was
received from Bawa Bachittar Singh. As the land was not required
immediately by the Trust for execution of the Scheme it was decided
to allot the land on terms applicable to such leases and on payment
of Zonal rate of Rs. 10 per 100 sq. yds. per mensem.

2. Bawa Bachittar Singh has now put in a revised demand for
2,000 sq. yds. of land (inclusive of 500 sq. yds. referred above). The
land applied for is shown in the sketch laid on the table and is not
likely to be required by the Trust in the near future. It is therefore
proposed that the land measuring 2,000 sq. vds. be allotted to the
applicant on payment of rent at Rs. 10 p.m. per 100 sq. yds. and on
the following principal terms and conditions: —

(i) No construction even of purely temporary nature will be
made without obtaining prior sanction of Trust.

(i) No compensation for any structure or on any other account
will be paid to the lessee in the event of termination of the
lease.

(iii) The lease will be purely temporary and can be terminated
at any time on one month’s notice.

(iv) The land shall not be used for any other purpose except
as a Godown.

(v) The lessee shall have to deposit a cash security of Rs. 2,000
for fulfilment of the terms of allotment and for peacefully
handing over the possession of the land on termination of’
the lease.

3. Approval of the Board to the proposal is reguested.
143
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[File No. L/12 (55) /54]
RESOLUTION

Resolved that temporary lease of a total area of about 1,200 sq.
yds., be granted on the conditions proposed but the allotment bhe not
conveyed till plans of the proposed construction on the land have been

scrutinized by the Superintending Engineer, Delhi State and approved.

APPENDIX E TO ITEM NO. 395

The possession of the goods in full and good condition taken over
from the Delhi Development Authority today on 5th July 1963 at
2 p.m. through Shri Amrit Lal, Nazul Tasildar the locks have been
opened.

(Sd.) Illegible.



APPENDEX V
MINISTRY OF HEALTH
(Ref. para 2-145 of Report)
Statement showing the information on point 15(x) required by the P.A.C.
Year by year purchages of Quinine and Quinine Subts—Accounts.

(In rupees)
Year Opening Purchases Sales Loss(—) Profit(+4) Closing
Balance Balance
I 2 3 4 o) 6 it

1947-48 . . . . 29,12,112 49,72,767 $,21,714 4,36,669 .. 69,37,920 —(includes stocks of
other antimalarial
drugs, like Meineacr

1048-49 - 5 . . 70,19,085% 7-31,983 14,16,730 i 2,105,729 65,59,871  etc,

1949-50. - 5 5 c 63,59:871 (—) 35,47,727+ 2,07,216 ols 32,17,806 60,42,864 +Adjustment of ex-
cess credits.

1950-51 . . . . :64,41,351 (—) 74,85,194%* 4,84,333 e 71,98,177 60,47,028 **Adjustment of
credit of Rs.
75,77,623 at Bom-

I951-52 . 5 5 . 60,47,028 2,22,071 7,21,976 4,45,427 58 55,69,614 bay on a/c of excass
debit raise during

1932-53 . . . 53,67,239 2,68,545 7,6¢.485 4,06,210 3 48,99,045  previous year.

1953-54 . . . 48,99,045 8,95,073 4,37.107 77,546 . 54,33,946

1954-55 - . . . 54,33,947 1,97,200 4,82.367 1,89,664 .- 52,05,823

1955-56 . 3 s - 52,05,823 2,60,576 4,31,116 1,59,638 i 51,19,681

SORS-97 .o o il 51,19,681 3,36,935 557,910 I ,46,250 e 54,92,850

v



2

3 4 3 7
g7 54,92,850 13,89,331 3,83,714 1,35,712 66,07,665 R -
1958-59 73,28,201%* 44,370 | 3,70,313 2,84,531 £70,00,108  *Value of open-

ing stock revised.
1959-60 70,32,933 35,525,645 3:27,723 1£8,05,747 1,01,90.072
1960-61 1,01,99,072 24,31,327 45755741 8.54,487 1,23,52,466
1961-62 1,23,52,466 | 3,90,768 3,41,066 9.2;.,788" 1,23,23,759@ @Deo.
1962-63 1,19,43,685 13,99,322 16,68,086 %53,85.8¢6 %70,46,878
1963-64 70,46,878 F11,141 11,82,271 1'34,56,451 27,88,002

Note :—The figures taken from the audited Profit and Lass a/cs of Medical Store Depots.

ot



APPENDIX VI
MINISTRY OF HOME AFFAIRS

Note on certain points arising out ef Para 46 of Audit Report
(Civil) 1966.

(Ref. Para 3.2 of Report)

Para 46: Large-scale acquisition, development and disposal of
land in Delhi.

Question 1.—A detailed note on the scheme of ‘large-scale acqui-
sition, development and disposal of land in Delhi’ which was
sanctioned in May 1961 may be furnished.

Answer—The details of the scheme of large-scale acquisition,
development and disposal of land in Delhi are contained in a state-
ment laid on the Table of the Lok Sabha on 23rd March 1961 in
reply to the notice under rule 197 from Shri P. G. Deb. A copy of
the statement is enclosed. (Annexure I).

Question 2—What were the annual targets for (i) acquisition, (ii)
development and (iii) disposal of land and what were the achieve-
ments against each?

Answer.—A statement is enclosed (Annexure II).

Question 3.—What were the criteria for letting out developed
land on lease-hold basis to the various categories of persons, namely,
local bodies, private parties including co-operative societies,
industrialists, etc.

Answer—The information is contained in para 2, Section III
of Annexure I

Question 4—It has been stated in the Audit para that the land
was to be developed through the agencies of C.P.W.D. the Delhi
Development Authority, Delhi Municipal Corporation and Coopera-
tive Societies.

(i) What percentage of land was given to each of the agencies?

(ii) What has been their; performance?

(iii) What was the basis for entrusting the work to different agen-
cies instead of giving it to the authority?

4
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(i) The total area of land allotted to various agencies upto 31st
March 1965 is 9068:35'acres. The percentages of land allotted to each

agency are given below:— ! !

(a) Delhi Development Authority 4975:10 acres.
(549%)
(b) Delhi Municipal Corporation o' 1475-93 acres.
(16:3%)
(c) Government Departments . (1329-36) acres.
(146% )
(d) Co-operative Societies £ 1267-96 acres.
(142%)

(ii) (a) Delhi Development; Authority—4759 plots covering an
area of 1335 acres. ! |

(b) Delhi Municipal Corporation.—17,126 Camping sites of 25 sq.
yds. each, 3863 plots of 80 sq. yds. each under Jhuggi-Jhompri Re-
moval Scheme and 5121 two-roomed tenements comprising an area of
560 acres.

(c) Government Departments.—Responsibility for development of
land allotted to various Government Departments rests with these
Departments. Information about the area developed by them has
been called for and will be furnished later.

(d) Co-operative Societies.—71°94 crores.

(The Cooperative Societies are given 3 years period to com-
_plete the development in accordance with the provisions
of the scheme).

(iii) The development of land has been entrusted to four agencies,
namely, Government Departments, Delhi Municipal Corporation,
Delhi Development Authority and the Co-operative Societies. The
nature of development in the first three cases differs from each other.
In the case of Government Departments, allotment of land was main-
1y for purposes of housing of Government servants and provision of
office accommodation. The development of land in this case fellows
the pattern of group housing and development of areas for large office
buildings. In the case of the Delhi Municipal Corporation which has
been entrusted with the work of slum clearance in Delhi and the re-
settlement of squatters in Jhuggis and Jhompris on Government and
public lands, the development is of a different kind, namely, where
tenements are built it is on the basis of austerity group housing pat-
tern, and where 25 sq. yds. camping sites are provided, the area is
developed with essential facilities, like water supply and lavatories
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being provided not individually but collectively for a certain number
of camping sites. In the case of the Delhi Development Authority
which develops land for disposal to the public, land is developed to
provide for individual residences.

In order to encourage the cooperative sector and to utilise the
resources available in that sector, undeveloped land was made avail-
able to such Cooperative House Building Societies and the Industrial
Cooperatives as had the necessary resources to develop such land.

Question 5—To what extent has the aim of controlling and stabi-

lising land prices been fulfilled by the implementation of this
Scheme?

Answer.—The disposal of plots to the public both by auction and
by allotment under the Scheme has operated as a check on the land
prices in Delhi. The prices showed a downward trend in the succes-
sive auctions held by the D.D.A. Against the average prices fetched
in auctions by the D.D.A. in Safdarjung and Naraina area of Rs. 73°38
and Rs. 48.48 respectively in October, 1963, the prices were Rs. 54-88
and Rs. 37°52 during the period October and November. 1964. In the
Naraina area the auction price in the case of certain plots during
November 1964 to January 1965 almost touched the reserve price,
namely Rs. 33'50 as against Rs. 32:00. In Safdarjung area when a
further auction was held in March 1965 the average price fetched

was Rs. 7240, the highest price being Rs. 110 and the lowest price
Rs. 53-57.

The process is continuous and as more plots are made available,
the prices may come down further.

[Approved by Secretary (U.T.)]



ANNEXURE I

Statement in reply to the notice under rule 197 from Shri P. G. Deb
regarding the allotment of acquired land in Delhi.

During the debate in Parliament on the Delhi Rent Control Bill,
the Union Home Minister stated that the question of introducing
some measure of control on land values would be considered. In
accordance with the statement, a Committee was appointed under
the chairmanship of the Chief Commissioner, Delhi, to study the
problem of and suggest measures of control on land values and stabil-
ising land prices in the urban areas of Delhi.

2. One of the main recommendations of the Committee was that
the Government should acquire all vacant land within the urbanis-
able limits of Delhi, develop the same in accordance with pre-deter-
mined ideas about the nature and extent of the desired future deve-
lopment and put on the market every year a minimum of 5,000 plots.
In pursuance of this recommendation, the following scheme has been
approved regarding acquisition, development and allotment of land
in Delhi:—

I. Acquisition of Land:

About 8,000 acres of land will be acquired in the first instance
under the Land Acquisition Act, 1894.

II. Development of Land:

This 8,000 acres of land will be developed by the following author-
ities:i—
acres

(i) The Central Public Works Department for housmg of Govern-
ment employees . . o 1,200

(ii) Delhi Development Authorlty for prov1dmg housmg (mcludmg
plots for those whose land has been acquired}, for industrialists
and manufactures, shoppmg centres and busmess premises,
public and private institutions, community facilities . . 4,C00

(iii) Delhi Municipal Corporation for slum-clearance and jhuggi
jhompri schemes and shifting of mdustrlcs from the congested
urban areas of Delhi . . . . 5 . . 1,950

(iv) House-building co-operative societies and industrial co-operatives
(provided the Chief Commissioner is satisfied that these co-
operative societies have the necessary resources for such deve-
lopment and subject to the condition that if the development is
not completed within three years of allotment, the land will be
resumed by the Government subject to a penaltv of 109, of the
premium paid) . . . : . . 5 . 850

ToOTAL . . . 8,000
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The Delhi Development Authority will proceed expeditiously to
develop about 2,500 acres of land already notified as ‘development
area’ The augment the pace of development, the question of declar-
ing more areas as “development areas” will be considered in consulta-
tion with the Delhi Municipal Corporation.

The Delhi Municipal Corporation will take urgent steps to pro-
vide trunk municipal services to the areas to be developed under
this scheme.

About 2,000 plots are expected to be made available for disposal
by auction by October, 1961.

III. Allotment of Land:

Undeveloped land will be made available to the Central Public
Works Department, the Delhi Municipal Corporation and the Delhi
Development Authority for development as well as to such co-opera-
tive house-building societies and industrial co-operz'i~es as have the
necessary resources to develop such land.

All land given by the Government, the Delhi Municipal Corpora-
tion and the Delhi Development Authority to private parties. includ-
ing co-operatives, will be on leasehold basis.

Over and above the actual cost of acquisition and development a
small additional charge, to be merged in the price of the land, will
be recovered on a suitable basis so as to provide funds for subsidiz-

ing low-cost housing, expenditure on overheads and future financing
of similar projects.

As a general policy, disposal of developed land will be made by
auction, the premium being determined by the highest bid, and the
reserve price being the cost of acquisition and development plus the
additional charges referred to in the previous paragraph. While fix-~
img the reserve price, the location, size and the demand for plots in

the particular area in question will be taken into account by the dis-
posing authority.

Land will be allotted at the reserve price to—

(a) the individuals whose land is acquired as a result of

acquisition proceedings for the planned development of
Delhi. In these cases—

(i) if residential plot is to be allotted, the size of such plot,
subject to the ceiling prescribed, will be determined by
the Chief Commissioner taking into consideration the
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area and the value of the land acquired from the indivi-
dual and the location and the value of the plot to be
allotted.

(ii) If industrial plot is to be allotted, its size will be deter-
mined with reference to the requirement of the industry
to be set up, provided that the setting up of such industry
is in accordance with the Master Plan and the industrial-
ist concerned has the capacity to establish and run such
industry and provided further that the extent of land
allotted at predetermined rates should not exceed the
area acquired from the industrialist concerned. In mak-
ing such allotments for industries, the Chief Commis-
sioner will be advised by an Advisory Committee to be
nominated by him.

(b) industrialists who are being asked to remove their facto-
ries from their present locations. Allotments in this case
also will be subject to the same conditions and in consul-
tation with the Advisory Committee mentioned in the
previous sub-paragraph.

(c) the individuals in the low income group. These allot-
ments will be made by drawing of lots under the supervi-
sion of an Advisory Committee to be nominated by the
Chief Commissioner. A suitable percentage of the area
development for private housing by the Delhi Develop-
ment Authority may be reserved for this purpose.

(d) house-building co-operative societies and industrial co-
operatives.

The ground rent will be charged at the nominal rate of Re. 1 per
annum per plot for the first five year. Thereafter ,the annual ground
rent shall be payable at 2} per cent. of the premium originally paid.
The rate of ground rent will be subject to revision after every 30
years.

The following conditions will govern the allotment of land,
whether by auction or otherwise, to individuals (including those
whose land has been acquired) :—

(a) No plot will be allotted to any person already owning a
residential plot of land or house in Delhi, New Delhi or
Cantonment either in his own name or in the name of
his wife/husband or other dependent relations including
unmarried children. The question of making an exception
in the case of persons living in a congested locality or
whose family has outgrown would be considered after
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some experience has been gained of the working of the
scheme.

The allottee of a plot will be required to construct the
house in accordance with the sanctioned plans within two

years of the date of allotment, failing which the land would
be liable to be resumed.

The allottee of a plot shall not sell or transfer his rights
in the plot or part thereof for a period of 10 years from
the date of allotment except with the previous approval
of the Chief Commissioner which will be given only in
exceptional circumstances. Thereafter, the permission to
sell will be given by the Chief Commissioner. In both
the cases, 50 per cent of the unearned increase in value of

the plot will be paid to Government before the transfer
is permitted.

Lease deeds will, among other things, contain the follow-
ing conditions:—

(i) due observance of municipal bye-laws;

(ii)

use of the land for the purpose for which it is allotted;

(iii) construction within the stipulated time;

(iv) requiring permission before transferring any interest in

the land;

(v) sharing with the Government fifty per cent of unearned

increase on transfer of the land;

(vi) obligation to pay ground rent regularly; and

(vii)

re-entry and forfeiture of premium in part or in full if
any of the above conditions is not fulfilled.

It is not always possible for every individual to build a house for

himself and there are a large number of families both in the higher
and the lower income groups who have to or would prefer to live in
rented accommodation. After providing for the requirements refer-
red to in the previous paragraphs a sufficient number of plots will be
.allotted by unrestricted public auction each year on a leasehold basis.
The auction price in such cases will be the premium and ground rent
will be charged at 2% per cent of such price from the date of allot-
ment of the plot subject to revision after every 20 years. The other
conditions of allotment mentioned in the previous paragraph will

.



IV. Co-operative Societies:

In the case of the following three categories of co-operative house-.
building societies, namely—

(i) societies which had been dispossessed of their land by the
acquisition in 1957 by Government of abou® 1.200 acres of
land,;

{ii) societies which had themselves bought land prior to the
13th November, 1959, otherwise than through acquisition
proceedings, and whose land is being acquired; and

(i11) societies for which the preliminary notification under sec-
tion 4 for acquisition of land had been issued before the
13th November, 1959, and the estimated cest of acquisition
was deposited before that date,

it has been decided that—

(a) the additional charge over and above the cost of acquisi-
tion will be charged at half the rates;

(b) the ground rent will be recovered at Re. 1 per annum for
a period of 10 years and thereafter at 2% per cent of the
premium originally paid subject to revision after every 30
years.

In view of these concessions, these societies will be allotted un-
developed land subject to the condition that there they fail to deve-
lop the land within a period of three years, the land will be resumed
by the Government subject to a penalty of 10 per cent of the premium.
originally paid. If the society concerned is not in a position to
develop land, developed land will be allotted as stated in IIT above.

V. Finance:
A revolving fund of Rs. 5 crores will be provided for the purpose..

VI. Organisation and Control:

The Chief Commissioner, Delhi, will be responsible for the imple--
mentation of the scheme. The Ministry of Home Affairs will be in
overall direction of this work.

3. A copy of the report of the Committee on Land Values and a:
note containing the decisions taken on the other recommendations
of the Committee are attached. (Enclosures I and II).



ENCLOSURE I

Report of the committee appointed to consider the question of intro-
ducing some measures of control on land values in Delhi.

During the debate in Parliament on the Delhi Rent Control Bill,
the Union Home Minister indicated that the question of introducing
some measures of contrcl on land values would be considered. In
accordance with this statement the Government of India appointed
a committee by their order No. 32|1|59-Delhi, dated the 5th February,
1859, consisting of the following members:—

(1) Shri A. D. Pandit, I.C.S,, Chief Commissioner, Delhi—
Chairman.

(2) Dr. V. K. R. V. Rao, Vice-Chancellor, Delhi University—
Member.

(3) Shri P. R. Nayak, I.C.S., Coramissioner, Delhi Municipal
Corporation—Member.

(4) Shri M. R. Kothandaraman, Adviser, (Sec. Service) Plan-
ning Commission—Member.

(5) Shri G. Mukharji, Vice-Chairman, Delhi—Member.

(6) Shri D. P. Karnik, Deputy Secretary, Ministry of Works,.
Housing & Supply—Member.

Terms of reference .
2. The terms of reference of the Committee were:—

(a) to study the problem of introducing some measures of
_ control on land values; and

(b) to suggest measures of control of land values and stabil--
ising land prices in the urban areas of Delhi.

3. The Committee was required to submit its report before the
31st March, 1959, but as some members of the Committee, particular-
ly the Chairman and the Vice-Chancellor were otherwise busy, it
was not possible to hold the first meeting before the 11th March,
1959. Subsequent meetings could only be held on the 11th April and
the final meeting on the 7th May, 1959, at which the Committee’s
recommendations were formulated.

4. The attainment of independence and the partition of India were-
two events which affected Delhi profoundly. Delhi acquired a new-
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-status as the Capital of an independent country, destined to play a
significant part on the world stage. Instead of being the headquar-
ters of an authoritarian foreign Government, mainly concerned with
preserving the status quo, it became the Capital of a Nation on the
march in the political, social and economic fields. As a result of
tremendous growth in the sphere of activity of a government, striv-
ing towards the ideal of a welfare state, there was an enormous
increase in the number of offices and people working in them. Other
nations soon established their missions in Delhi, and, this meant an
additional demand for office and residential accommodation in more
.select areas. Owing to the imposition of economic controls in the
interest of orderly implementation of the successive Five Year
Plans, various commercial houses found it necessary to establish
branches or to post representatives in Delhi, for securing wvarious
facilities, such as import licences, foreign exchange and supplies of
controlled raw materials. Several industrialists, up-rooted from the,
Punjab after the partition set up new industrial units in and around
Delhi; and the importance of Delhi as a commercial and distributing
centre grew from day to day. The increase in the number of indus-
tries brought a largt number of people to the capital in search of
empioyment from all over the country, including a large number of
labourers from the villages of neighbouring States, in search of a liv-
ing, on account of the tremendous spurt in building construction that
followed independence. The total population of the Union Territory
of Delhi, which was only 9-17 lakhs in 1941 rose to 17- 4 lakhs in the
next census, an increase of 90 per cent as compared with the increase
of 44 per cent in the previous decade, and thereafter the population
began to grow steadily at the rate of about one hundred thousand a
year. This increase in population and the growth in governmental
activities, trade and commerce, led to a tremendous increase in the
demand for land and land values began to rise steeply after 1954.
The restrictions imposed under the Delhi Control of Biulding Opera-
tions Act, 1955, put the private colonisers more or less out of the field;
and further availability of the land depended entirely on the rate at
which government or the local authorities would develop land and
provide sites for residential and other purposes. After a temporary
drep, land values again began to rise in the middle of 1956 and have
now reached in some areas fantastic levels.

5. After partition, the only areas developed by public authorities
for general housing are Sunder Nagar, Golf Links, Jor Bagh and a
part of the Diplomatic Enclave. A few thousand plots available in
these areas were sold out and auctions for the remaining plots which
were not more than 2 or 3 hundred were suspended in 1953, when
the demand from displaced persons for housing in Delhi had, by and
_large, passed its peak and the prices of fetched at auctions were lower
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than those obtained in previous years. Neither the Improvement’
Trust nor the Delhi Municipal Committee developed and made avail-
able sites for providing housing or for small scale industries until’
1958, when the government provided hired premises for small scale
industrial units in the Okhla Industrial Estate. All this led to a-
scramble for whatever land was available, including much specula-
tive buying and cornering of land; several cooperative societies, some-
of them genuinely anxious to secure plots for residential purposes
and other formed by speculators merely to take advantage of com-
pulsory acquisition under the Land Acquisition Act, were in the field;.
and owners of what was a few months earlier agricultural land
readily parted with their holdings to buyers from urban areas at the
inducement of high prices or the threat of compulsory acquisition in-
the alternative.

6. It has not been possible to make a detailed study of variations-
in land values during the last 10 or 12 years, as this would require-
collection of vast data from government agencies and local authori-
ties. However, a few figures, which will give an idea of the trends
have been furnished to the Committee by the Statistical Officer of
the Delhi Administration. These are shown in the statement 1, 2 and’
3 annexed to this report along with an explanatory memorandum_

7. As regards the measures to control land values, prices of land
rise and fall generally, according to the fluctuations in the general
price level. But in Delhi there have been special factors mentioned
elsewhere in the report, which operate so as to raise land values out
of all proportion to the general price level. We are of the opinion
that it is not possible to impose statutory control on the price of
land, even if legislation of such a nature is assumed to be protected
by the provisions of the Constitution. The prices of land depend on
various factors, such as location, the size and shape of the plot, the
physical nature of the land etc., and it would be impossible to draw
up a comprehensive table of ceiling prices for lands in different zones
of the urbanisable area. The only practicable measure to control
land values in a growing city is to relieve the pressure of demand
as much as possible. It is well-known that, while Delhi has grown
tremendously in importance during the last 10 years, many other
provincial cities, which were once quite flourishing towns of manage--
able size, have been declining in importance. Some oi these cities
do not have physical limitations such as inadequacy of water supply
as Delhi has; and if persons for whom it is not obligatory to settle-
in Delhi could be persuaded to settle down in some other smaller
cities of India, the pressure on land in Delhi must ease and this wilk
have a wholesome effect on the prices of land.
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8. The pressure of demand can also be relieved by the acquisition
sof all vacant land within urbanisable limits by the government, pro-
vided the necessary funds can be made available. If all urbanisable
land is owned by government, there will be no private speculative
transactions in such land and land values are bound to drop. The
‘land so acquired may be developed by Government as and when
funds are available for development, and in accordance with pre-
determined ideas about the nature and extent of desired future
development. This, therefore, is a recommendation we make with
all the emphasis at our command. We believe that such a course is
-essential for the orderly implementation of the Master Plan for
Delhi now nearing completion. It will, however be necessary to
-ensure, in the event of such large scale acquisition of land, that no
squatting takes place on the acquired land, because there is an im-
pression all round that no squatter in Delhi will be evicted, without
being provided with a built up house or a plot of land on no-profit
no-loss basis.

9. In this connection, we would refer to the various proposals
drawn up by government from time to time regarding the transfer
of offices, whose existence in Delhi is not absolutely necessary for
the efficient functioning of Government, to other parts of the coun-
try. This question has been considered on more than one occasion
during the last 10 years and decisions announced, but not more than
half a dozen very minor coffices, employing only a few persons, have
actually been moved out of Delhi. On the other hand, everyday,
land continues to be allotted to new institutions, private and public,
of an academic, social or cultural character, though these could, infact
«carry on their work much better in a small quite provincial town.
We recommended to the government that the proposals drawn up
‘from time to time for the transfer of offices from Delhi should be
dimplemented with determination. Further, no new institution should
be given any allotment of government land, unless it sub-serves the
interests of the population of Delhi directly, or it is establisned that
the nature of the work to be carried out is such that it cannot, with
~equal efficiency be carried out elsewhere than in Delhi.

Many persons, who have to stay in Delhi in connection with their
-work for a number of years and who formerly would have returned
to their States of origin, now decide, in increasing numbers, to make
Delhi their permanent home. They are in the market for land, along
with those for whom it is necessary to live in Delhi, in connection
. with their business. Even the government has been providing spe-
«cial facilities for such people by encouraging them to form coopera-

.tive societies and acquiring land for them. A whole colony was
.aeveloped by government for officers of the armed forces, who had



served in World War II. Had such facilities been provided else-
where than in Delhi, the land problem in Delhi would not have
become so acute, and a number of a new towr-ships could have

been established.

10. We have been informed that in various colonies, developed by
private enterprise during the last 10 years, there are about 6,000
plots which have not yet been built over. The number of such plots
in the colonies developed by government are stated to be about 150,
but action against the lessees of those plots in terms of the Ilease,
which prescribes a period during which the lessee must construct
a building on the plot, has already been taken. In the case of plots
in private colonies, which are held on a freehold basis, however,
there is no legal provision either in the Punjab Municipal Act or in
the Delhi Municipal Corporation Act, whereby the owner can be
compelled to build on a site within a fixed period. We understand,
in the Madras Corporation Act, there is a provision under which
House Tax on vacant building sites rises with continued failure to
build on them. According to the Delhi Municipal Corporation Act,
no general property (or house) tax is in effect payable on a vacant
building site, the whole of the tax levied being refundable on
application. In Bombay, on the other hand, only 2/3 of the tax levied
is refundable. We are of the opinion that the refund provisions of
the Delhi Municipal Corporation Act, should be amended at least to
conform to the Bombay Act, if not made more stringent (e.g. a
refund of only 50 per cent).

The Commissioner, Delhi Municipal Corporation, informed the
Committee that in several cases buildings have not been constructed
on free-hold sites, because the Corporation cannot sanction building
plans, as the sites have not been developed to the minimum specifica-
tions prescribed by the Corporation for building plots. But it is be-
lieved that a number of plots have been held against a rise in prices
of land and have changed hands frequently. We are of the opinion
that the local authorities concerned should be empowered by law
to issue a notice to the holders of these plots to construct a building
according to a sanctioned plan on such plots as have the minimum
services within a specified period. If the owners do not comply with
such notices, their entitlement to any refund of taxes paid should
cease and, in addition, such plots should be liable to acquisition and
further disposal. For furthering this objective, we recommended
that local authorities should carry out a detailed survey of their
areas immediately, with a view to taking action as suggested in this
paragraph. Necessary legislation should also be enacted speedily.

Merely making a few plots so acquired available to those
genuinely desirous of building their own houses in Delhi will not,
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however, solve our problem. The shortage of housing in Delhi at
present is of the order of about 1,10,000 units. It is, therefore, neces-
sary that each year a minimum of 5,000 plots should be put on the
market by Government and local authorities or a statutory Housing
Board, specially established for the purpose of developing and dis-
posing of land. The advantage of the last-named institution would
be that it will be in a position to raise money from intending buyers
as well as raise finances from the market, and will require govern-
ment finance initially only for the purpose of starting its activities.

The minimum plot areas for future development, envisaged by the
Delhi Authority and generally insisted upon by the Dalhi Municipal
Corporation is 200 sq. yds., and the maximum plot arca, as recom-
mended in the ensuring paragraph, should be 800 sq. yrds. Plots
of sizes varying between these two limits should be made available
in various developed neighbourhoods year after year by auction or
by direct allotment to persons eligible under the low-cost housing
scheme, so as to meet the demand of persons desiring to live in their
own houses. In this connection, it must be pointed cut that owing
to the existence of Rent Control legislation, there is very little likeli-
hood of financiers investing in construction of houses for persons
with incomes below 1,000 p.M. and the shortage of housing is felt
particularly by this class of persons. In future, housing for persons,
who are unable to afford their own houses, will have to be under-
taken almost entirely by government or local authorities. Although
a fairly generous provision has been made for loans to low and middle
income groups for house-building purposes, it has not been possible
for these classes to take full advantage of such provision, in the
absence of adequate number of developed plots. Loans under these

schemes can be granted only to those persons who already own de-
veloped plot.

11. In a city where the pressure on land is so heavy and the cost
of development of new land beyond the existing urban limits so ex-
orbitant, it is necessary to make more intensive use of the existing
developed areas. The capital cost of providing services, such as
water mains and sewers per unit of housing can be cut down, if the
plot area is reduced. The resulting increase in density can, how-
ever, be compensated for by providing more open spaces, such as
parks and playgrounds which are woefully inadequate generally all
over Delhi, and even in the newly developed areas. With the rise
in the cost of living, high taxation and limitation on incomes and
expenditure, it is becoming increasingly dfficult to maintain large
houses and large gardens. In some areas, such as the Civil Lines,
the owners of large house-sites are anxious to sub-divide and utilise
them for building more than one residence. We are of the opinion
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that large tracts of developed land, which can immediately be put
to use to relieve the shortage of housing sites for low and middle
income groups, should be beneficially utilised. In the existing de-
veloped areas, the maximum plot area should be 1,200 sq. yds. and
owners or lessees of plots should be required to sub-divide the plot
on these lines. To the sub-divided plots would attach the same
liability to build to pay penal property taxes or incur liability to
acquisition as in the other cases, we have mentioned earlier. A
scheme on these lines will have to be carefully worked out, in consul-
tation with the Town planners, after taking into account the size of
water-mains, sewers etc. It may be that the sizes of existing sewers
and water-mains are such as not to permit the construction of addi-
tional houses and services may, therefore, have to be augmented. In-
tensive development on these lines may not be advantageous, if the
enlargement of existing services proves more expensive than the cost
of laying new sewers and water-mains in the newly developed areas.
But this will be counter balanced by the greater convenience of loca-

tion and the lesser demands on other essential needs, such as trans-
port.

12. For the forgoing reasons, we are of the opinion that in future
schemes of development for residential purposes, whether private or
public, he maximum plot area permissible should bhe 800 sq. yds.
We have been informed that an area of 800 to 1,000 sd. yds. is the most
popular plot area at present in Delhi. This area permits of the con-
struction of two flats with 3 bed rooms on each floor with adequate
setbacks as well as a little garden. It may be necessary to frame
legislation for the purpose of imposing ceiling on plot area for resi-
dential purposes. The ceiling, of course, will not apply to certain
public buildings occupied by persons holding high offices. whose
duties make it necessary for them to occupy large houses with speci-
ous grounds. '

13. It has already been mentioned that Delhi has grown as an
‘industrial cente since partition. There is a demand from industria-
lists for more land to be developed for industries in and around Delhi.
It has been urged also that there should be no restrictions on the
number and type of industries that should be allowed in the neigh-
bourhood of the city. In our opinion, it would be a serious mistake
to provide facilities for more industries in Delhi than are absolutely
necessary to support the local economy. We consider that, by and
large, the proposals submitted by the Town Planning Organisation
for restricting the number and type of industries in and around Delhi
should be adopted and should be rigorously adhered to. We do not,
for instance, see why the Industrial Estate need have been located

2928—11 44 . i
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in Delhi, when it could easily have been located in towns ke Farida-
bad in the Punjab or Ghaziabad in the U.P. where adequate facilities
exist. It is more difficult to check the growth of houses and shops
in a city, but under the Industries Development and Regulation Act
and the licensing provisions therein, it is easy for government to con-
trol the location of industries. Town Planners have warned against
the huge social and other costs of cities with more than a million
inhabitants. There may be people who wish to see Delhi developed
into a London or a Bombay or a Calcutta. But none of these is regard-
ed as an ideal city to live in. One author has described this desire as
a “traditional form of vanity which identifies the city’s greatness with
its numbers of heads”. In England, the government realised the im-
portance of a systematic policy or urban dispersal as a means of pre-
venting future growth of conurbations round the principle cities of
London, Birmingham and Manchester; and under the New Towns Act,
setellite towns, with a population of 20 to 50 thousand and room for
as many more, were developed. To these were moved both the indus-
tries set up in congested areas and the workers who worked therein.
We are aware that the control of industries in large cities is a delicate
and intricate matter. But experience else-where emphasises, that in
highly congested area it is desirable, as far as possible, to prevent new
industrial growth. In general, industrialists are anxious both to enjoy
the amenities of large cities, and to have their factories within easy
motoring distance from their residence for purposes of supervision.
We do not think that industry or industrialists will in any way suffer,
if new factories are situated at a distance of 50 miles or more from
Delhi. '

A Note on the Land Values in Delhi Since 1945.

The average land values which stood at Rs. 80-00 per sq. yd. in
1952 in the D.A.G. Scheme rose to Rs. 164-00 (though the unofficial
quotation was over Rs. 250°00) in 1957 and land prices on the Najaf-
garh Road (Industrial area) increased by 5 to 7 times of what the
prices were in 1950-51, as the two areas have attained much impor-
tance in the commercial and the industrial field respectively.

The data collected during the course of investigation have been
summarised in Statements I, II and III. Statement I depicts the
changes in average prices in the main localities of Delhi whereas
Statement II gives further details about these prices and the IIT shows
the average prices in the oufer areas of Delhi since 1955 onward.

The position as reflected from a perusal of these statements is given
in the following paragraphs.
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New Delhi—(Central Areas around Connaught Circus and
Parliament Street).

Much data could not be got from the office of the Registrar which
may show the trend of land prices in these areas during a1l these
years. The only figure which was available, shows that the land
value during 1952 was Rs. 89-95 per sq. yd. on the Parliament Street,
However, information from the unofficial sources reveals that the
land prices on Prithvi Raj Road rose from Rs. 55,000 per acre in
1945 to Rs. 1,70,000 in 1949. As compared to this, a plot of 1 acre
area on Curzon Road was sold at Rs. 3,50,000 in 1958.

New Delhi II.—(Southern Ridge area, Jungpura, Nizamuddin,
Kilokri and private colonies such as Hauz Khas, Green
Park, Kotla Mubarakpur, Kailash, Sunlight Estate etc.).

There was an increasing trend in the average prices of land from
1945 to 1950 during which period the prices increased from Rs. 9:78
per sq. yd. in 1945 to Rs. 16°00 per sq. yd. in 1950. With the coming
into existence of some new colonies after 1949 and 1950, this increas-
ing trend of land values was arrested and the prices have almost
remained constant fluctuating around Rs. 1900 per sq. vd.

New Delhi III.—(Diplomatic Enclave, Jorbagh, Golf Link,
Sunder Nagar).

The prices in this area also showed an increasing trend upto
1952. The prices rose from Rs. 1628 per sq. yd. in 1949 to 24°45 in
1953. The available quotations for the years 1953 and 1956 indicate
that the prices have not been rising after 1952. The average price
of the land in 1956 was Rs. 21-50 per sq. yd.

New Delhi IV.—(Yusaf Sarai and other undeveloped lands).

The land wvalues in this area did not show an increasing trend
from 1949 to 1955 and were actually declining—as this area was not
sufficiently developed. However, the prices started to increase in
1957 when they rose to Rs. 9:00 from Rs. 4'97 per sq. yd. in 1955.
The price level was at its peak in 1958 when the land values were
Rs. 9-68 per sq. yd.

Darya Ganj.— s o

Since the area is located in the heart of the city, the prices fetch-
ed in this area were much more higher as compared to the prices in
the other parts and there was an increasing trend in prices from
1946 and 1952-53 after which the prices started to decline. The
average price for the whole of Darya Ganj increased from Rs. 2135
per sq. yd. in 1945 t0109-92 in 1953 and came down to Rs. 64-77 in
1957.
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In the sc?uth of Darya Ganj the prices increased from Rs. 28*29
per sq. yd. in 1948 and reached their peak i.e., 11933 per sq. yd. in
1958. Although the prices remained above Rs. 100-00 during the

year 1955 and 1956 also. The prices came down to Rs. 67:27 per sq.
yd. in 1957,

In the North of Daryaganj also the prices increased from Rs. 20-13
per sq. yd. in 1945 to about Rs. 120- 00 per sq. yd. in 1950 and 1951. The

prices in the later period seems to have come down and stood at
Rs. 8190 per sq. yd. in 1956.

In the Old Daryaganj the prices show almost a continuous in-
crease from Rs. 3500 per sq. yd. in 1946 to Rs. 100-00 in 1953 after
which as in case of South Darya Ganj the prices after showing a de-
cline in 1954 again rose to about Rs. 85°00 during the years 1955 and
1956. The prices declined to Rs. 6227 in 1957.

Karol Bagh.— (Devnagar, Rehgarpura, Shidipura, Rohtak Rd.,
W.E.IL, Anand Parbat, Pusa Road, Model Basti.).

The prices in the Karol Bagh area show almost a continuocus in-
crease from 1945 to 1953 during which it increased from Rs. 15°18 in
1945 to Rs. 40°00 in 1953 after which there was fall upto 1956 when it
came down to Rs. 28:00 per sq. yd. There was an abnormal rise in
the prices during the years 1957 and 1958. The land was being sold
at the rate of Rs. 125°00 per sq. yd. during the year 1958 which was
the maximum price fetched in Western Extension Scheme.

Subzimandi.— (Kamla Nagar, Jawahar Nagar, Premnagar,
Shakti Nagar, Rana Pratap Bagh, Roshan Ara Extension
Sodura Kalan, Malka Ganj, Sohan Ganj, Rajpura etc.).

The prices of land in Subzimandi area show a fluctuating trend.
The prices were almost the same during the year 1945, 1946, 1948, 1953,
1955 and 1957. The maximum price during the year 1958 in Roshan
Ara Extension Scheme (Shakti Nagar and Prem Nagar) was Rs. 6110
per sq. yd. whereas the average price during the year 1958 was
Rs. 49-77 per sq. yd.

Shadara I.—(Shadara Town, Rohtas Nagar, Navin Shadara,
Dilshad Garden, Sunlight Estate etc.).

The average prices were the same during the year 1948 and 1956.
The prices during the years 1948 and 1956 were Rs. 7°3 and Rs. 557
per sq. yd. respectively. The average prices during the year 1958 and
1045 were exactly the same i.e., Rs. 3'36 and Rs. 3:37 per sq. vd.
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Shahdra II.—(Areas between Jamuna
Gandhi Nagar, Krishan Nagar,
Nagar etc.).

and Shahdara i.e.,
Dhuranji Khas, Gokal

The average prices show a fluctuating trend between 1946 and 1953.
In some of the farflung areas the land was sold at the cheepest rates,
for example in Gokal Nagar the price was Rs, 0°33 per sq. yd. even
during the year 1954. During the year 1950 the prices fetched per sq.
yd. in Krishan Nagar was Rs. 400 where as the land was sold in
Krishna Nagar at the rate of Rs. 22-90 per sq. yd. during the year
1957, as compared to the average for the whole area which stood at
Rs. 11:74. The average prices show a continuously rising trend after

1953. The average prices increased from Rs. 3:20 in 1954 to Rs. 11:74
in 1957.

Pahar Ganj.—Between the years 1945 to 1955 the land prices in
the area fluctuated between Rs. 40:00 to 5000 per sq. yd. The low
average price during the year 1950 is due to the low prices fetched
in the Nabi Karim Area. During the year 1957 the average price for
the whole area was Rs. 73:32 per sg. yd. as compared to maximum
price during 1957 which was Rs. 91:58 per 'sq. yd.

Area mear Pusa Institute—The average prices during the years
1952 to 1955 were almost constant fluctuating around Rs. 9-00 per sq.
yd., after which the prices show an increasing trend. The average
price during the year 1958 was Rs. 14°52 being 1:5 times higher than
that of the prices during the year 1952.

D.A.G. Extension—The area covered under this Scheme lies
around the old boundry line of the city of Mughals and extends from
Delhi Gate to Ajmeri Gate. As the area has been developed by tne
Delhi Improvement Trust, (now called as Delhi Development
Authority) for catering to the needs of business houses, the price of
the land were bound to be higher as compared to other places. The
auction of the sale of the plots in this area at that time was Rs. 86:73
per sq. yd. This average remained practically constant during the
years 1952 and 1953. In 1954, there was big spurt in prices when the
rate rose to Rs. 164:00 per sq. yd. Since then the rate has remained
the same except for a sudden decline as Rs. 40:00 per sq- yd. in 1955.
The rate in 1958 was Rs. 165°00 per sq. yd.

Sarai Rohilla and Kishan Ganj—In this area in which at one time
the land values were at their lowest except for Shahdra region in
Delhi the values have been steadly increasing since 1945 when the
rate was Rs. 4:44 per sq. yd. The rate in .nis area was thus the
highest in 1957, when it stood at Rs. 33-24.
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Outer Delhi Areas (Suburban Areas).—The rates for these areas
were available from 1955 onward. The rates in the nearer areas like
Rajouri Garden, Basaiderapur, Titarpur, Tihar and Chowkri Mubark-
pur, on the Najafgarh Road, and Madipur, Shakurpur on the New
Rohtak Road, which have been developed are much higher than
these in other areas. However, the trend is a rising one for all the
areas. West land is still lying in these low-priced areas which can
be developed and released for further colonisation. The average
rates in Rajouri Garden which extends from Basaiderapur on one
side to Titarpur on the other were Rs. 21:52 per sq. yd. in 1958 as
compared to Rs. 7-99 in 1955. ' In Tihar the rates went from Rs. 4:89
per sqg. yd. in 1955 to Rs. 2' 36 and Rs. 3-60 per sq. yd. in 1957 and 1958.



PROFORMA 1
Average prices of land in the various parts of Delhi during the years 1945—58

1945

46

47

48

58

New Delhi-IV
11

I

Parliament Street
(New Delhi-I) .

Darya Ganj 3
Karol Bagh . .

Subzimandi s
Shahdra I .

16 0% .
Pahar Ganj . <

Areas near Pusa In-
stitute . 0

Outer Delhi Area
Civil Lines | .
City Areas

Sadar .

S.R. & K. Gunj .
D. A. G. Scheme .

978

21°35
19-08
18-00

3-63

42°32

4174
31-99
4744

16-19

35°00
17-62
18-54

2:24

40°17

4°65
28-60
32-50

§-11

1900

76-50
21°32

33-22

4361

9:85
15748
35.10
9:95

16°90

4923
2964

18-87°

7°35

52°43

15°65

21-95
40 00

49 50 51 52 53 54 55 56 57
RsInB. S RsUAPERsINPASRsSOPIER ST NI RSN R s NP RS SnPESR s nP. SRS P RsonBos RsenP P Rs=aR? Rs nP.
6:83 5°14  4-26 497 9:00  9-68
24°91 29-16 18-01 23-51 19-98 19-7i 19-08 22:75 16-70 19-98
16-28 2I'99 24°45 20-20 21°50
89-95
77:48 87:56 67:64 109-91 67:56 89:67 76:75 64:77 .
30-38 28:61 30°17 30-63 39:76 36:59 29:92 28:04 55:85 i25:00
36°46 21-19 26:66 1243 19-60 23-66 18:40 20:84 1762 49-77
3°16 2-28 2-32 3-39 5-28 2-93 4 57 S5 375 337
4°00 4-21 3-96 7-85 3-20 5:26 OS2 RN 24
42°06 2083 49°59 32°63 S5I°29 47°01 37°64 28-08 73°32
5 - 9-13 8-56 9-36 9-60 12:32 II-77 14°52
7-19 8-47 2-61 19°34 26:67
20-00 50-71  60-00 31°17 5-38 16-25
65°35 127-68
2024 2022 23°00 3771 3488 2082 71-87
1385 I13°86 33-24
86 74 82-57 86-54 164:00 120°00 160-00 164-00 165°00

Lot



PROFORMA II

Awverage prices of land in the various parts of Delhi during the years 194558

1945 1946 1047 1948 1949 1950 1951 1952 1953 1954 1955 1956 1957 1958
Rs.nP. Rs.nP. Rs.nP. Rs, nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP.
I. New Delhi:
Parliament Street 89-95
Sunder Nagar 16-28 21°94 24°92 25-83
Golf Link 20:00 24°57 2574
Jorbag 2549 19°35 2084
Diplcxriatic Enclave 18-40 13-18 17-88
Kailash Extension 802 8-45 8:00 9:00 18-1I
Lajpat Nagar 15-46 2515 22°50
Jungpura Niza-
muddin T556 1037 T5:CONE 2379 22:04 20-63 17-50 11°75 14°00
Southern Ridge 12:CO  22:CO  20:CO  22:CO  22:CO 25-c0 23:c0 26:cO 26.C0 3I-00 30:CO 45°CO 22°CO
Hauzkhas 8-82 10-14 10-2I 4°44 22-23
Green Paik 10:45 12-95 15-59 19-3¢
Kotla Mubarak Pur
& Factory Reao 5:co 17-83 6-59 1781 18:64 18-85 . 6:67  I4-85 1 19:08  22:57
Yusuf Sarai etc. 6-88 5:14 4°36 - 4°67 9:Cco
8:00 18:74 911 10°79 I5°00

Kilokri '



H. Deiti Ajmer: Gate
Schems .

I11. Karol Bagh Area
New Rohtak Road

Western Extension
Area

Pusa Road
Karol Bagh
Shidi Pura
Model Basti
IV. Subzimandi Area

17°55

1533

10-28

Kamla Nagar
Jawahar Nagar .
Prem Nagar
Shakti Nagar
Rana Pratap Bagh
Malka Ganj

V. Paharganj Area

Motia Khan/Nabi
Karim

Main Paharganj

Qadom Sharif 37°52
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40-
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-CO
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«CO

-32
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10-CO
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)
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N
<
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3075

12°65
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30:86
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30-°g2
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2649

30°13

2748
14-66

20-03

121°20

86-73

29°20

28:95
28-24
34°50

1z0-38

85-00

37-67

3754

10:CO

11-95

15°35

88 00

40-21

38-86

21:08
2534
22-19
14°CO

10-75

62°55

16400

3571

38:36

4258

21+CO

1775
13:29

3897

37°25

38-36

25°93
10-38

81-¢0

3764

16600

48-00

38-41

160

14-52

16°50

35§55
28-78

14-31

34°39

164:00 16500
48:00 64°00
4770
14°95 .-
2344

55-86
43-68
2197
91-58
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1945

1946

1047 1948

1949

1950

1951

1952

1953

1954

1955

1956

1957

1958

Rs. nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP. Rs. nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP. Rs.nP,

Ram Nagar
V1. Sadar Area

Sadar/Basti Har-
phool Singh . 22-00

Bahadurgarh Road 41-97
VII. Other City Area

- .Bazar Sita Ram/
Turkman Gate 80:00

Bela Road/Kash-
miri Gate/Hamilton
Road . .
G. B. Road
" VIII. Darya Ganj
Darya Ganj South 22-57
Darya Ganj North. 20-13
Darya Ganj Old

IX.Kishan Ganj|/Saras
Rohilla.

- Kishan Ganj . 444

40°00

36-00

55-00

40°00
35-09
21°19 33°03
157°48

28-29
76:50 70-17
13°00

35°25

22-77
17-70

65-35

7000

84:96

STE97
121°00

83:72

2022

5071

94°09

120-38

23-00

60-00

40-03

4000

35°41

80-00

17538

119°83

100:00

e

34-88

31-17

7797

57°15

10140
81-90
85-71

1387

20-82

110-79

8395

18:34

71"

67-27

62-27
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Serai Rohilla
X. Civil Lines
XI. Rhampur Shadi-

Pur 5 5

Inderpuri and Ex-
tension areas be-
hind Pusa Road

XII. Extension East
of Jamumna River

Shadara

Outer Sshadra .
Gandhi Nagar
Kﬁs{lm Nagar .
Khuranji léh;s ‘

3-36

5-11

465

2-98
143

6-89

9-84

1-80

15-65

20-00

2271

2-28

4-21

4°00

8-75

254

2:09

9:07

8-56

421

3-46

3-96

5-80

8-72

5-28

600
446

2-00

-36

4°90

456
541

2:50

10-89

18-95

414
5-00
914
5°14
3755

9237

8-14

I0.12

7°50
4-00
10-00

4-11

545 °

33-24
16-25

2750

10-50

4-76
9447

9°45

14°52

3573

LL1



PROFORMA III

Outer Delhi Areas and Suberban Areas

1955 1956 1957 1958
Rajori Garden 7°99 8-28 8-31 13-62
Basai Darapur 5°90 716 704 1448
Titar Pur 8:31 122 15-82 21-52
Chowkri Mub. Pur 5-60 8-:49 10°00 10°52
Azad Pur 540 356 300
Nangloi Jalali 4-40 5:63 4-08 4:86
Khiala . 3-33 412 496 220
Navaza . 0-56 3°27
Modipur 3-37 4-32 6-83 569
Bharola 8-44 5-43 341 668
Chankhardi 5:07 3-58 600 7-67
Wazirpur 10-39 500
New Rohtak Road . 12-39 10'69
Saraswati 6-85
Hostal Village 2-43 268 2-08 224
Kashapur 3-06 5:67 3-40 3:16
Naraina 2-98
Narela . 2:98
Shakur Pur 498 647
Badli 2-24
Dhirpur 3-50 317
Nangloi 2-36 360
Tihar 4-89 560 3-38 758
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PROFORMA IV
Land Values in Private Colonies along with their Rates in 1958.
(Average rate per sq. yd.)

1956

Name of colony 1950 1651 1952 1953 1954 1955 1957 1958 Reszale
rate
during
1958
1. Ashoka Park, Rohtak Road 1050 1050 10° 50 10* 50 10- 50 10°50 10° 50 I1°00 16°00
2. Ashoka Park Extension,
Rohtak Raod 1050 1050 1050 9°50 7 +25 779
3. Shivaji Park, Rohtak Road . 6°69 8-00 726 6 21 600 559 6°25 8-50 1175 18-00
4. Kailash Colony ,  Kalkaji
Road . : : s 8-29 9:29 8-29 8:29 8:29 8:80 8-89 3500
5. Rajauri Garden Extenslon,
Najafgarh Road . 7°50 7*50 7°50 7°50 7°50 7°50 8.97 13:05 ’17-16 25°00
6. Model Town, Mall Road,
Delhi. 13-00 1344 14°31 14°69 15°00 14°31 1500 zz//-to
30/-.
7. Hauz Khas Enclave 13°00 13:00 13:00 13°00 13-85 16:37 35/~ to
40/-
8. New Delhi South Ext. I 17°42 18:61 No Sales No Sales
9. New Delhi South Ext. IT . 17:33 17:33 19:24 NoSales 40/- to
45/-
10. Greater Kailash . 17-00 17°00 2385 24:00
11. Dilshad Garden Extension 4-81 481 4-83 4°81

G.T. Road, Delhi.

€LI



ENCLOSURE II

Decisions taken on the Recommendations of the Committee on Lond
Values

1. Private investment in housing in Delhi should be facilitated.

Setting up of colonies which could be located elsewnere
should be discouraged.

2. No institution should be given allotment of Government
land in Delhi unless it subserves the interests of the pepu-
lation of Delhi or it is definite that the nature of the work
to be carried out is such that it cannot with equal efficien-
cy be carried out elsewhere than in Delhi.

3. Provision should be made in the Delhi Municipal Corpora-
tion Act, 1957, limiting the refund of property tax on
vacant building sites to fifty per cent.

4. Vacant plots in developed areas should be acquired if con-
struction thereon is not completed within a period of two
years.

5. A survey should be made of the already developed areas
with a view to redensification.

6. Consideration of the recommendation relating to the loca-
tion of industries in the urban areas of Delhi was nostpon-
ed till the Master Plan for Dehli had been considered by
the Cabinet.

7. The size of residential] plots to be sold to individuals should
not exceed 800 sq. vards. The ceiling would not apply to
plots on which residential accommodation is constructed
by Government. In the case of co-operative house build-
ing societies, the ceiling would be extended to 1,200 sq. yds.
Even here, in respect of some of the co-operative societies,
which had either acquired land for development under
their own arrangement and had been dispossessed of that
land in the acquisition proceedings by Government in 1957.
or deposited money with Government before the 31st
December, 1959, for the acquisition of land for housing
purposes, or which had themselves bought land (otherwise
than through acquisition proceedings) prior to the 13th
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November, 1959, the ceiling would be relaxed upto 2,000
sq. yds. Care should, however, be taken to ensure that
the total amount of land to a co-operative society does not
exceed the real needs and that the co-operative societies
which may be permitted to have a ceiling of 2,000 sq. yds.
on individual plots are not allowed to apply for acquisi-
tion of additonal land merely on the ground that larger
plots are required for some of their members.



ANNEXURE II

Revised statement showing annual targets for (1)acquisition (2)development and (3) disposal of land and the
achievements against each.

Acquisition Devclopmem Disposalf
Year

Targets Achievements Targets Achievements Achievements

1961-62 (and before) 3700  acres 200 acres
10,013-89 acres
1962-63 £ 2000 55 3,000 ey 61:8 acres 910 Plots 240 plots
1963-64 . '2000 Soul 5,477 42 5 2,000 359 774°2 2,012 |plots 1,226 vplots
1964-65 : 300 ST 7 57 43 2,000 '’ ‘4990, 1,387 717 plots
1965-66 5 s 58 8oo 7
ToTAL 8,000 acres 19,248:74 acres 8,00 acres #1,335 acres 4,759 plots 2,183 plotsg

&t For the disposal ofland no annual targets have been fixed Howeverit was anticipated that about 2000 plots would be made available

for disposal by auction by October, 1961.
*This represents the area developed by the Delhi Developme:.t Authority. In addition, the Delhi Municipal Corporation had developed
area of about 560 acres and the Co-operative Societies 71-94 acres. 1 he total area develored isthus 1966-94 acres. Information about

the area developed by Govt. Dzptt. is 10t readily available. It has been called for and will be furnished as early as possible.

$In addition to this, 1643 residential plots are reserved for allotment to persons dispossessed as a result of acquisition and Group Housing
Schemes of the Delhi Development Authority, or for disposal. Arrangements to dispose of 933 industrial plots are in hand.

oLl



APPENDIX VII
MINISTRY OF HOME AFFAIRS
(Ref. para 3.23 of Report)

Statement showing the total profits earned so far from the acqci®-
tion and disposal of land in Delhi.

Answer.—The proforma accounts of the Scheme are maintained
in accordance with the procedure laid down by audit. The balance-
sheet of the scheme as on 31st March, 1964 vide Annexure ‘I’ shows

that the gross profit upto that date was Rs. 1,76,51,120/- composed of
the following items:—

(a) Land Cost Equalisation Reserve Fund—Rs. 1,45,00,0004
(b) Development Reserve Fund—Rs. 13,50,000/-

(c¢) Additional charges prescribed by Government—
Rs. 17,68,276/-.

(d) Excess of income over expenditure—Rs. 32,844 -

This figure is, however, provisional. It is not possible to indicale
the actual profits for the following reasons:—

(i) The cost of land acquired is provisional and the final figurey
will be known only after.the courts have decided the claims for
enhancement of compensation.

(ii) The P.W.D. accounts relating to expenditure on the varions
schemes have not yet been finalised because in a number of schemes,
small pockets are under stay orders from the Courts and somg
services are yet to be provided, namely, second wearing court,
carpeting of roads etc., which will be carried out after 50 per cent
of the houses in the colony are built up.

(iii) Until 50 per cent of the buildings in the colony are coms-
pleted, maintenance charges on street lighting, water supply and
sewage disposal, storm water drains, roads, etc. are the responsibility
of the developing agency and the accounts will be finalised only
when these services are handed over to the Municipal Corporation
of Delhi.

(iv) Other Expenditure on interim provision of services, such gB
water supply, sewage disposal and internal sewers will have to he
tncurred by the developing agencies.
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APPENDIX VIII

(Vide para. 3.59 of Report)

Statemcm'-‘z'z':aicazi.ng the Grants-in-aid, loans and ‘ad-hoc’ grants given for certain
spectfied Schemes to the Municipal Corporation of Delhi.

A.—Grants-in-aid

Budget gap grant . - o . . ; .

Exp.cnditurc on transferred institutions x 5 3
Second' Plan schemes 5 . s . 4 5
Third f’lan schemcsv H i 5 A . 5
Fire services . : 5 - . o . .

Miscellancous grants paid to erstwhile local bodies ™
Maintenance of vital and health statistics .

Improvement of sanitary arrangements in displaced
persons colonies; and health services in rural areas

Education . . . . . . . .
General .grant-in-2id on matching basis of Rs. 3 for
. every Rs. 7 raised as an additional revenue by new
taxation by the Corporation - . . .
(AT, .

B.—Assigned Taxes

Terminal tax . : . . 5 : . 5
Collection charges on Terminal tax . e . ;
Motor Vehicles tax, . ) A ; 5 :
Entertainment and Betting taxes : . . .

' ToraL 3 k-

ToTAL ‘A’ AND ‘B’ . s

178

1961-62

1962-63

1963-64-

(In lakhs of rupees)

59°40
93°00
8:36
60" 00
5100

0-13

10-CO

35277

29166

16969
15°00
1759
42°00

24428

535'94

Q300
836

10000

17158
24°67
20+03
4853

26481

55068

92-

150°

3O

Whiv

364°

{3
20°
29:
47"

289"

654°

=
w

-28



APPENDIX IX
MINISTRY OF INFORMATION AND BROADCASTING
(Ref. para 4.26 of the Report)

Note on the exhibition of films in the rural areas by Children’s
Film Society.

(a) Statistics are not available for films shown in rural areas
and will have to be collected from the States.

(b) The State Governments, etc., who are affiliate members of
the Children’s Film Society are supplied one free copy of each of
the films produced by the Society during the period of their mem-
bership. The State Governments and their Departments concerned
with social welfare and educational activities also purchase copies
of films for non-commercial exhibition in their respective areas. It
is not possible to state categorically that such films are being shown
in the Community Development Blocks. However, as the State
Governments are supplied free copies of the documentaries pro-
duced by the Films Division for exhibition in rural areas through
their mobile vans, it is assumed that copies of the films of the Chil-
dren’s Film Society supplied free to, or purchased by the State
Governments or their Departments, are also shown in the Com-~
munity Development Blocks along with the Films Division docu-
mentaries. The Statistics however, will have to be obtained from
the State Governments. A statement showing the list of films pro-
duced by each State Government is enclosed as annexure.

(c) No definite information in this regard is available. However,
in this connection reference is invited to item (b) above. The States
and Union Territories which have been supplied copies free of
charge on account of affiliate membership or have purchased copieg
of the film from the Society are:—

Jammu and Kashmir
Uttar Pradesh
Orissa

Assam

Madhya Pradesh
Maharashtra

Kerala
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Delhi

. Lacadive and Minicoy Islands

Mysore
Tripura

Goa
Pondicherry
Punjab
Bihar

- West Bengal

Rajasthan
Gujarat

Andhra Pradesh
Madras

‘Himachal Pradesh

Manipur

* Andaman and Nicobar Islands

Nagaland
Daman and Diu.



ANNEXURE

Statement showing prints of Children’s Films purchased by the States for exhibition through'
] their Publicity|Mobile vans, stc. sn rural, slum and indussrial areas.

S. State Films Prints  Version
No.
(1) (2) 3) 4 (s)
1 Andhra Pradesh . . Chetak . I Telugw
Meera Ka Chitra I Telugw
Bal Ramayan 5 I Hingi
Ramshastri Ka Nyaya I Hindi
Jaldeep I Hingi
Bachon Se Baten b ¢ Hindi
Scout Camp . I Hindi
Mardi & the Monkey I Hindi
Lu Brothers I Hingi
Crow & The Fox i Himdi
2 Assam (includes NEFA  Ekata 3 Assamoge
and Nagaland). Ekata . . I Hindi
Idd Mubarak 2 Assam
Bal Ramayan . I Hindi
Ramshastri Ka Nyaya 2 Hindi
Jaldeep 4 I Hindi
Char Dost 3 Hindi
26th January 3 Hindi
Saral Biswas 2 Assamescd’
Crow & The Fox 3 Hindi
Bachon Se Baten 2 Hindi
Circus Boy 2 Hindi
Mardi & the Monkey 2 Hindi.
Lu Brothers I Hindi
Ganga Ki Labaren 3 Hindi.
To the Rescue 1 Hindi
Scout Camp I Hingli
Harla' 5 s Hind#
Gulab Ka Phool A 2 Hindi:
Alladdin & The Magic Lamp . I Hindi
Chetak . I Hindi
Veer Purush I Hindi
3 Bihar . 8 . Savitri 2 N 2 Hindi
Hamein Khelene Do 2 Hindi
Bapu Ne Kaha Tha 2 Hindi:
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(1) (2 (3) @ ©)
2%, ey Nayaya 1 Hindi
iy Raju Aur Gangaram 1 Hindi
: Maha Teerth I Hindi
v Stamp Album . 2  H<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>